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FINAL REPORT OF THE JOINT COMMITTEE FOR DISTRICT SIRMAUR IN
O.A. NO. 127/2024 TITLED AS NAATHU RAM V/S MINISTRY OF ROAD,
TRANSPORTATION AND HIGHWAYS & ORS.

1. Background and the Orders of Hon’ble National Green Tribunal:

The matter is related to an Original Application filed before the Hon’ble National Green Tribunal,
wherein a grievance has been raised against construction in the Shivalik range of Himalayas
ending up to a length of 97/103.55 Kms in the State of Himachal Pradesh undertaken by the
Ministry of Road Transport and Highways in the process of two-lane upgradation with the paved
shoulders of the existing single lane Paonta Sahib-Guma Section at National Highway No. 707.
The allegation of the Applicant is that during road widening and upgradation process,
contractors are destroying the Himalayan ecology and natural vegetation and that they are
breaking and cutting the hills on one side of the road and throwing the debris (including
boulders, stones, dust, etc.) on the steep hill on the other side of the road in the valley. As per
the allegation, the entire hilly area on the length of 97 km on the downside slope is getting
destroyed, which includes natural vegetation, river streams, habitations, wildlife, etc. It is also
alleged that crores of trees including Pine and Deodhar have been destroyed and thousands of
minor and 1 major river streams have either been covered up with debris or have changed their

course.

The Hon’ble National Green Tribunal vide Order dated 06/02/2024 (Annexure-1) had directed,

as follows-

“..3. The OA raises substantial issue related to compliance of the provisions of the
scheduled enactments,

5. Considering the grievance raised in the OA, we also deem it proper to form a Joint
Committee comprising of the representative of the Member Secretary, Central Pollution
Control Board (CPCB), Regional Officer, Ministry of Environment, Forests and Climate
Change (MoEF&CC), Chandigarh, Member Secretary, Himachal Pradesh State Pollution
Control Board (HSPCB), Deputy Commissioner Sirmour and deputy Commissioner,
Shimla. The Deputy Commissioners will act as nodal agency for co-ordination and
compliance in the Committee.

Committee.

6. The Joint Committee will carry out the spot inspection, ascertain the truthfulness of the
allegations made in the OA and submit the factual and action taken report at least one
week before the next date of hearing....”
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2. Compliance of the orders of Hon’ble National Green Tribunal:

2.1. Constitution of the Joint Committee:

In compliance to the orders of Hon'ble National Green Tribunal, a Joint Committee
comprising of the following members was constituted for District Sirmour:

SN MEMBERS OF JOINT COMMITTEE

i Shri L.R. Verma, HAS, ADM, Nahan (Member nominated by DC, Sirmour)

Dr. Anup Kumar Das, Scientist ‘B’, MoEF&CC (Member nominated by
MoEF&CC, Sub Office, Shimla (Regional Office, Chandigarh)

Dr. Narender Sharma, Scientist ‘F’, CPCB, RD, Chandigarh (Member

- nominated by Member Secretary, Central Pollution Control Board, Delhi)

Er. Atul Parmar, Regional Officer, HPPCB, Paonta Sahib (Member nominated
by Member Secretary, HPPCB, Shimla.

2.2. Site Inspection:

The Joint Committee conducted spot inspection of 95 Km length out of total 97 Km length of the
NH 707 Section from Paonta Sahib to Gumma Section (Km 0.00 to Km 97.00), the Section
pertaining to District Sirmour in Original Application No 127 of 2024, on 12/03/2024 and
21/03/2024. The applicant and representatives of MoRTH, Forest Department and Mining
Department were also associated by the Joint Committee during joint inspections of the said

area.

2.3. Interim Report of the Joint Committee:

Subsequent to the Joint Inspection, the interim report of Joint Committee was submitted before
Hon’ble NGT and Hon’ble NGT vide their order dated 15.04.2024 (Annexure-2) passed
following directions-

“...3. Joint Committee has submitted the report in four volumes but to verify the truthfulness of
the allegations made in the original application (sr. nos. 1 to 4 in the concerned paragraph) and
in terms of paras 2.3.1.1 1 to 2.3.1.4 of the report, Joint Committee has sought further seven
weeks time for examination of documents, analysis of the data, preparation and filing of
authentic factual action taken report. Prayer made by the Joint Committee for grant of further
seven weeks time is allowed.

4. Meanwhile, it will be open to all the concerned parties to file objections to the report of the
Joint Committee already filed.
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5. Learned Counsel for respondent no.1 also submits that a reply on behalf of respondent no.1
has been filed but since it is bulky reply, therefore, it is lying in defect. He is permitted to cure
the defect so that reply comes on record.

6. List on 24.07.2024.”

3. Factual and Action Taken Report by Joint Committee:

The grievance of the applicant is with respect to Paonta Sahib- Guma section at National
Highway No. 707 in the State of Himachal Pradesh starting from Badripur Chowk (Start Point
Km 0.000 NH 707) to Guma (End Point Km 97.000 NH 707) as shown in the following Figure 1
attached in the Original Application.
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In the Original Application, the following major allegations have been made:

Para 5: That the Road contractors were supposed to collect the entire hill cut debris and
dispose it off as per the approved waste management plan at the assigned dumping sites.
However contrary to this, just to save the cost of collection and transportation, these contractors
are disposing the hill cut material illegally into the hill slopes of entire 97 km section of road and
in the river streams, natural springs and small drainage of the river Giri, Tons and Minus river
thus obstructing and changing their course.

Para 6: That the Project contractors have been assigned 15 dumping locations which are
private land to dispose of around total 1 million cubic metres which is being generated in the
project area. That however, the road contractors in order to save the cost of transportation, had
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illegally created thousands of unauthorised dumping grounds, be it river streams, natural
forests, hill slopes, etc, located over the entire 97 km section of Poanta Sahib-Gumma Section
of the NH 707 High way. It is submitted that since specific sites have been designated therefore
no muck dumping can be undertaken beyond the designated sites.

Para 7: That the project further has taken the advantage of Item 7(f) of the EIA notification
2006, by segmenting the NH 707 into smaller segments and bring it to less than 100 km and
thus avoided the requirement of Environment Clearance. That the entire project has been
sanctioned under the Green National Highways Corridor Project (GNHCP) with the loan
assistance of World Bank. That as per the Applicant, the project is actually for length of 103.55
km from Poanta Sahib to Gumma to Fediz Section of NH 707. The Applicant has accessed one
document from Ministry of Road 18 Transport and Highways which says that the length of the
project is 103.55 km.

Para 8: That, further the project is passing through reserved forest areas in Paonta Sahib and
Renuka Divisions and the wildlife including the Panthera pardus (Leopard), which is of
vulnerable category and placed in Schedule | of the Wildlife Protection Act 1972, however there
is no regard for the forest area and wildlife and same is being destroyed in most casual manner.
That no permission for diversion of forest land has been obtained by the construction
companies for using the hill slopes having natural forest and rich biodiversity, for the purpose of
dumping the muck and debris.

Para 11: That muck has killed many of the fishes and with the river stream getting choked
created problems of water supply in the region.

Para 12: That the project has not taken any permission for illegal felling of trees across the hill
slopes and such trees include blue pine at lower elevations, while spruce and silver-fair at the
higher elevations and also include Deodar trees.

Para 15: That the act of the construction companies is violative of various environmental laws
including the Forest Conservation Act 1980, Environment Protection Act 1986, Construction &
Demolition Waste Management Rules 2016, the Water (Prevention & Control of Pollution Act)
1974, the Bio Diversity Act, 2002 amended from time to time.

The allegations made by the applicant may be categorized in the following categories:

1. Avoidance of requirement of Environmental Clearance by taking the advantage of Iltem
7(f) of the EIA Notification 2006.

2. Permission not taken for diversion of forest land for passing through reserved forest
areas in Paonta Sahib and Renuka Divisions.

3. lllegal felling of trees across the hill slopes.
4. Damage to natural sources of drinking water (rivulets) by filling with debris.

5. lllegal use of Gelatin in explosives, for road construction.
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6. Muck dumping beyond the designated sites and the violation of Construction &
Demolition Waste Management Rules 2016.

The point-wise report on the facts and truthfulness of the above allegations made in the
Original Application, based on the spot Inspection, examinations and analysis of the
documents made available to the Joint Committee is submitted as under:

3.1.1. Avoidance of Requirement of Environmental Clearance by taking the
advantage of Item 7(f) of the EIA notification 2006:

The NH-707 under reference in the Original Application is from Paonta Sahib to Gumma
Section (Km 0.00 to Km 97.00) in the State of Himachal Pradesh. Applicant has alleged that
MoRTH has segmented the NH 707 (Total 103.55 Km) into two smaller segments and bring it

to less than 100 km for avoiding the requirement of Environment Clearance, as under:

Segment 1: Paonta Sahib to Guma (Sirmour and Shimla): 0.00-97.00 Km.
Segment 2: Guma to Fediz (Shimla): 97.00-103.55 Km
Total Length of the NH 707 under reference: 103.55 Km

Further, the entire road has been divided into five packages, with independent/separate
contractor for each package. The Different Packages and the Right of Way (RoW) involved in
each package is given as follows in Table 1:

Table 1: Details of package and RoW of NH-707

Package Package name Cha&r:ge, RoW, Meter District
Package 1 | Paonta-Hewna 0to 25 18-32 Sirmour
Package 2 | Hewna-Ashyari 25t0 50 18-26 Sirmour
Package 3 | Ashyari-Shri Kyari 50to 75 18-23 Sirmour

Sirmour (75-87 Km)
Package 4 | Shri Kyari-Gumma | 7510 94.9 18-22

Shimla (87-94.9 Km)
Package 5 | Gumma-Fediz 94.9 -103.55 22 Shimla

According to current regulations, a prior Environmental Clearance (EC) is required if, the
proposed expansion involves more than 100 km of length and additional right of way (RoW) or
land acquisition greater than 40m on existing alignments and 60m on re-alignments or by-

passes. Further, as per EIA Notification, 2006 and subsequent amendment dated 22.08.2013
Page 5 of 27
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(Annexure-3), only such project which meets both the conditions, i.e., threshold length of the
highway and envisaged expansion width (RoW or land acquisition) of the highway, would

require a prior EC.

As depicted in the table above, because the necessary Right of Way (RoW) or land acquisition
for all segments of NH 707 in question (0.00-97.00 Km and 97.00-103.00 Km) is below the 40 m
threshold, the Ministry of Road Transport and Highways (MoRTH) isn't required to obtain
Environmental Clearance. This holds true even if the total length of 103.55 Km isn't segmented
as alleged, to reduce it to less than 100 Km. Consequently, there appears to be no requirement

for MORTH to segment the highway to circumvent the need for Environmental Clearance.

Based on the aforementioned facts, the allegation made in the Original Application that
MoRTH has taken advantage of Item 7(f) of the EIA notification 2006 by dividing the

highway to reduce its length to less than 100 Km doesn’t seem correct and justified.

However, the projects which do not fall under the purview of the EIA Notification, 2006
and its amendments, are also required to obtain clearances from various departments as

per applicability, as listed below:

i. Tree cutting permission from appropriate authority for forest and non-forest area as
per prevailing laws;

i. Consent to Establish and Consent to Operate for construction machineries from
State Pollution Control Board under Air Act, 1981 and Act, 1974

iii.  NOC from appropriate authority for setting up the construction camps;
iv.  Permission from ground water authority for abstracting any ground water;
v.  Permission from the Irrigation dept. for abstraction of water from surface sources;

vi.  Permission form mining Deptt. /appropriate authority for procurement of aggregates,
sands and borrow area;

Vii. Clearance for diversion forest land under Forest Conservation Act, 1980;
viii.  Social Impact Assessment Study as per applicable provisions of LARR, 2013

ix.  Wildlife clearance for stretches passing through protected areas under Wildlife
Protection Act, 1972;

X.  Permission from State Board of Wildlife (SBWL) and National Board of Wildlife

(NBWL) for crossing any tiger corridor notified in section 38 O(1g) under Wildlife
Conservation Act, 1972;
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Permission from SBWL and NBWL for crossing conservation reserve notified under

CRZ clearance for CP.Z area falling in the project alignment;

As per details made available to the Joint Committee, the permissions mentioned at

S.No. ix to xii are not applicable to this project. It was submitted by the representatives of

the MoRTH that permissions mentioned at S.No. i to viii were obtained from the

concerned Authorities.

3.1.2. PACKAGE WISE COMPONENTS AND CONSENT STATUS:

As per details provided by the representative of Himachal Pradesh State Pollution Control Board

(HPSPCB), the following is the package-wise status of Consent to Operate (CTO) granted by

HPSPCB:

i) M/s ABCI Infrastructure Ltd. (Pkg. I)

The details of components installed by M/s ABCI Infrastructure Ltd. along with their
consent and operation status are tabulated below:

Table 2: Components installed by M/s ABCI Infrastructure Ltd.

Sr. Name of component and Consent .
. Operation Status
No. location Status
Hot Mix Plant in Vill. Kunja|,, . Non-Operational and
. . . Valid up to|dismantled as the project
1. Matraliyon, Paonta Sahib, Distt. o .
. 31.03.2024 stretch is in handing over
Sirmaur, H.P.
stage.
Wet Mix Macadam (WMM) Plant | . Non-Operational and
o . . Valid up to|dismantled as the project
2. |in Vil Kunja Matraliyon, Paonta | 5103 5054 | stretch is in handing over
Sahib, Distt. Sirmaur, H.P. o g
stage.
Ready Mix Concrete (RMC)
3 Plant in VPO Rajban, Tehsil | Valid up to | Operational with valid
' Paonta Sahib, Distt. Sirmaur, | 31.03.2025 consent of the State Board.
H.P.
Mobile Stone Crusher in Vill. . N_on-Operat|onaI gnd
. . . Valid up to|dismantled as the project
4. Chilon, Tehsil Kamrau, Distt. . .
. 31.03.2024 stretch is in handing over
Sirmaur, H.P.
stage.

M/s R.G. Buildwell Engineer Ltd. (Pkg. Il)

The details of components installed by M/s R.G. Buildwell Engineer Ltd. along with their

consent and operation status are tabulated below:
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Table 3: Components installed by M/s R.G. Buildwell Engineer Ltd.
Sr. | Name of comPonent and Consent S S e
No. location Status
Wet Mix Macadam (WMM) Valid up to
1. Plant in Kamrau, Distt. P Non-operational / Dismantled.
. 31.03.2024
Sirmaur, H.P.
Stone Crusher in Kamrau, | Valid up to . .
2| Distt. Sirmaur, H.P. 31.03.2024 | BINg Dismantied.
Hot Mix Plant in Kamrau, | Without Plant Sealed on 06.07.2024 by
3. . : Committee headed by SDM Kafota,
Distt. Sirmaur, HP. Consent. . .
Distt Sirmaur, HP

M/s HES Infra Pvt. Ltd. (Pkg. lll)

The details of components installed by M/s HES Infra Pvt. Ltd. along with their consent

and operation status are tabulated below:

Table 4: Components installed by M/s HES Infra Pvt. Ltd.

Sr. | Name of component and Consent .
: Operation Status
No. location Status
1 Stone crusher installed at | Valid up to zfrrr]\tmittsezaliceja dgg b?/&gglf/lmghnl:iy
RD (57+800) kms 31.03.2024 Distt Sirmaur, HP
5 Wet Mix Macadam Plant at | Valid up to | Renewed Consent to Operate (RCOP)
" | RD (57+800) kms 31.03.2024 | valid till 31.03.2025.
3, | ot Mix Plant at RD | Valid up to gfrgtmitf’e?'iiadzg b(;)/&ggf/lozghiuziy
(57+800) kms 31.03.2024 Distt Sirmaur, HP
Ready Mix Concrete (RMC) Valid up to Plant Sealed on 08.07.2024 by
4. | Plant installed at RD 60+00 P Committee headed by SDM Shillai,
31.03.2024 | _. .
kms Distt Sirmaur, HP

PRL Projects and Infrastructure Ltd Dhatarwal Construction Company Pvt Ltd JV
(Pkg. IV)
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The details of components installed by M/s PRL Projects and Infrastructure Ltd
Dhatarwal Construction Company Pvt Ltd JV along with their consent and operation

status are tabulated in table 5.-

Table 5: Components installed by M/s PRL Projects and Infrastructure Ltd
Dhatarwal Construction Company Pvt Ltd JV

Sr. | Name of component and Consent

No location Status Operation Status

Stone crusher installed
Near minus bridge, Mauza | Valid up to
Kharkah, Tehsil  Shillai, | 26.09.2023
District Sirmaur H.P.

Hot Mix Plant Near minus
bridge, Mauza Kharkah, | Valid up to | Non- Operational and machinery
Tehsil Shillai, District | 26.09.2023 | has been removed after completion
Sirmaur H.P. of work.

Ready Mix Concrete (RMC)
Plant installed Near minus
3. bridge, Mauza Kharkah,
Tehsil Shillai, District
Sirmaur H.P.

Valid up to
26.09.2023

Copies of consents issued by HPSPCB to project proponents of above-mentioned packages are

attached as Annexure-4.

During the inspection by Joint Committee, the representative of State Pollution Control Board
observed that some components such as Stone crushers, Hot Mix Plant, RMC of the
project proponents were found with inadequate Pollution Control Devices and operating

without their consent.
3.1.3. Action taken by HPSPCB:
As informed by the representative of the Himachal Pradesh State Pollution Control Board

(HPSPCB), the following action has been taken by the Board:

e Action under section 33-A/31-A of Water Act, 1974 & Air Act, 1981 w.r.t. closure of
operations of Stone crushers, RMC and Hot Mix Plant was recommended to Head
Office, HPSPCB Shimla. The copies of recommendations are enclosed herewith as

Annexure-5.
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e The orders of sealing of Stone Crushers, RMC and Hot Mix Plant of M/s R.G.
Buildwell Engineers Ltd. and M/s HES Infra Pvt. Ltd. were issued by HPSPCB.

Copies of the orders of the competent authority are attached as Annexure-6.

e The Stone crushers, RMCs and Hot Mix Plants of M/s R.G. Buildwell Engineers
Ltd. and M/s HES Infra Pvt. Ltd. were sealed under the Chairmanship of SDM
Kaffota and SDM Shillai respectively. The copies of sealing reports are attached

herewith as Annexure-7.

The above said orders of sealing shall be revoked only after compliances are made by the

respective units and after they obtain valid consent of the installed plants.

3.2. Permission not taken for diversion of forest land for passing through reserved forest

areas in Paonta Sahib and Renuka Ji Divisions:

In this regard, the analysis of the information provided to the Joint Committee by MoRTH and
the data on the permissions granted for forest land diversion, accessible on the "PARIVESH"
Portal of the Ministry of Environment, Forests, and Climate Change, reveals that forest
clearance under the Forest (Conservation) Act, 1980, was granted to HPPWD through proposal
number FP/HP/Road/44020/2020 in Paonta Forest Division and FP/HP/Road/43307/2019 in
Renuka Ji Division. The copies of the permissions granted are attached as Annexure-8 and

Annexure-9 for Paonta and Renuka Ji Forest Divisions respectively.

Furthermore, the approval for the felling of a total of 1339 trees (741 trees in the Paonta Division
and 598 trees in the Renuka Ji Division) from forest land was granted. Additionally, permission

to fell 1,454 trees from non-forest land was also obtained (Annexure-10).

In view of the above facts, the allegation made in the application that permission for
diversion of forest land for passing through the forest area in Paonta Sahib and Renuka

Ji Divisions was not taken, doesn’t seem to be correct.

3.3. lllegal felling of trees across the hill slopes:

Two forest divisions are involved in the NH 707 Paonta Sahib-Gumma Section namely- Paonta
Sahib Forest Division and Renuka Ji Forest Division. The following violations have been

reported in both these forest divisions during highway construction, as follows in Table 6:
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Table 6: Violations reported by Forest Division regarding illegal felling of trees and others

issues.

Forest Division

Nature of violation

Action taken by Forest

Department
Paonta Sahib Forest
Division lllegal dumping reported at | Damage report chalked
07 sites, illegal extraction of | against construction

(Documents submitted by the
Division attached as
Annexure 11)

tree root zone two times has
been reported.

company NH 707 amounting
to Rs. 5,07,179/-

Renuka Ji Forest Division

(Documents submitted by the
Division attached as
Annexure 12)

lllegal dumping, Damage to
forest tree saplings, Soil
erosion due to road cutting,
illegal extraction of sand,
digging of root zone at
Ronhat and Shillai blocks

Damage report chalked
against construction
company NH 707 amounting
to Rs. 3,19,196/-

lllegal dumping, Damage to
forest tree saplings, Soll
erosion due to road cutting,
illegal extraction of sand,
digging of root zone, heavy

Damage report chalked
against construction
company NH 707 amounting

land slide due to illegal | to Rs. 4,03,997/-
digging in reserve forest at

Sataun and Kaffota block

3.4. Damage to natural sources of drinking water (rivulets) by filling with debris:

It was observed during spot inspection that villagers utilize flexible tubing/pipes to convey water
from nearby streams for both drinking and irrigation. These streams flow through culverts
constructed or modified during highway development, ultimately connecting to river flowing in

the area.

It is true that many of these streams were found to be obstructed with debris and
sediments, leading to damage to the flexible pipes and consequently disrupting water
supply to the villages. In several instances, villagers were observed expanding their pipeline

networks to meet their water requirements.

Indeed, this aspect should have been addressed in the Social Impact Assessment conducted by
MoRTH prior to commencing highway construction. However, it appears that the impact of
highway construction on these natural water sources was not anticipated during the social

impact study.
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Despite conflicting explanations regarding the cause of damage, with the applicant
attributing it to contractors’ negligence and the Ministry of Road Transport and Highways
(MoRTH) and its Contractors attributing it to natural landslides, it is imperative that these
natural water sources be restored by MoRTH through its contractors without any delay.
This is necessary not only for road safety but also to uphold the basic right to access

drinking water for nearby villages.

Both the representatives of MORTH and its Contractors have expressed their willingness
to address the issue of damage to the flexible water pipes and water source in the

affected villages.

3.5. lllegal use of Gelatin in explosives, for road construction:

According to the details provided by MoRTH, the blasting permission was granted by the District
Magistrate Sirmour at Nahan vide order No. Li/ DM/Sir (Blasting Permission) / 2021-166434
dated 17/11/2021. Subsequently, blasting schedules were submitted by the MoRTH’s
contractors and permissions were issued by the concerned Sub-Divisional Magistrates
(SDMs), with copies sent to the corresponding Station House Officer (SHO), to ensure the
deployment of sufficient police personnel for managing both vehicular and pedestrian traffic
during blasting operations (Annexure-13). Therefore, the explosive used for the controlled
blasting with the permission of District Administration may not be termed as illegal, as
alleged in the Original Application. Further, concerned SDMs have not reported any

damage due to controlled blasting operations conducted by MoRTH’s Contractors.

3.6. Muck dumping beyond the designated sites and the violation of Construction &
Demolition Waste Management Rules 2016:

As per the documents provided by MoRTH the contractors have selected a total of 41 muck
dumping sites in Sirmour Region with total capacity of 48,45,081 cum and out of which 36,
99,360 cum capacity has been utilized by dumping muck at these sites. As per the muck
management plan submitted by MoRTH, all the dumping sites were to be provided with proper
protective engineering like gabion walls, breast wall etc. and thereafter biological measures like
plantation measures for stabilization of the dumping sites is to be carried out by the respective
contractor. The details of the muck dumped sites are attached as annexures, mentioned in
Table 7.

Page 12 of 27



2051
13

Table 7: Muck dumping sites in the packages in District Sirmaur

Package name Total I?umpmg Dumping capacity | Already dumped ANnexures
sites (cum) (cum)
Paonta-Hewna 8 6,16,305 3,37,280 Annexure 14
Hewna-Ashyari 13 10,95,379 8,77,040 Annexure 15
Ashyari-Shri 12 20,28,045 13,80,488 Annexure 16
Kyari
Shri Kyari- 8 11,04,552 11,04,552 Annexure 17
Gumma
Total 41 48,45,081 36, 99,360

During spot inspections on 12/03/2024, 21/03/2024 and 22/03/2024, the joint Committee
inspected total 55 spots in the District Sirmour on the entire NH 707. The issues raised by the
applicant and the villagers associated with him were noted and geo-tagged photographs were

taken by the Joint Committee.

Subsequently, the Nodal Agency issued letter to MoRTH seeking feedback on the issues raised
on all 55 spots along with relevant documents (Annexure-18 and Annexure-19). Various

documents were also requested by the members of the Joint Committee.

Accordingly, MoRTH provided feedback on the issues raised/observed on all 55 spots along
with photographs and relevant documents/record (Annexure-20 and Annexure-21).
Additionally, the following documents/data requested by the members of the Joint Committee

was also provided by MoRTH:

i.  Muck Management Plans for all the Packages of the Highway.
ii.  Details of the Dumping Sites along with capacity and utilization.
iii.  Total quantity of much estimated in DPR and the actual muck generated and its disposal.
iv.  Day-wise details of Landslides reported to District Administration.
v.  Permissions for blasting issued by concerned SDMs.
vi.  Rainfall data of the period under reference.
vii.  Inspection/Supervision Notes with regard to supervision made by MoRTH during
Highway construction.
viii.  Details of RoW for all the Packages of the Highway.
ix. Before and after geo-tagged photographs of the spots, where muck observed by the
Joint Committee was attributed to Landslides by the MoRTH.
x.  Copy of the forest Clearances obtained.
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xi.  Forest and non-Forest Tree cutting permissions.

xii.  Permissions obtained from SPCBs.

xiii. ~ Report on Slope Stability issues along NH707 in the State of Himachal Pradesh by JICA
Experts for Project for Capacity Development for Maintenance of Resilient Mountainous
Highway

xiv.  EIA Reports prepared for World Bank.

A meeting was held on 07.06.2024 under the Chairmanship of Additional District Magistrate,
District Sirmaur at Nahan wherein reports were sought from Jal Shakti Vibhag regarding
damage to drinking water sources/water supply schemes, District Disaster Management
Authority, Nahan regarding verification of the reporting of landslides by MoRTH, Concerned
Block Development Officers to identify local damages, Forest departments and SDMs to verify
the muck management plan and seek report on grievances made by the applicant and other

affected villagers. The minutes of meeting are attached as Annexure-22.

Another follow up meeting was held on 01.07.2024 under the Chairmanship of Deputy
Commissioner, District Sirmaur at Nahan wherein damage reports from respective departments
i.e. Project Officer, District Rural Development Authority, Nahan, District Revenue Officer, Nahan
and Jal Shakti Vibhag Nahan. The minutes of meeting are attached as Annexure-23.
Accordingly, the damage reports were provided to the Joint Committee by respective

departments.

A meeting of Joint Committee was again held on 10.07.2024 under the Chairmanship of Deputy
Commissioner, District Sirmaur at Nahan to analyze the damage reports and finalization of
report by members of the Joint Committee. The minutes of meeting are attached as Annexure-
24,

3.6.2. Analysis of Damage reports provided by various departments, due to landslides
and unscientific muck dumping at NH-707 stretch

The reports provided by District Disaster Management Authority (DDMA), Nahan, local
administration of Paonta Sahib, Kaffota and Shillai, Rural Department, Jal Shakti Vibhag and

Forest Department were examined by the Joint Committee and the following points emerged:
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i) District Disaster Management Authority (DDMA):

The District Disaster Management Authority (DDMA) has submitted the reports as received from
the MoRTH(Annexure-25). Joint Committee was informed that “the reporting to DDMA is
purely for information purpose and it is not the mandate of DDMA to verify such
information whether it is due to natural landslides or negligence of MoRTH/contractors.”
During the Joint Committee meeting on 10/07/2024, DDMA representative informed that none of
the sites reported on daily basis by MoRTH to the District Administration had been visited by
DDMA. As a result, the Joint Committee is not in a position to draw any conclusions from

the information provided by DDMA.

ii) Forest Department:

According to the damage/loss report related to muck dumping provided by the Division Forest
Officer, Renuka Division, vide Letter No. 2023 dated 08/07/2024 (Annexure-26), a re-
assessment conducted by the Range Officers of Kaffota and Shillai has determined a
loss of Rs. 90,60,000 (Rs. Ninety lacs and sixty thousand only), as amount required to

repair/remediate the damage.

However, the examination of the damage report of the Forest Department by the Joint
Committee revealed that out of the total loss of Rs. 90,60,000/=, a loss of Rs. 5,260,000/= is
attributed to muck dumping in the forest area due to a heavy landslide and the opening
of a road in emergency situations. The District Administration has also confirmed during the
Joint Committee meeting that usually verbal instructions were issued during heavy rains
and landslides to open the roads and that the scientific disposal of muck was not
feasible under these conditions. The report of the Forest Department also outlines the
preventive measures needed for remediation. The loss reported by the Forest Department is

Summarized in Table 8:

Table 8: Loss reported by the Forest Department

. Amount Amoqnt
S. No. | Location Damage Report Recovery (INR) Required for
repair (INR)
Muck is dumped by NHAI in the
01 Sataun School | forest land dye to heavy_ slide in the Not available 300000.00
curve road & opening of road in
emergency situation.
2,44,907/- vide
DR19KF/22-23,
02 Chilon Not available 24KF/22-23, 3000000.00
30KF/22-23,
51KF/22-23
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Muck is dumped by NHAI in the
03 | MoziChilon | forestland due to heavyslideinthe |\ o\ zijaple 300000.00
road & opening of road in
emergency situation.
Muck is dumped by NHAI in the
04 | Chilon forest land due to heavy slide inthe | . o\ ijaple 210000.00
road & opening of road in
emergency situation.
05 Chilon Not available Not available 600000.00
Muck is dumped by NHAI in the
06 | Chilon forest land due to heavy slide inthe | . .\ ijaple 450000.00
road & opening of road in
emergency situation.
Muck is dumped by NHAI in the
07 Hewna forest land d_ue to heavy_ slide in the Not available 300000.00
road & opening of road in
emergency situation.
28,000/- vide DR
Kali khan near No.043/142
08 Not available DR No.045/142 300000.00
by IT! Kaffota DR No.047/142
DR No0.048/142
Shimaldhar xfg:t 125’3 e ?obKeNavALIIigg}ﬁ the
09 near by village d8& . f dy' Not available 300000.00
borad road & opening of road in
emergency situation.
DR No. 076/096
. DR No. 077/096
Due to heavy rain and no DR No. 078/196
10 | Bhatnol immediate preventive measure DR No. 080/096 | 3000000.00
alone in the Forest area total 290 DR No. 081/096
deodar trees damaged. DR No- 082/096
for Rs. 17646/-
DR No. 063/099
11 Gangtoli Not available BS Eg‘ 82;;822 200000.00
for Rs. 129980/-
Muck dumped by construction
company in the forest land due to
12 | Dharwa heavy slide & immediate opening of | 2R NO- 022133 | 544400 00
d : : for Rs. 50050/-
road in emergency in public
interest.
Muck dumped by construction
company in the forest land due to
13 Dharwa heavy slide & immediate opening of | PR N0 025133 1 544400.00
d . ; for Rs. 136500/-
road in emergency in public
interest.
14 Preventive measures: Spread of fast-growing seeds and planting of fast-
growing soil binding species in patches
Total, Rs. 9060000.00
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The report provided by Jal Shakti Vibhag vide Letter no. JSV-DS-DB-Misc-/2024-25-1095-98,

dated 14.06.2024 (Annexure-27) has indicated damage to hand pumps, water distribution lines

and associated infrastructure at 58 locations. The cost of repair for these components as

estimated by Rs. 22260000/= (Rs. Two Crores twenty-two lacs and sixty thousand only). The

details of the damage caused as reported by Jal Shakti Vibhag is summarized in Table 9 :

Table 9: Loss Reported by Jal Shakti Vibhag

RD’s

S. Location Damage Report Amount Amount Required
No. g P Recovery (INR) for repair (INR)
. Intake Damage & GMS
1 | ourSs Devianin GF Pipe 32 mm dia= 100 | Not available 80000
amrou
Rmt
GWSS basog in GP GMS pipe 25mm .
2 Kkamrou dia=360 Rmt Not available 95000
GMS pipe 25mm
3 GWSS Parlo in GP Kamrou | dia=300 Rmt &20 mm Not available 300000
dia =300 Rmt
GWSS Rithog Shirog in GP | GMS pipe 25 mm .
4 Shilla dia=1000 Rmt Not available 350000
. GMS pipe 100 mm dia =
5 | gnSS Satounin GF 300 Rmt and GMS pipe | Not available 550000
80 mm dia = 280 Rmt
6 | GWSS Shimble Dhar NS 50 mm dia <1570 | Not available 750000
GMS pipe 65 mm .
7 LWSS Kaffota dia=1660 Rmt Not available 945000
8 ITWSS Bokala Pab (Feeder GM_S pipe 40 mm Not available 395000
line) dia=850 Rmt
LWSS Dugana (Habitation GMS pipe 20 mm dia .
9 Dabra) =1020 Rmt Not available 220000
. GMS pipe 20 mm dia .
10 | GWSS Shirgaon =650 Rmt Not available 145000
11 LWSS Basog Chambyara Rising Main Not available 190000
GMS Pipe 32 mm .
12 LWSS kamrou dia=750 Rmt Not available 300000
13 | GWSS Hevna (Temple line) gmts 15mm dia=1200 |\t available 210000
14 | FIS Satoun Main channel at various |\t 4y ailable 1500000
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S. Location Damade Report Amount Amount Required
No. g P Recovery (INR) for repair (INR)
15 | FIS Maloun (Chadeu) Diversion weir and Main |\ o\ ailable 350000

channel
16 | FIS Rithog Shirog Diversion weir and Main | \ i o qilable 750000
Channel

17 | Hand Pump Near Bus stop | 1,04 pump Not available 450000
Kaffota

18 gggd pump near Village Hand Pump Not available 450000

19 Ea”d Pump near Bank Hand Pump Not available 380000

amrou
20 Ea”d pump nrold Bus stop | 1 pymp Not available 370000
amrou

21 | Hand Pump nr Shop of Hand Pump Not available 390000
Layak Ram kamrou

22 g't‘ggd pump nr Khajiar Bus | b4 pump Not available 350000

23 | Hand pump at Chalani Hand Pump Not available 350000
(Barwas Bus stop)

24 | Hand Pump near Tilordhar | 1 pmp, Not available 380000
Bus stand

g5 | Hand Pump NearOld Bus |\ pmp Not available 285000
stand Sataun

gg | Hand pump near old JE Hand Pump Not available 350000
residence

g7 | Hand PumpnearNichla | 1o pymp Not available 280000
Bus stand
Hand Pump near Kanta

28 | (Weigh bridge) of Sh. Hand Pump Not available 275000
Rajnish Pradhan

29 | Hand Pump near Bridge Hand Pump Not available 250000
Sataun

30 | Hand PumpnrBusstand 104 pymp Not available 380000
Hevna

31 Hand pump nr Bus stop Hand Pump Not available 360000

Borad
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S. Location Damage Report Amount Amount Required
No. Recovery (INR) for repair (INR)
32 gg”mdegﬁrg%:r: dhi/l“;if; Hand Pump Not available 350000
33 (I-:|and pump near Bus stop Hand Pump Not available 325000
hadeu
34 | Hand pump nrPanchayat |\ pmo Not available 365000
Ghar Dugana
35 gﬁl’l‘lg Pump NrBus Stop | 1014 pump Not available 350000
Distribution line 32mm
36 GWSS Ishari dia at various RD's 150 Not available 70000
Rmt
Distribution line 32mm
dia =60 Rmt,50mm .
37 GWSS Charew dia=200 Rmt at various Not available 100000
RD's.
Distribution line 25mm
N dia =300 Rmt,15mm .
38 GWSS Timbi dia=600 Rmt at various Not available 250000
RD's
Main C.C Channel 60
39 FIS Ishari Rmt, B/wall 20mtr length | Not available 500000
damaged.
Distribution line 25mm
40 | GWSS Bhangi dia = 600 Rmt at various | Not available 250000
RD's.
Distribution line 32mm
41 GWSS Gangtoli dia=1600 Rmt at various | Not available 450000
RD's.
Head weir & main C.C
42 | FIS Gangtoli Channel at various RD's | Not available 750000
750 Rmt.
Distribution line 32mm
43 GWSS Lohara dia=60Rmt at various Not available 70000
RD's.
Distribution line 32mm
44 GWSS Kumarli dia=60Rmt at various Not available 70000
RD's.
Rising main 125mm dia
2 No's (M/G) =120
Rmt,Distribution line
50mm dia=1800
LWSS Shillai &LWSS Rmt,65mm dia=1800 .
45 | Kandi Sundrari Rmt.100mm dia =60 Not available 3000000
Rmt , 80mm dia =120
Rmt,15mm dia =900
Rmt damaged at various
RD's
46 | GWSS Bhankoli Distribution line 25mm |\ -\ silable 350000

dia=900Rmt at various
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S. Location Damage Report Amount Amount Required

No. Recovery (INR) for repair (INR)
RD's.
Distribution line 40mm

47 | GWSS Shillai village dia=260Rmt at various Not available 250000
RD's.
Distribution line 20mm

48 | GWSS Shillai Colony dia=1300Rmt at various | Not available 350000
RD's.
Distribution line 25mm

49 GWSS Bandli dia=550Rmt at various Not available 250000
RD's.
Distribution line 25mm

50 GWSS Pasta Bass dia=450Rmt at various Not available 250000
RD's.
Distribution line 40mm

51 GWSS Kando dia=350Rmt at various Not available 250000
RD's.
Distribution line 25mm

52 GWSS Dakker dia=250Rmt at various Not available 200000
RD's.
Distribution line 25mm

53 GWSS Khannar dia=600Rmt at various Not available 250000
RD's.
Distribution line 25mm

54 | GWSS Hakaina Tapra dia=180Rmt at various Not available 100000
RD's.
Distribution line 25mm

55 | GWSS Bagna dia=120Rmt at various Not available 80000
RD's.

56 Gangtoli Handpump Not available 200000

57 Dharva Handpump Not available 200000

58 Jambli Handpump Not available 200000

Total, Rs 22260000.00

iv) Local administration of Paonta Sahib, Kaffota and Shillai:

The Joint Committee's observations were shared with the concerned SDMs and BDOs of
Paonta Sahib, Kaffota, and Shillai, with a request to provide verification reports, damage
assessment reports, and the cause of damage based on the records available with the local

administration..

The reports received from the concerned SDMs and BDOs for 30 locations (Annexure-28)
indicate damage to natural water sources (Kuhl), agricultural land, trees on private land, and
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both private and public property. However, the amount required to remediate or compensate for

the loss at all locations has not yet been estimated. An examination of the reports provided by

the concerned departments reveals that a major incident in Village Tal, Sirmour, was due to a

cloudburst, resulting in property damage worth Rs. 55 lacs and the loss of five human lives. The

remaining damage at the 30 locations is attributed to muck and debris. The loss/damage

reported by the concerned SDMs and BDOs is summarized in Table 10:

Table 10: Loss/damage reported by the concerned SDMs and BDOs

Amount
s Department/ Amount Required
N. Reporting Location Damage Report Recovery q . Remarks
°. | Officer (INR) for repair
(INR)
Cause of Damage-
Cloud Burst .
Total loss of property - ga;url_altpsaster,
SDM Paonta . ef: Letter no.
1 Sahib Tal Sirmaur Eg,sosoc,)??ﬂouﬁl:n e 05 2899830 NA SDK/SDO(C)/P/2024-
nos 2509, dated 02.07.2024
Relief Cases- 34
BDO Gram Damage to Drinking ngi_(LFe;ﬁ'r_l?o‘
2| .. Panchayat water bowri near Pab 1,00,000 30,000
Tilordhar Bokala Pub due to debris Damage/2023-24-1698,
dated 01.07.2024
BDO Gram Damage to Drinking ng.i.(l'Fe;tﬁmo'
3| Panchayat tank near Pab due to 1,00,000 35,000
Tilordhar Bokala Pub debris Damage/2023-24-1698,
dated 01.07.2024
. Ref: Letter no.
BDO Gram Damage to Irrigation DBT(F)/NH-
4| . Panchayat Kuhl from Pathna to Kui 3,00,000 1,00,000
Tilordhar BokalaPub | Lada GP due to debris Damage/2023-24-1698,
dated 01.07.2025
BDO Gram Damage to Community ggti.(l‘;;ﬁ;ﬁo‘
5| 4 Panchayat Toilet at Kaffota due to 50,000 460000
Tilordhar Bokala Pub debris Damage/2023-24-1698,
dated 01.07.2026
Damage to property
6 | SDM Kaffota Egafcgggo’ land of local vilager due Not Not Ref: Letter no. 997,
to unauthorized available available | 26.06.2024
Sataun !
dumping of muck
Trees affected due to Not Not Ref: Letter no. 997,
7 | SDM Kaffota | RD 21-900 dumping of muck available | available | 26.06.2024
Muck dumped into
RD 22-900 to Not Not Ref: Letter no. 997,
8 | SDM Kaffota | 53 399 nearby nallah under available | available | 26.06.2024
forest land
RD 24-100, Muck dumped into .
9 | SDM Kaffota | Baskudi near nearby nallah under NOt NOt Ref: Letter no. 997,
available available | 26.06.2024
hewna forest land
RD 24-310, Muck dumped into .
10 | SDM Kaffota | Hewna Kali nearby kakwadi nallah Not Not ~ | Ref: Letter no. 997,
available available | 26.06.2024
Temple under forest land

Page 21 of 27




2060

Amount
s Department/ Amount Required
N. Reporting Location Damage Report Recovery . Remarks
°. | Officer (INR) for repair
(INR)
RD 24-900, Damage to agricultural Not Not Ref: Letter no. 997,
11| SDMKaffota | 0\ na village | land due to landslide available | available | 26.06.2024
RD 24-950, Damage to agricultural Not Not Ref: Letter no. 997,
12 | SDM Kaffota | |, 12 Village | land due to landslide available | available | 26.06.2024
Damage to property
land of local villagers
RD 25-500 to . Not Not Ref: Letter no. 997,
13 | SDM Kaffota | 55 71 due to dumping to muck |, Jiapie | available | 26.06.2024
into near by Hewna
nallah
Damage to agriculture
RD 27-400 Kali | and irrigation kuhl due Not Not Ref: Letter no. 997,
14 | SDM Kaffota Dhang to dumping of muck available available | 26.06.2024
after landslide
RD 41-200, Dumping of muck on Not Not Ref: Letter no. 997,
15 | SDMKaffota | i Khan forest land available | available | 26.06.2024
RD 42-700, Damage to property :
16 | SDM Kaffota | near Shilla land of local villager due | _ NO Not | Ref: Letter no. 997,
; ; available available | 26.06.2024
Village to dumping to muck
Damage to pillars of
Government Public
RD 42-800, . Not Not Ref: Letter no. 997,
17 | SDM Kaffota | o School due tofalling of | Juopie | available | 26.06.2024
muck during cutting of
road
Damage to crematorium
RD 45-000, due to cutting of road Not Not Ref: Letter no. 997,
18 | SDM Kaffota | g khad and dumping of Debris | available | available | 26.06.2024
falls into the nallah
Damage to land
RD 46/200, Not Not Ref: Letter no. 997,
19 | SDM Kaffota | \\-1on Chareu | Property dueto available | available | 26.06.2025
dumping of debris
Damage to Ground
20 | SDM Shillai Easao:ggg e water and drinking Not Not Ref. letter no. 824,
11498, | \water resource due to available available | dated 02.07.2024
Gangtoli .
muck dumping
21 | SDM Shillai RD 51+500 Dumping of debris into Not Not Ref. letter no. 824,
Near Timbi Nera Khad available available | dated 02.07.2024
o . . Dumping of muck into Not Not Ref. letter no. 824,
22 | SDM Shillai | Zero PointMilla | | b alian available | available | dated 02.07.2024
23 | SDM Shillai RD 52+800, Dumping to muck near Not Not Ref. letter no. 824,
Ashyari Bridge | ashyari bridge available available | dated 02.07.2024
Damage to irrigation
R RD 55+300 kuhl due to muck Not Not Ref. letter no. 824,
24 | SDM Shillai . . . ) .
Gangtoli dumping and retaining available available | dated 02.07.2024
wall
Damage to house due
25 | SDM Shillai RD 56+050 to muck dumping and Not Not Ref. letter no. 824,
Gangtoli gaad damage to old irrigation available available | dated 02.07.2024
kuhl
Damage to agricultural
o RD 57+750 L Not Not Ref. letter no. 824,
26 | SDM Shillai Lohrah Bass land due to .unSC|ent|f|c available available | dated 02.07.2024
muck dumping
I RD 59+200 Damage to trees due to Not Not Ref. letter no. 824,
27 | SDM Shillai | o2 ikker land slide available | available | dated 02.07.2024

Page 22 of 27




2061
23

Amount
s Department/ Amount Required
N. Reporting Location Damage Report Recovery . Remarks
°. | Officer (INR) for repair
(INR)
Blockage of naya khadd
I RD 60+150 Not Not Ref. letter no. 824,
28 | SDM Shillai Naya Khadd and damage_to trees available available | dated 02.07.2024
due to dumping of muck
Damage to trees and
o Not Not Ref. letter no. 824,
29 | SDM Shillai RD 61+880, water resources due to available available | dated 02.07.2024
muck dumping
RD No Blockage of nallah due
I . to muck dumping and Not Not Ref. letter no. 824,
30 | SDM Shillai zgn:lfo’ Nalare flowing muck into nallah | available available | dated 02.07.2024
during rains

3.6.3. Action Taken by HPSPCB:

It was informed by HPSPCB member that besides actions reported at Section 3.1.3, the

following actions have also been taken by HPSPCB:

e Show cause notices w.r.t. unscientific muck dumping were issued to the concerned units from

Regional Office, HPSPCB Paonta Sahib w.r.t. the observations made which are self-
explanatory in the show cause notices issued to the units. Copies of the show cause notices

issued to the units are enclosed herewith as Annexure-29.

Based on replies received from some units and reinspection of the stretches carried out on
31.03.2024, recommendation of imposition of Environmental Compensation (EC) on polluter
pays principle as per Hon’ble NGT orders were made to Head Office, HPSPCB New Shimla
w.r.t. violations observed during the inspection. The copies of EC recommendation letters are

enclosed as Annexure-30.

e Accordingly, Environmental Compensation of 4,00,000- INR has been imposed on M/s ABCI

Infrastructure Pvt Ltd. and same has been recovered from the unit. The copy of intimation

letter from unit with payment receipt is attached herewith as Annexure-31

Further, 03 Stone Crusher units, 01 Hot Mix Plant, 01 RMC Plant of M/s HES Infrastructure
Pvt. Ltd. (stretch 03 contractor of MORTH) and 01 Stone Crusher unit and 01 Hot Mix Plant of
M/s RG Build well (stretch 02 contractor of MORTH) were sealed for various violations as

already reported above.
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Conclusions and Recommendations of the Joint Committee:

The necessary Right of Way (RoW) or land acquisition for all segments of NH 707 in
question (0.00-97.00 Km and 97.00-103.00 Km) is below the 40 m threshold, the
Ministry of Road Transport and Highways (MoRTH) isn't required to obtain
Environmental Clearance. This holds true even if the total length of 103.55 Km isn't
segmented as alleged, to reduce it to less than 100 Km in the light of provisions of EIA
Notification, 2006 and subsequent amendment dated 22.08.2013 Consequently, there
appears to be no requirement for MORTH to segment the highway to circumvent the
need for Environmental Clearance. Therefore, the allegation in the Original
Application that MoRTH exploited Item 7(f) of the EIA Notification 2006 by dividing

the highway to reduce its length to under 100 km appears to be incorrect.

The forest clearance under the Forest (Conservation) Act, 1980, was granted to HPPWD
for NH 707 through proposal number FP/HP/Road/44020/2020 in Paonta Forest Division
and FP/HP/Road/43307/2019 in Renuka Ji Division. Further, the approval for the felling
of a total of 1339 trees (741 trees in the Paonta Division and 598 trees in the Renuka Ji
Division) from forest land was granted. Additionally, permission to fell 1,454 trees from
non-forest land was also obtained. Therefore, the allegation made in the application
that permission for the diversion of forest land to pass through the forest area in

Paonta Sahib and Renuka Ji Divisions was not taken appears to be incorrect.

The Forest Department has reported violations related to illegal tree felling and other
issues. A damage report has been issued against the construction company for NH
707, totaling Rs. 1,239,372/=. However, the report of Forest Depart doesn’t speak

anything about the status of recovery of this amount.

Many natural streams were found obstructed by debris and sediment, which
damaged the flexible pipes and disrupted the water supply to the villages. This
issue should have been addressed in the Social Impact Assessment conducted by
MoRTH prior to the highway construction. However, it appears that the impact of
highway construction on these natural water sources was not anticipated in the
assessment. Despite conflicting explanations for the damage; applicants attributing it to
contractor negligence and MoRTH and its contractors blaming natural landslides, it is
strongly recommended that MoRTH, through its contractors, promptly restore
these natural water sources. This is crucial for road safety and for ensuring the basic
right to access drinking water for the nearby villages. Both MoRTH representatives
and their contractors have also expressed a willingness to address the damage to

the flexible water pipes and the water sources in the affected villages.
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The blasting permission was granted by the District Magistrate of Sirmour at
Nahan under order No. Li/DM/Sir (Blasting Permission)/2021-166434 dated
17/11/2021, as per records made available to the Joint Committee. Subsequently,
the permissions were issued by the respective Sub-Divisional Magistrates (SDMs) based
on the blasting schedules submitted by MoRTH, with copies sent to the respective
Station House Officer (SHO). Therefore, the explosives used for controlled blasting
with the District Administration's permission may not be considered illegal,
contrary to the allegations made in the Original Application. Additionally, the
concerned SDMs have not reported any damage resulting from the controlled blasting

operations conducted by MoRTH'’s contractors.

Regarding the issue of illegal muck dumping, the conclusions drawn from the
damage assessment reports provided by various departments to the Joint

Committee are as follows:

e The District Disaster Management Authority (DDMA) has provided the same report
as provided earlier by the MoRTH and the Joint Committee was informed that “the
reporting to DDMA is purely for information purpose and it is not the mandate
of DDMA to verify such information whether it is due to natural landslides or
negligence of MoRTH/contractors.” As a result, the Joint Committee could not

draw any conclusions from the information provided by DDMA.

e The Forest Department has estimated a total loss of Rs. 90,60,000 (Ninety lakhs
and sixty thousand only) required for repairing/remediating the damage.
However, the Joint Committee's review of the Forest Department's damage report
indicated that out of the total loss of Rs. 90,60,000/=, a loss of Rs. 5,260,000
was due to muck dumping resulting from heavy landslides and emergency
road openings. The District Administration also confirmed during the Joint
Committee meeting that verbal instructions were issued during unprecedented
heavy rains and landslides to open roads, and that scientific disposal of muck
was not feasible under such conditions. The Forest Department's report also

details the preventive measures necessary for remediation.

e The Damage Report from Jal Shakti Vibhag indicates damage to hand pumps,
water distribution lines, and related infrastructure at 58 locations. The
estimated repair cost for these components, as assessed by Jal Shakti Vibhag, is

Rs. 22,260,000 (Two crores twenty-two lakhs and sixty thousand only).
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e The damage reports from the District Administration (concerned SDMs and BDOs)
for 30 locations indicate damage to natural water sources (Kuhl), agricultural
land, trees on private land, and both private and public property. These reports
addressed damage caused both by natural disasters and by the dumping of
muck/debris. However, the total amount needed for remediation or

compensation for these damages has not yet been estimated.

In view of the above it is recommended that:

a)

b)

It is recommended that the cost of repair/remediation assessed by the Forest
Department and District Administration, as summarized in above Section, for
damages caused by natural disasters or landslides is covered by the State of
Himachal Pradesh. Conversely, damages resulting from the negligence of MoRTH'’s

contractors or due to road construction will be the responsibility of MORTH.

Furthermore, since road construction in all packages of District Sirmour is still
ongoing and the completion certificate has not yet been issued by the Authority’s
Engineer, it is recommended that a copy of the Joint Committee’s Report, if
approved by the Hon'ble National Green Tribunal, be provided to the Authority’s
Engineer. The Engineer should be directed to issue the completion certificate to
MoRTH only after all observations, particularly those related to remediation, have

been addressed.

Regarding the estimated cost of Rs. 22,260,000 for repairing the damaged
components, as assessed by Jal Shakti Vibhag, the Joint Committee observed that
all such components and utilities are to be relocated under the supervision of Jal Shakti
Vibhag/IPH only after the road construction is completed. The cost for relocating these
utilities is to be covered by MoRTH. Relevant documents received from MoRTH show
that utility relocation is in progress in areas where construction has been finished,
with many utilities in the Sirmaur section already moved and atleast Rs. 40 lakhs
have already been paid for Package 1 (Annexure-32). Moreover, the completion
certificate for this work is issued to MoRTH/contractors by Jal Shakti Vibhag only
after satisfactory completion of the work (a copy of such a certificate for Package 5 in
District Shimla is attached as Annexure-33). Therefore, it is recommended that Jal
Shakti Vibhag/IPH adhere to the existing system already in place, ensuring that
MoRTH covers all related expenses, regardless of the amount, for repairing or

relocating utility components.
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Since, the update on the various actions {aken by HPSPCB has been received on
20/0772024 which includes imposition of environmental compensation INR 4,00,000/- on
Ws ABCI Infrastructures (contractor for stretch-l) for unsclentific muck dumping, sealing
of Hat Mix Plant and Stone Crusher of M/s RG Bulidwell Engineers Lid [contractor of
strelch-ll) for operating withoul prior consent and not providing requisita PCDs
respectively and sealing of 03 Stone Crushers, 01 Hot Mix Plant and 01 RMC plant of
Mis HES Infra Pvt. Ltd (contractor for siretch-lll) for violation of consent conditions, the
Joint Committee has not deliberated on this, assuming that tha actions have bean taken

as per pravisions of applicable Environmental Laws and as per the mandate of
HPSPCB.

According to the documents provided by MoRTH and DDMA, a total of 275 landslides
eccurred between 12/07/2021 and 18/03/2024 along the entire stretch of NH 707 in
Districts Sirmour and Shimla. The potantial for such incidents lo recur during the
current rainy season and in the future cannot be ruted out. MoRTH's documents indicate
that protection against hill failures on bath the hillside and valley side falls within the
scope of the contractors Involvad in road construction. However, considaring the
heavy rains and landslides experienced in previous seasons, it is recommendad
that MoRTH plans and implements additional protection measures.

The Joint Committea observed that, according lo the contract terms between MoRTH
and the contraclors, the confractors are responsible for arranging muck dumping
sites on private lands. The contraclors negotiate with private landowners near the
project sites and sign conlracts with them. The selected muck dumping sites are then
approved by MoRTH. It is recommended that local administration and the State

Pollution Control Board (SPCB) also be invalved In the process of selecting and
approving such muck dumping sites.

Signotures of mem of the Joinl Commifies;
F é 5 M
kil hv@ \ "ﬁ\
Rlitmarﬁ.{: M‘{

Asslstant Director / Sclentist 'B*
HPPCE Regicnal Dffice Paonta Sahib, Dist MoEF&CC, Sub Office, Shimla (HF)
Sirmaur (HP)

Aoy

Sclentist 'F'
Contral Peollution Control Board
Reglonal Directorate Chandigarh
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Item No. 05 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 127/2024
Naathu Ram Applicant
Versus
Ministry of Road Transport and

Highways & Ors. Respondent(s)

Date of hearing: 06.02.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Rahul Khurana & Mr. Hasil Jain, Advs.

ORDER

1. In this original application, Applicant has raised a grievance
against construction in the Shivalik range of Himalayas extending up to a
length of 97/103.55 kms in the State of Himachal Pradesh undertaken by
the Ministry of Road Transport and Highways in the process of two lane
upgradation with paved shoulders of existing single lane Paonta Sahib —
Guma section at National Highway No. 707. The allegation of the
Applicant is that during road widening and upgradation process,
contractors are destroying the Himalayan ecology and natural vegetation
and that they are breaking and cutting the hills on one side of the road
and throwing the debris (including boulders, stones, dust, etc.) on the
steep hill on the other side of the road in the valley. As per the allegation,
the entire hilly area on the length of 97 km on the downside slope is
getting destroyed, which includes natural vegetation, river streams,
habitations, wildlife, etc. It is also alleged that crores of trees including

Pine and Deodhar have been destroyed and thousands of minor and
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major river streams have either been covered up with debris or have

changed their course.

2. During the course of hearing, learned Counsel appearing for the
Applicant has also referred to para 7 of the OA wherein it is stated that
the project has taken the advantage of Item 7(f) of the EIA Notification
2006, by segmenting NH 707 into smaller segments and bring it to less
than 100 km whereas the project is actually of the length of 103.55 kms.
In support of the submission, learned Counsel for Applicant has referred
to Annexure-A/2, a communication dated 18.07.2022 issued by

Government of India, Ministry of Road Transport and Highways.

3. The OA raises substantial issue relating to compliance of the

provisions of the Scheduled enactments.

4. Issue notice to the respondents. Learned Counsel for Applicant is
directed to serve the respondents and file affidavit of service at least one

week before the next date of hearing.

S. Considering the grievance raised in the OA, we also deem it proper
to form a Joint Committee comprising of the representative of Member
Secretary, Central Pollution Control Board (CPCB), Regional Officer,
Ministry of Environment, Forests and Climate Change (MoEF&CC),
Chandigarh, Member Secretary, Himachal Pradesh State Pollution
Control Board (HPSPCB), Deputy Commissioner, Sirmaur and Deputy
Commissioner, Shimla. The Deputy Commissioners will act as nodal

agency for coordination and compliance in the Committee.

6. The Joint Committee will carry out the spot inspection, ascertain
the truthfulness of the allegations made in the OA and submit factual

and action taken report at least one week before the next date of hearing
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by e-mail at judicial-ngt@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF.

7. List on 15.04.2024.

8. A copy of this order be forwarded to CPCB, MoEF&CC, HPSPCB
and Deputy Commissioners, Sirmaur and Shimla by e-mail for

compliance.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
February 06, 2024
Original Application No. 127/2024
DV.
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Item No.13 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 127/2024
Naathu Ram Applicant

Versus

Ministry of Road Transport and Highways & Ors. Respondent(s)

Date of hearing: 15.04.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Rahul Khurana, Mr. Hasil Jain & Mr. Satish Kumar, Advs. for
Applicant

Respondent: Mr. Sumit Khimta, DC, Sirmaur (Through VC)
Mr. Gigi. C. George, Adv. for R - 1
Ms. Charu Singhal, Adv. for R - 2
Mr. Vaibhav Srivastava, Adv. for R - 5
Mr. Gaurav Khanna, Mr. Gautam Barnwal, Mr. Rudraksh Pandey & Ms.
Deepali Bhanot, Advs. for R - 9
Mr. Ruchir Mishra & Ms. Reba Jena Mishra, Advs. for R - 10
Ms. Sakshi Panwar, Adv. for R - 14

ORDER
1. In this Original Application, grievance of the applicant is in respect
of violations during construction in Shivalik range of Himalayas
extending up to a length of 97/103.55 kms in the State of Himachal
Pradesh undertaken by Ministry of Road Transport and Highways in the

process of two lane upgradation.

2. Tribunal by order dated 06.02.2024 had constituted a Joint

Committee and had called for the report.

3. Joint Committee has submitted the report in four volumes but to
verify the truthfulness of the allegations made in the original application

(sr. nos. 1 to 4 in the concerned paragraph) and in terms of paras 2.3.1.1



2070

to 2.3.1.4 of the report, Joint Committee has sought further seven weeks
time for examination of documents, analysis of the data, preparation and
filing of authentic factual action taken report. Prayer made by the Joint

Committee for grant of further seven weeks time is allowed.

4. Meanwhile, it will be open to all the concerned parties to file

objections to the report of the Joint Committee already filed.

S. Learned Counsel for respondent no.1 also submits that a reply on
behalf of respondent no.1 has been filed but since it is bulky reply,
therefore, it is lying in defect. He is permitted to cure the defect so that

reply comes on record.

6. List on 24.07.2024.

Prakash Shrivastava, CP

Sudhir Agarwal, JM
Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

April 15, 2024
Original Application No. 127/2024
JG.
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 22nd August, 2013
$.0. 2559(E).- Whereas by notification of the Government of India in the Ministry of Environment and Forests

vide number S.0.1533(E), dated the 14th September, 2006 issued under sub-scction (1} and clause (v) of sub-section
(2) of section (3) of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule {3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government directed that on and from the date of its publication, the
required construction of new projects or activities or the expansion or modernization of existing projects or activities
listed in the Schedule to the said notification entailing the capacity addition with change in process or technology and
or product mix shail be undertaken in any part of India only after prior environmental clearance from the Central
Government or as the case may be, by the State level Environment lmpact Assessment Authority, duly constituted by
the Central Government under sub-section (3) of section 3 of the said Act, in accordance with the procedure specified
therein; )

And whereas the Government of India in the Ministry of Environment and Forests had constituted a High
Level Committee under the Chairmanship of Member (Environment and Forests and Science and Technology),
Planning Commission, vide OM No.21-270/2008-1A.11I dated the 11th December, 2012 to review the provisions of
Environmental lmpact Assessment Notification, 2006 relating to granting Environmental Clearances for Roads,
Buildings and Special Economic Zone projects and provisions under the OM dated the 7th February, 2012 issued by
the Ministry of Environment and Forests regarding guidelines for High Rise Buildings;

And whereas one of the terms of reference (ToR) of the Committec was to review the requircment of
Environmental Clearance for highway expansion projects up to the right of way of 60 meters and length of 200 kms
under Environmental Impact Assessment notification;
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And whereas the Commitiee has submitted its report to the Ministry and on this ToR, thc Committee has
recommended exempting highway expansion projects from the requirement of scoping and that Environmental [mpact
Assessment or Environment Management Plan for bigbway expansion projects may be prepared on the basis of model
ToRs to be posted on Ministry’s website and in respect of requirement of environmental clearance, the Committee has
rccommended that expansion of National Highway projects up to 100 kms involving additional right of way or land
acquisition up to 40 mts on existing alignments and 60 mts on re-alignments or by-passes may he cxempted from the
preview of the netification;

And whereas the report of the Committee has been examined in the Ministry of Environment and Forests.
Fartier, vide notification 8.0. 3067(E), dated the 1st December 2009 all State Highway expansion projects. except
those in hilty terrain (above 1000 m AMSL) and ccologically sensitive areas, have already heen exempted from the
purview of the Environmental Impact Assessment notification, 2006,

And whereas, keeping inter-alia in view the foregoing, the Ministry of Environment and Forests has decided 1o
accept the aforesaid recommendations of the High Level Committee constituted vide OM No.21-270/2008-1A 111,
dated the 11th December 2012;

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule {4) of rule {5) of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendment to the notification of
the Government of India, in the Ministry of Environment and Forests numbeér S.0. 1533(E), dated the 14th September,
2006 after having dispensed with the requirement of notice under clause {a) of sub-rulc (3) of the said rule 5 in public
interest, namely:-—

2. In the said notification, — L.
{a) in paragraph 7, in sub-paragraph i, for item (i), the following item shail be substituted, namely:

*(i) “Scoping” refers to the process by which the Expert Appraisal Committee in the casc of Catcgory A
'projects aclivities, and State level Expert Appraisal Committee in the case of Category ‘B1’projects or activitics,
including applications for expansion or modemization or change in product mix of existing projects or activities.
determine detailed and comprehensive Terms of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or activity for which prior
environmental ciearance is sought and the Expert Appraisal Committee or State level Expert Appraisal Committee
concerned shall determine the terms of refercnce on the basis of the information furnished in the prescribed application
Form 1 or Form 1A including terms of reference proposed by the applicant, a site visit by a sub-group of Lxpert
Appraisal Committee or State level Expert Appraisal Committee concerned only if considered necessary by the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned, terms of Reference suggested by the
applicant if furnished and other information that may be availahle with the Expert Appraisal Committee or State 1.cvel
FExpert Appraisal Committee concerned:

Provided that the following shall not require Scoping.- -

(i all projects and activities listed as Category ‘B’ in item 8 of the Schedule {Construction or Township or
Commercial Complexes or Housing);
(i) all Highway expansion projects covered under entry (ii) of column (3) and column (4) under sub-item ()

of item 7 of the Schedule:
Provided further that—

A. the projects and activities referred to in clause (i} shall be apprised on the basis of Form ! or Form 1A and
the conceptual plan;
B. The projects referred to in clausc (i) shail prepare EIA and EMP report on the basis of modet TOR

specified by Ministry of Environment and Forests;
{h} in the Schedule, against sub-item (f) of item 7, in column (3), for the entry (ii), the following entry shall be
suhstituted, narely:--
“(ii) Expansion of National Highways greater than 100 km involving additional right of way or land acquisition
greater than 40m on existing alignments and 60m on re-alignments or by-passes.”

[F. No. 21-270/2008-TA L)
AJAY TYAGL It Secy,
Note: The principal rules were puhlished in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-scction (ii) vide
notification number 8.0, 1533(E), dated the 14th Septemher, 2006 and subsequently amended as follows:--
1. 8.0. 1737 (E), dated the 11th October, 2007;
2.5.0.3067 (E), dated the Ist December, 2000;
3. 8.0. 695 (E), dated the 4th April, 2011;
4.5.0. 2896 (E), dated the 13th December, 2012; and
5. 8.0.674(), dated the 13th March, 2013

’

* Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delli-1 10064
and Published by the Controller of Publications, Delhi-1 10054,
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(Colly.)
H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-IIl, NEW SHIMLA-171009
HPSPCB No : Date: 29/04/2023
Industry Registration | D: HP10392178 Application No: 8972049
To,

ABCI Infrastructures Pvt Ltd.

Kh. No.282-83, Near Detal College, Kunja Matraliyan, Paonta Sahib, Distt. Sirmour HP
Paonta Sahib

Sirmaur

173025

Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of '‘Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particularsof Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/RO/2023/8972049
Consent valid from: 01/04/2023

Consent valid upto: 31/03/2024

Certificate Type: RENEW

Previous CTE/CTO No. & Validity :

2. Particularsof the Industry

Name & Designation of the Applicant ABCI Infrastructures Pvt Ltd, (Nitu Rohit
Project Head)
Address of Industrial premises ABCI Infrastructures Pvt Ltd.,

Kh. N0.282-83, Near Detal College, Kunja
Matraliyan, Paonta Sahib, Distt. Srmour

IF_’iapénta Sahib,Srmaur-173025
Capital Investment of the Industry 275.62 lakhs
Category of Industry Orange
Type of Industry 2037-Hot mix plants
Scale of the Industry Small
Office District Srmaur
Capacity Wet Mix Macadam (WMM)- 5720

M.T./Month and Bitumen Macadam
(DBM/BC) — 10000 M.T./Month

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS” Page 1 of 7
To verify this document please scan the QR Code.
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Raw Materials Quantiry Unit
SAND 5726 M.T./Month
ADMIXTURE 375 Liter/Month
AGGREGATE 9131 M.T./Month
BITUMEN 488 M.T./Month

Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use
Products Product
Bitumen M.T./Month 10000 Nil For Road
Macadam Making
(DBM/BC)Hot
Mix
Wet Mix M.T./Month 5720 Nil For Construction
Macadam
(WMM)

Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
Septic Tank 20 KLD 1KLD

Mode of Disposal

Description

Quantity(in KLD)

Method of Treatment

Method of Disposal

Domestic

4

Soak Pit/Septic Tank

Soak Pit/Septic Tank

Industrial Process

2

Recycled

Recycle

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators ratein
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M 3 /hour
DG Sets 1 125 KVA Covered DG Diesdl 14LTR/HR
DG Sets 1 250 KVA Covered DG Diesdl 14LTR/HR
DG Sets 1 75KVA Covered DG Diesdl 1Ltr/Hr
Boilers 1 62.5KVA Covered DG Diesdl 3Ltr/Hr

Type of Air Pallution Control Devicesinstalled

“This is computer generated document from HPOCMMS”
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Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Acoustic DG Sets Sun Jan 29 PM<0.14 g/KW- | PM<0.14 g/KW-
Enclosure 00:03:00 IST hr hr
2023
Acoustic DG Sets Sun Jan 29 90 % PM<0.15 g/KW-
Enclosure 00:03:00 IST hr
2023
Acoustic DG Sets Sun Jan 29 90 % PM<0.14 g/KW-
Enclosure 00:03:00 IST hr
2023
DUST Others Sun Jan 29 85 % PM-77.1 mg/Nm3
COLLECTOR, 00:03:00 IST
WET 2023
SCRUBBER and
STACK
HEIGHT 15m
Acoustic DG Sets Sun Jan 29 90 % PM<0.10g/KW-
Enclosure 00:03:00 IST hr
2023
Sour ces of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of
the process vessel to Kg./hr pollution like SO 2, Vent/outlet/stack from
which the stack/ vent NOX,H 2 S, Cl, HCI ground level in meters
isattached etc. in mg/NM 3
Hot Mix Plant 0.01 kg/hr PM-77.1 mg/Nm3 15m
PAWAN ;)':g;;a':ﬂ\isigned by PAWAN
SHARMA 332?55}323.04.2911:37:27
Approved By
Astt. Env. Engineer
(H. P. State Pallution Control Board)
Endst. No.:
Copy To:-

The Member Secretary, HPSPCB Shimlafor information please.
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PAWAN ~ pomaoreess
SHARMA (i
Er. Pawan Sharma
Astt. Env. Engineer
For & on behalf of

(H. P. State Pollution Control Board)
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TERMSAND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ isfor:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-|
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction asissued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppch.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/M oEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘ Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

Measures taken for Control of Air and Water Pollution shall be ensured and implemented by
the concerned Executive Engineer/Project Director of National Highways Authority of India
for al compliances of legidlations of State Board till the completion of works for which
principal employer shall be held responsible.

By Order
Astt. Env. Engineer
(H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 7 of 7
To verify this document please scan the QR Code.



H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No : 2646 Date: 30/05/2024
Industry Registration ID: HP10936335 Application No : 12101187
To,

ABCI Infrastructures Pvt Ltd.

CH 11 + 000, Near Police Choki, Rajban, Tehsil Paonta Sahib, Distt Sirmour
Paonta Sahib

Sirmaur

173025

Subject: Renewal of *Consent to Operate’ u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/R0/2024/12101187
Consent valid from: 01/04/2024

Consent valid upto: 31/03/2025

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant ABCI Infrastructures Pvt Ltd, (Project
Manager Rohit Verma)

Address of Industrial premises ABCI Infrastructures Pvt Ltd.,

CH 11 + 000, Near Police Choki, Rajban,
Tehsil Paonta Sahib, Distt Sirmour,
Paonta Sahib,Sirmaur-173025

Capital Investment of the Industry 336.86 lakhs

Category of Industry Green

Type of Industry 3037-Ready mix cement concrete
Scale of the Industry Small

Office District Sirmaur

Capacity RMC @ 14400 Cubic Meter/Year in

Batching Plant

Raw Materials (Name with quantity per day)
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Raw Materials Quantiry Unit

Aggregate 1200 M.T./Month
Cement for RMC 480 M.T./Month
Sand for RMC 900 M.T./Month
Admixture 60 K.L./Month

Products (Name with quantity per day)

Name of Unit Quantity Intermediate Principal Use
Products Product
Ready Mix Cubic 14400 Nil For Road
Concrete (RMC) | Meter/Year Construction
Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
Septic Tank 10 KLD KLD 1 KLD
Mode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 1 Soak Pit/Septic Tank | Soak Pit/Septic Tank

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

the process vessel to
which the stack/ vent
is attached

Kg./hr

Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
DG Sets 1 125 KVA Covered DG Diesel 14 LTR/HR
Type of Air Pollution Control Devices installed
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
ACOUSTIC DG Sets Fri Jan 26 95 % PM<0.12g/KWhr
ENCLOSER, 00:03:00 IST
MUFFLER, 2024
EXHAUST FAN
Sources of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of

pollution like SO 2,
NOX, H 2SS, CI, HCI
etc. in mg/NM 3

Vent/outlet/stack from
ground level in meters

NO Stack

Fugative Emission
PM10< 80.5 g/m3

Fugative Emission
PM10< 80.5 g/m3

NIL
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Approved By
Env. Engineer
( H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
*The Member Secretary, HP State Pollution Control Board, Him Parivesh, Phase-111, Below BCS, New Shimla, HP.

 The Mining Officer Sirmour, Distt: Sirmour at Nahan, HP for the favour of kind information please.
* Case File

e Guard File

ATUL PARMAR

Env. Engineer

For & on behalf of

( H. P. State Pollution Control Board)
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TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-V1 or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish” and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Env. Engineer
( H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No : Date: 24/05/2023
Industry Registration ID: HP10614641 Application No : 9291801
To,

M/s R.G. Buildwell Engineers Ltd
Village Kaffota Distt Sirmaur

Sirmaur
173029

Subject: Renewal of *Consent to Operate’ u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/R0/2023/9291801
Consent valid from: 01/04/2023

Consent valid upto: 31/03/2024

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant Yogesh Baliyan, (Manager)

Address of Industrial premises M/s R.G. Buildwell Engineers Ltd,
Village Kaffota Distt Sirmaur,
,Sirmaur-173029

Capital Investment of the Industry 158.17 lakhs

Category of Industry Orange

Type of Industry 2064-Stone crushers

Scale of the Industry Small

Office District Sirmaur

Capacity Crushed Stone Material- 3600

M.T./Month and Wet Mix Macadam
(WMM)- 7500 M.T./Month.

Raw Materials (Name with quantity per day)
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Raw Materials Quantiry Unit

Cement 37.50 M.T./Month
Aggregate 1500 M.T./Month
Sand 1200 M.T./Month
Admixture 240 Liter/Month
Diesel 60 K.L./Month

Products (Name with quantity per day)

Name of uUnit Quantity Intermediate Principal Use

Products Product

Wet Mix M.T./Month 7500 NA Road

Macadam Construction

(WMM)

Crushed Stone M.T./Month 3600 NA Road

Material Construction
Details of the Effluent Treatment Plant

Type of Effluent Capacity Quantity

Septic Tank 20 KLD 1 KLD

Mode of Disposal

Description

Quantity(in KLD)

Method of Treatment

Method of Disposal

Domestic

2

Soak Pit/Septic Tank

Other

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Type No.of Capacity Type of Type of Fuel | Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
DG Sets 1 365 KVA Acoustically HSD 18 L/hr
Enclosed
DG Sets 1 35 KVA Acoustically HSD 8 L/hr
Enclosed
DG Sets 1 7.5 KVA Acoustically HSD 5L/hr
Enclosed
Type of Air Pollution Control Devices installed
“This is computer generated document from HPOCMMS” Page 2 of 8
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Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being

emitted

Wind breaking Others Mon Jan 24 80% SPM<600

wall and water 00:08:00 IST mg/Nm3

sprinklers at dust 2022

arising section

provided in

mobile crusher

Acoustic DG Sets Mon Jan 24 80 NOx +HC

Enclosure and 00:08:00 IST <=4.0(g/kW-hr),

stack 2022 CO<=3.5(g/kWh
r,
PM<=0.2(g/kWh
r

Acoustic DG Sets Mon Jan 24 80 NOx +HC

Enclosure and 00:08:00 IST <=4.0(g/kW-hr),

stack 2022 CO<=3.5(g/kWh
r,
PM<=0.2(g/kWh
r

Acoustic DG Sets Mon Jan 24 80 NOx +HC

Enclosure and 00:08:00 IST <=4.0(g/kW-hr),

stack 2022 CO<=3.5(g/kWh
r,
PM<=0.2(g/kWh
r

Sources of emissions and type of pollutants

Name and location of | Rate of emission in Concentration of Height of

the process vessel to Kg./hr pollution like SO 2, Vent/outlet/stack from

which the stack/ vent NOX, H 2 S, ClI, HCI ground level in meters

is attached etc. in mg/NM 3

Mobile Crusher 0.2 kg/hr SPM<600 mg/Nm3 NA

Endst. No.:

Digitally signed by
PAWAN SHARMA

Date: 2023.05.24 17:13:59
SHARMA  Daxe2

PAWAN

Approved By
Astt. Env. Engineer

( H. P. State Pollution Control Board)
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Copy To:-
The Member secretary, HPSPCB Shimla for information please.

PAWAN PANAN SEARMA.
SHARMA 7o
Er. Pawan Sharma
Astt. Env. Engineer
For & on behalf of
( H. P. State Pollution Control Board)
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TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-V1 or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is computer generated document from HPOCMMS” Page 5 of 8
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish” and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

1) Compliance of guidelines for stone crusher notified by Dept. of Science and Technology
vide notification no. STE-E(5)-09/2018, dated 29.06.2021, orders passed in CWP No. 8459 of
2019 dated 11.03.2020 and CWP no. 2067 of 2019 regarding distance from perennial as well
as non-perennial water bodies shall be ensured by the user agency i.e. concerned Executive
Engineer/Project Director of National Highways Authority of India for which principal
employer shall be held responsible.

2) Measures taken for Control of Air and Water Pollution by the stone crusher shall be
ensured by the concerned Executive Engineer/Project Director of National Highways
Authority of India till the completion of works for which principal employer shall be held
responsible.

By Order
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Astt. Env. Engineer
(H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No :

Date: 04/05/2023

Industry Registration ID: HP10890899

Application No : 9177023

To,
HES Infra Private Limited

0/0KM, Achoti Padayat link Road Village Shillai Terhsil Shillai Distt Sirmour

Shillai
Sirmaur
173027

Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air

(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining ‘Consent to Operate' u/s 25/26 of Water (Prevention & Control
of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby,
authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No.

CTO/BOTH/NEW/RO/2023/9177023

Date of issue :

04/05/2023

Date of expiry :

31/03/2024

Certificate Type :

NEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

P Jagannadha Raju, (Project
Coordinator)

Address of Industrial premises

HES Infra Private Limited,

0/0KM, Achoti Padayat link Road Village
Shillai Terhsil Shillai Distt Sirmour ,
Shillai,Sirmaur-173027

Capital Investment of the Industry 177.8 lakhs
Category of Industry Orange

Type of Industry 2064-Stone crushers
Scale of the Industry Small

Office District Sirmaur

Capacity

Mobile Stone Crusher for crushing stone —
807300 M.T./year in Kh No. 6125/3631/1
Mauza Mohal Shillai, Tehsil Shillai, Distt.
Sirmaur in area measuring 01-18 bighas
for captive use in road widening work of
NH-707 in addition to proposed
manufacturing of Ready Mix Concrete
(RMC) -43200 Cubic Meter/Year, Wet Mix
Macadam (WMM) -5720 M.T./Month and
Bitumen Macadam (DBM/BC) -10000
M.T./Month.

Raw Materials (Name with quantity per day)

“This is computer generated document from HPOCMMS”

To verify this document please scan the QR Code.
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Raw Materials Quantiry Unit
Cement 1250 M.T./Month

Aggregate 10082 M.T./Month
Bitumen 488 M.T./Month
Boulder 807300 M.T./Year
Sand 5726 M.T./Month

Admixture 375 Liter/Month
Diesel 60000 Liter/Month

Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use
Products Product
Bitumen M.T./Month 10000 NA Road
Macadam Construction
(DBM/BC)
Mobile Stone M.T./Year 807300 NA Road
Crusher Construction
Ready Mix Cubic 43200 NA Road
Concrete (RMC) | Meter/Year Construction
Wet Mix M.T./Month 5720 NA Road
Macadam Construction
(WMM)

Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
Septic Tank 20 KL 1 KL

Mode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 9.5 STP Other

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

“This is computer generated document from HPOCMMS” Page 2 of 8
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Type No.of Capacity Type of Type of Fuel | Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
DG Sets 1 125 kva Acoustically HSD 7 Itr/hr
Enclosed
DG Sets 1 62.5 kva Acoustically HSD 5L/hr
Enclosed
DG Sets 1 250 KVA Acoustically HSD 14 L/hr
Enclosed
DG Sets 1 7.5 kVA Acoustically HSD 2L/hr
Enclosed
Type of Air Pollution Control Devices installed
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Acoustic DG Sets Wed Jan 04 80% (NOx+HC<=4.0,
Enclosure and 00:04:00 IST CO<=3.5, PM<=
stack of height 2023 0.2)g/kWhr
4dm
Wet Scrubber Others Wed Jan 04 80% PM<150 mg/Nm3
and Stack of 00:04:00 IST
height 6m 2023
Water Others Wed Jan 04 80% SPM<600
Sprinklers, 00:04:00 IST mg/Nm3
Covered 2023
machinery, Wind
breaking wall
Sources of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of
the process vessel to Kg./hr pollution like SO 2, Vent/outlet/stack from
which the stack/ vent NOX,H 2S, CI, HCI ground level in meters
is attached etc. in mg/NM 3
Mobile Stone Crusher | Fugitive Dust SPM<600 mg/Nm3 NA
Emissions
Hot Mix Plant 0.1 Kg/hr PM<150 mg/Nm3 6m

“This is computer generated document from HPOCMMS”
To verify this document please scan the QR Code.
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PAWAN Digitally signed by PAWAN

SHARMA

SHARMA ?ua;eéspzavusmmss,sz

Approved By
Astt. Env. Engineer
( H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
The Member Secretary, HPSPCB Shimla for information please.

PAWAN Digitally signed by PAWAN
SHARMA
SHARMA Date: 2023.05.04 16:57:03 +05'30'

Er. Pawan Sharma

Astt. Env. Engineer

For & on behalf of

( H. P. State Pollution Control Board)
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TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This “‘Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This “Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-V1 or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in ‘Consent to Establish’.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish” and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
‘Consent to Establish’.

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This “Consent to Operate’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from
time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS
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The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

1. Compliance to relevant conditions of the State Board vide Sr. No. 1, 2 imposed in
Provision Registration granted to the unit from Department of Industries vide letter Endst No.
Udyog/Bhu(Khani)-Laghu-155/2021-44681-13, dated 03.08.2022 shall be ensured by user
agency i.e . concerned Executive Engineer/Project Director of National Highways Authority
of India for which principal employer shall be held responsible.

2. Compliance of guidelines for stone crusher notified by Dept. of Science and Technology
vide notification no. STE-E(5)-9/2018, dated 29.06.2021, orders passed in CWP No. 8459 of
2019 dated 11.03.2020 and CWP no. 2067 of 2019 regarding distance from perennial as well
as non-perennial water bodies shall be ensured by the user agency i.e. concerned Executive
Engineer/Project Director of National Highways Authority of India for which principal
employer shall be held responsible.

3. Measures taken for Control of Air and Water Pollution by the stone crusher shall be
ensured by the concerned Executive Engineer/Project Director of National Highways
Authority of India till the completion of works for which principal employer shall be held
responsible.

By Order
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No : ° Date: 21/07/2024
Industry Registration ID: HP10784800 Application No : 12356015
To,
HES INFRA PRIVATE LIMITED WMM PLANT
Shillai RD- 57+900 KM, Mouza Shillai,Package-03 NH-707
Shillai
Sirmaur
173027
Subject: Renewal of *Consent to Operate’ u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and

u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under the Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/R0O/2024/12356015
Consent valid from: 01/04/2024

Consent valid upto: 31/03/2025

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

HES INFRA PRIVATE LIMITED WMM
PLANT, (Project Manager)

Address of Industrial premises

HES INFRA PRIVATE LIMITED WMM
PLANT,

Shillai,
Shillai,Sirmaur-173027
Capital Investment of the Industry 53.26 lakhs
Category of Industry Green

Type of Industry

3999-Miscellaneous (Green)

Scale of the Industry Small

Office District Sirmaur

Capacity Wet Mix Macadam (WMM)- 5720
M.T./Month

Raw Materials (Name with quantity per day)

Raw Materials Quantiry

Unit

Dust & Aggregate & Cement 9000
& Water

M.T./Month

Products (Name with quantity per day)
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Name of Unit Quantity Intermediate Principal Use
Products Product
Wet Mix M.T./Month 5720 NA highway work
Macadam
(WMM)

By-Products, if any,(Name with quantity per day)

the process vessel to
which the stack/ vent
is attached

Kg./hr

pollution like SO 2,
NOX, H 2 S, CI, HCI
etc. in mg/NM 3

Name of By Products | Unit Installed Capacity Average Production
wmm plant M.T./Month 100 TPH 80 M.T
Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
Septic Tank 10 KL 1
Mode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Industrial Process 1 Other Other
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel | Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
Others NO DG or NA NA NA NA
Boiler etc
installed
Type of Air Pollution Control Devices installed
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
NA Others 2024-07-16 NA NA
Sources of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of

Vent/outlet/stack from
ground level in meters

NA

NA

NA

NA
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Approved By
Env. Engineer
( H. P. State Pollution Control Board)

Endst. No.:

Copy To:-

» The Member Secretary, HP State Pollution Control Board, Him Parivesh, Phase-I11, Below BCS, New Shimla, HP.
* The Mining Officer Sirmour, Distt Sirmour at Nahan HP for the favour of kind information please.

* Case File

* Guard File

Atul Parmar

Env. Engineer

For & on behalf of

( H. P. State Pollution Control Board)
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TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-V1 or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish” and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

“This is computer generated document from HPOCMMS” Page 5 of 6

To verify this document please scan the QR Code.



10.
11.

12.

13.

2709

The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

By Order
Env. Engineer
( H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No : Date: 10/06/2022
Industry Registration ID: HP10288666 Application No : 5502972
To,

PRL Projects and Infrastructure Ltd Dhatarwal Construction Company Pvt Ltd JV

Khasra no. 712/478 measuring 05-18 bighas, Khata Khatauni No 63/125 Near minus bridge,Mauza
Kharkah,Tehsil Shillai, District Sirmour HP

Minas Shillai

Sirmaur

173027

Subject: Renewal of "Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of '‘Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in
this Consent letter.

1.Particulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEW/R0/2022/5502972
Consent valid from: 01/04/2022

Consent valid upto: 26/09/2023

Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant Deepak Kumar, (Manager)

Address of Industrial premises PRL Projects and Infrastructure Ltd
Dhatarwal Construction Company Pvt Ltd
JV,

Khasra no. 712/478 measuring 05-18
bighas, Khata Khatauni No 63/125 Near
minus bridge,Mauza Kharkah,Tehsil
Shillai, District Sirmour HP,

Minas Shillai,Sirmaur-173027

Capital Investment of the Industry 472.0 lakhs

Category of Industry Orange

Type of Industry 2999-Miscellaneous (Orange)
Scale of the Industry Micro

Office District Sirmaur

Capacity Crushed Stone, Aggregate- 432000

M.T./Year, RMC-100000 M.T/year and
Asphalt Mixes- 300000 M.T./year.

Raw Materials (Name with quantity per day)
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Raw Materials Quantiry Unit

Aggregate, sand, Bitumen 400000 M.T./Year
Stones 432000 M.T./Year

Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use
Products Product
RMC M.T./Year 100000 NA RMC Plant
Crushed Stone, M.T./Year 432000 NA Road
Aggregate construction
Asphalt Mixes M.T./Year 300000 NA Hot mixture

plant

Details of the Effluent Treatment Plant
Type of Effluent Capacity(KLD) Quantity(KLD)
Septic Tank 5 KL 1

Mode of Disposal

Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 0.4 KLD Soak Pit/Septic Tank | Other
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel | Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
DG Sets 2 125 KVA Acoustic Diesel 16 Ltr/Hr
enclosure
Type of Air Pollution Control Devices installed
“This is computer generated document from HPOCMMS” Page 2 of 8
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Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Water Others Sun Jan 09 90 % RSPM<100
Sprinklers, 00:06:00 IST mg/Nm3
Covered 2022
Machinery
Acoustic DG Sets Sat Jan 15 90 % NOXx
enclosure, 00:06:00 IST +HC<=4.0(g/kW
Muffler and 2022 hr),
stack of height 9 CO<=3.5(g/kWhr
meters ), PM<=
0.2(g/kW-hr)
Wet scrubber Others Sun Jan 16 90 % PM< 150
and Stack of 00:06:00 IST mg/Nm3
height approx 12 2022
meters attached
to hot mix plant
Sources of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of
the process vessel to Kg./hr pollution like SO 2, Vent/outlet/stack from
which the stack/ vent NOX,H 2S, CI, HCI ground level in meters
is attached etc. in mg/NM 3
Stack of height approx | PM< 150 mg/Nm3 PM< 150 mg/Nm3 12 meters
12 meters attached to
hot mix plant
DG Set NOXx NOXx 9 meters
+HC<=4.0(g/kWhr), +HC<=4.0(g/kWhr),
CO<=3.5(g/kWhr), CO<=3.5(g/kWhr),
PM<=0.2(g/kW-hr) PM<=0.2(g/kW-hr)

PAWAN Doty

SHARMA oo

Er. Pawan Sharma

Astt. Env. Engineer

For & on behalf of

( H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
1) The Member Secretary, HPSPCB Shimla for information please.
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2) The District Mining Officer Sirmour at Nahan for information please.
3) The Concerned Executive Engineer/ Project Director, Ministry of Road Transport & Highways, Project Implementation
Unit, Paonta Sahib for implementation and compliance to the conditions being principal employer of the project.

PAWAN 2o smn
SHARMA 0l
Er. Pawan Sharma
Astt. Env. Engineer
For & on behalf of
( H. P. State Pollution Control Board)
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TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

This ‘Renewal of Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-111 of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-V1 or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974.

The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish” and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.
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The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

Unit shall submit all the annual/quarterly returns, as per timeline.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

1. Compliance to relevant conditions of the State Board vide Sr. No. 1, 2 imposed in
Provision Registration granted to the unit from Department of Industries vide letter Endst.
No.Udyog-Bhu-(Khani-4)-Laghu-999/2021, dated 03.07.2021 shall be ensured by user
agency i.e. concerned Executive Engineer/Project Director of National Highways Authority of
India for which principal employer shall be held responsible.

2. Compliance of guidelines for stone crusher notified by Dept. of Science and Technology
vide notification no. STE-E(3)-17/2012, dated 29.052014, orders passed in CWP No. 8459 of
2019 dated 11.03.2020 and CWP no. 2067 of 2019 regarding distance from perennial as well
as non-perennial water bodies shall be ensured by the user agency i.e. concerned Executive
Engineer/Project Director of National Highways Authority of India for which principal
employer shall be held responsible.

3. Measures taken for Control of Air and Water Pollution by the stone crusher shall be
ensured by the concerned Executive Engineer/Project Director of National Highways
Authority of India till the completion of works for which principal employer shall be held
responsible.

4. This renewal of consent to operate is subject to condition to the compliance submitted by
Principal Employer i.e. concerned project director NHAI to State Geologist, GoHP. The State
Board reserved the right to revoke, review and /or alter the conditions of consent as the case
may be.

5. This consent is valid upto 26/9/2023 or till the project is complete whichever is earlier.
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By Order
Astt. Env. Engineer
(H. P. State Pollution Control Board)
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Annexure-5

H.P. STATE POLLUTION CONTROL BOARD i ™
REGIONAL OFFICE PAONTA SAHIB i 01704-225870 a\'_ ;'
HIMUDA Complex, Plot no. 1-3, Shubhkhera r??i_ https://hppcb.nic.in/ e,
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025 [ pcbropaonta1@gmail.com i!.[-"fil‘(.'J.':
No. PCB/RO Paonta/ R.G. Buildwell Engineers Ltd. /2024-010-012 Dated- 01.04.2024
From: The Regional Officer
To

The Member Secretary

HPSPCB, Him Parivesh

Phase-lll, New Shimla-09
Subject: Recommendation of Action under Section 33-A of Water (Prevention and Control of

Pollution) Act, 1974 and section 31-A of Air (Prevention and Control of Pollution) Act, 1981
wert R.G. Buildwell Engineers Ltd

Sir,

This is in reference to Joint Inspection of NH-707 stretch carried out by the Joint Committee
constituted by Hon’ble NGT in O.A. no. 127 of 2024 titled as Naathu Ram Vs Ministry of Road Transport & Highways
& Ors on 12.03.2024 and 21.03.2024 and again by State Board officials on 01.04.2024 During the inspections,
following observations were made wrt M/s R.G. Buildwell Engineers Ltd., Vill. Kaffota, Tehsil Kamrau, Distt. Sirmaur,
H.P.-

a) The stone crusher at the said site is not provided with covered Jaws and conveyors as per the
guidelines for Stone crushers notified by the State Govt. & despite notices from this office.

b) An additional Hot Mix Plant (HMP) has been installed near Kamrau and no consent has been
acquired by the unit for the same.

Show cause notices to the unit have been issued from this office vide letter no. 3428-31, dated 14.03.2024 and letter
no. 3528-31, dated 23.03.2024. Copies of notices is enclosed herewith as Annexure-1. The unit has submitted reply
vide letter dated 26.03.2024 which is unsatisfactory.

The above-mentioned facts tantamount to the violation of provisions contained in Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 constituting a cognizable offence under
the aforesaid acts.

Keeping above-mentioned facts into consideration, it is recommended to initiate action against the unit w.r.t. closure
of operations of (1) Stone crusher (for operating without APCDs), (2) Hot Mix Plant (Installed and
being operated without prior Consent) under Section 33-A of Water (Prevention & Control of Pollution) Act,
1974 and section 31-A of Air (Prevention and Control of Pollution) Act, 1981 immediately please. The above-said
units falls under the jurisdiction of Sub-Divisional Magistrate, Kaffota, Distt. Sirmaur, H.P.

Submitted for information and further necessary action please.

Yours faithfully,

4 .:,j; A

Enclosures: As above ’
i Atul Parmar
T Regional Officer cum

Environmental Engineer

HPSPCB Paonta Sahib
Mission LiFE
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Copy to:

1. The Deputy Commissioner Sirmour cum Chairman of the committees constituted in OA No. 360/2018 for
the implementation of Distt. Environment Plan for favor of kind information please.

2. The Additional District Magistrate Sirmour cum Chairman of the committee constituted in O.A. No.
603/2019 titled as Rajiv Verma V/s State of HP & Ors. regarding illegal dumping of muck/debris for favor of
kind information please.

# -2
A A

Atul Parmar

Regional Officer cum
Environmental Engineer
HPSPCB Paonta Sahib
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HIMACHAL PRADESH STATE POLLUTION CONTROL BOARD
Regional Office, Paonta Sahib, HIMUDA Colony, Shubhkhera
Tehsil Paonta Sahib, District Sirmaur, H.P
Email Id: pcbropaonta1@gmail.com, Phone: 01704-225870

No. PCB /RO Paonta/RG Buildwell/2023- 428 —- 31 Dated: 1Y, 03-202y4

Tao: M/s R.G Buildwell Engineers Ltd.,
Village Kaffota, Tehsil Kamrau,
District Sirmaur, (H.P)

Subject: Show Cause notice under Air (Prevention & Control of Pollution) Act, 1981.

Whereas it has been amply established through physical inspection of NH 707 from
Hewna-Ashyari (Km25,000 to 50.000) on dated 13.03,2024, that you have been violating the
provisions of Air (Prevention & Control of Pollution) Act, 1981, It has been observed that you are
operating a Hot Mix Plant without obtaining prior Consent of the State Board.

Whereas the facts stated above tantamount to violation of the pravision of the Air
(Prevention and Control of Pollution) Act, 1981 rendering you liable for action as provided in
aforesaid Acts, attracting with fine(s) upto Ten Thousand and imprisonment upto six years.

Whereas in addition to above, unit would also be liable to regulatory action under
section 31- A of Air (Prevention and Control of Pollution) Act, 1981 or imposition of Environmental
Compensation as per Polluter Pay Principle from the day of violation observed till the day
compliance is made by you as per the orders of the Hen'hle NGT

However, before proceeding against you, you are hereby afforded an opportunity to
comply the provisions of aforesaid acts and directed to stop all the activities in the Hot mix plant
and not to operate without prior consent of the State Board, You are also directed to show cause
within 5 days as to why the action under the aforesaid provisions of law should not be taken
against you for failure to comply the provisions of Air Act.

Itis further informed that in case of failure to comply to above directions or in case
of non-satisfactory disposition or in case of continued violations, action as proposed above shall be
initiated against you without any further intimation or notice and completely at your own risk &

cost after the expiry of the above mentioned period. Q.
. Encl: Photographs. i L,_.»-”'
. Regional Officer
HF Sé’CB, RO, Paonta Sahib
Copy to:

1. The Member Secretary, HPSPCB, Him Parivesh, Phase-111, New Shimla for information please.

2. The Deputy Commissioner Sirmour cum Chairman of the committee constituted as per Hon'’ble
NGT orders in 0.A No.360/2018 in the matter of District Environment Plan for information please.
3. The Adl. District Magistrate Sirmour at Nahan for information please. Q

//'.
Regional Officer
PSPCB, RO, Paonta Sahib

(=]
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Photographs of M/s R.G Buildwell, taken during the inspection of NH 707 from Hewna- ri
125. to 50.000) on dated 13.03.2024 :
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H.P. STATE POLLUTION CONTROL BOARD rr’\

REGIONAL OFFICE PAONTA SAHIB i 01704-225870

- b

HIMUDA Complex, Plot no. 1-3, Shubhkhera & https:/hppcb.nic.in/ ot
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025 i@ pcbropaonta1@gmail.com ”'Hil,(.“
No. PCB/RO Paonta/ R.G. Buildwell Engineers Ltd../2023-3528-31 Dated- 23.03.2024
From: The Regional Officer
To

M/s R.G. Buildwell Engineers Ltd.

Vill. Kaffota, Tehsil Kamrau

Distt. Sirmaur, H.P.
Subject: Show Cause Notice under Water (Prevention and Control of Pollution Act) 1974, Air

(Prevention and Control of Pollution) Act, 1981.

Whereas the entire stretch of the NH-707 has been inspected in detail by the Joint
Committee of officers constituted on OA no- 127/2024 titled as Nathu Ram Vs Ministry of Road Transport
and Highways & Ors in the Hon'ble NGT on 12 March 2024 and 21st March 2024. The Joint Committee
comprising of Addl District Magistrate Sirmour, official from Central Pollution Control Board, the
MoEF&CC, the HP Forest Department and the State PCB have carried out a detailed inspection of the
NH 707 and the various RMCs, HMPs, WMM Plants & Stone Crushers installed by you.

And the following facts have been observed by the committee —

1. You have acquired a common consent for Stone Crusher and WMM plant at Khasra No
3238/545 in Mauza Mohal Kamrau.

2. Whereas the stone crusher at the said site is not provided with covered Jaws and
conveyors as per the guidelines for Stone crushers notified by the State Govt.
(Photograph 1 &2)

3. Whereas an additional HMP has been installed near Kamrau and no consent has been
acquired by you for the same. (Photograph 3)

4. Whereas no ladder, platform and port hole has been provided by you for carrying out
stack monitoring in the Hot Mix Plants.

Whereas a Show Cause Notice was issued to you on dated 14.03.2024 vide letter 3428-31 no but
no reply has been received till date.

And the facts stated above tantamount to clear violation of the provisions of the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and Environmental
(Protection) Act, 1986 and constituting a cognizable offence.

Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed to initiate penal
action against you in accordance with the provisions of —

1. Section 41, 43 & 44 of the Water (Prevention and Control of Pollution) Act, 1974 attracting
with fine(s) up to Rupees Ten Thousand and imprisonment up to seven years or both
and/or.

2. Section 37 and 39 of the Air (Prevention and Control of Pollution) Act, 1981 attracting with
fine(s) up to Rupees Ten Thousand and imprisonment up to six years or both;
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3. Imposing of Environmental Compensation as per the orders of Hon’ble NGT @ INR 5000/-
per day for the violation period as per the orders of the Hon’ble NGT under the Polluter
Pays Principle.

However, before proceeding further, you are given a last and final opportunity and are again hereby
directed to make a detailed submission in the matter within 05 days.

You are also hereby directed to submit compliance report w.r.t. afore-mentioned points and show cause
within 05 days failing which strict action beside imposing Environmental Compensation as proposed
above as per Hon’ble NGT orders shall be initiated/imposed against you without any further notice.

Treat It as Most Urgent

A

Atul Parmar

Regional Officer cum

Environmental Engineer

HPPCB Regional Office Paonta Sahib

= w Mission LiFE

Copy to:
1. The Member Secretary, HPSPCB, Him Parivesh, Phase-lll, New Shimla-09 for information and
further necessary action please.

2. The Deputy Commissioner Sirmour cum Chairman of the committees constituted in OA No.
360/2018 for the implementation of Distt. Environment Plan for favor of kind information please.

3. The Additional District Magistrate Sirmour cum Chairman of the committee constituted in O.A.
No. 603/2019 titled as Rajiv Verma V/s State of HP & Ors. regarding illegal dumping of
muck/debris for favor of kind information please.

--sd--

Atul Parmar

Regional Officer cum

Environmental Engineer

HPPCB Regional Office Paonta Sahib
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Photographs

__Photograph 2__

Photograph 3
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H.P. STATE POLLUTION CENTROL BOARD 3

REGIONAL OFFICE PAONTA SAHIB fiT 01704-225870 )
HIMUDA Complex, Plot no. 1-3, Shubhkhera @ _ https://hppcb.nic.in/ e,
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025 [ 2 pcbropaonta1@gmail.com ”'P.ﬂ,(.u
No. PCB/RO Paonta/ HES Infra Pvt. Ltd. /2024-013-015 Dated- 01.04.2024
From: The Regional Officer
To
The Member Secretary
HPSPCB, Him Parivesh
Phase-lll, New Shimla-09
Subject: Recommendation of Action under Section 33-A of Water (Prevention and Control of

Pollution) Act, 1974 and section 31-A of Air (Prevention and Control of Pollution) Act, 1981

wrt M/s HES Infra Pvt. Ltd reg
Sir,

This is in reference to Joint Inspection of NH-707 stretch carried out by the Joint Committee
constituted by Hon’ble NGT in O.A. no. 127 of 2024 on 21.03.2024. During the inspections, following observations
mere made during the inspection of components provided by M/s HES Infra Pvt. Ltd. Village Shillai, Tehsil Shillai,
Distt. Sirmaur, H.P.-

a) The unit has installed 03 Stone Crushers at the said site instead of only one consented by the State Board.

b) The 03 no of stone crushers at the said site have not covered the Jaws and conveyors as per the guidelines
for Stone crushers notified by the State Govt.

¢) RMC plant is installed about 01-1.5 KM away from the said site, i.e. away from the consented site.

d) No ladder, platform and port hole has been provided by the unit for carrying out stack monitoring in the Hot
Mix Plants.

The 03 no of Stone Crusher & Hot Mix Plant are installed at RD 57+800 km. The RMC has been installed at RD
60.00 km.

Show cause notices to the unit hve been issued from this office vide letter no. 3441-44, dated 14.03.2024 and letter
no. 3524-27, dated 23.03.2024. Copies of notices is enclosed herewith as Annexure-1. The unit has submitted reply
through e-mail on dated 01.04.2024 which is mostly unsatisfactory. Copy of reply submitted by the unit is enclosed as
Annexure-2.

The above-mentioned facts tantamount to the violation of provisions contained in Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 constituting a cognizable offence under
the aforesaid acts.

Keeping above-mentioned facts into consideration, it is recommended to initiate action against the unit w.r.t. closure
of operations of (1) Three Stone Crushers (without APCDs and 02 without Consent), (2) RMC Plant
(installed away from the consented site) (3) Hot Mix Plant (for operating without Sampling
platform, ladder and port hole) under Section 33-A of Water (Prevention & Control of Pollution) Act, 1974 and
section 31-A of Air (Prevention and Control of Pollution) Act, 1981 immediately please. The above-said unit falls under
the jurisdiction of Sub-Divisional Magistrate, Shillai, Distt. Sirmaur, H.P.

Submitted for information and further necessary action please.

Yours faithfully,

-

/ 5,}; A
res: As above T
Atul Parmar
Regional Officer cum
=== Mission LiFE Environmental Engineer

HPSPCB Paonta Sahib
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Copy to:

1. The Deputy Commissioner Sirmour cum Chairman of the committee constituted in OA No. 360/2018 for
the implementation of Distt. Environment Plan for favor of kind information please.

2. The Additional District Magistrate Sirmour cum Chairman of the committee constituted in O.A. No.
603/2019 titled as Rajiv Verma V/s State of HP & Ors. regarding illegal dumping of muck/debris for favor of
kind information please.

# -2
A A

Atul Parmar

Regional Officer cum
Environmental Engineer
HPSPCB Paonta Sahib



Annexure 1

@ H.P. STATE POLLUT G EONTROL BOARD
L Regional Office, Plot No, 1,2&3, HIMUDA Colony, Shubhkhera, Paonta Sahib
SR Distt. Sirmaur, H.P, pchropaontai @gmail.com

Hifren
No. HPSPCB/RO(Pt)/HES Infra Private Limited /2023- UL/ -y  Dated: [lr e\ sng

To
M/s HES Infra Private Limited, AchotiPadayat

link Road Village Shillai, Tehsil Shillai
District Sirmaur, H.P.

Subject: Show Cause Notice under Water (Prevention and Control of Pollution Act) 1974, Air
(Prevention and Control of Pollution) Act, 1981 nnd Air (Prevention and Control of Pollution)
Act, 1981.

This is in reference to the inspection carried out by the State Board Officer(s) of NH 707 from Km
0+000 (Paonta Sahib) to Km 97+000 (Gumma) on 13.03,2024.

Whereas, following observations have been made during the inspection of the stretch awarded to
your unit. - You have installed following machineries on the site;-

(a) Stone Crusher-
(1) The mobile stone crusher was not found at the site instead captive conventional stone

crusher with 2 Nos of jaw crusher was installed at the site (Photograph No 1).
(2) Conveyor belts provided over stone crushers are not  properly  covered
(Photograph No 2).
(3) No provision for control of fugitive dust has been provided.
(4) No wind breaking wall has been provided.

(b) Additional Stone crusher-

(1) 1 no of additional jaw erusher has been provided in stone crusher {Photograph No 3).
(2) No provision for covering of conveyor belt has been provided.

(3} You have not obtained any consent of State Board for the additional stone crusher.

(c) Hot mix plant-
(1) No sufficient air pollution conirol equipments have been provided for hot mix plant

(Photograph No 4).
(2) No provision for stack monitoring like ladder, sampling platform and sampling port has been provided.
(d) Wet mix macadam plant-
(1) No provision for control of fugitive dust has been provided.
(e) Ready mix concreie plant-
(1) No provision for control of fugitive dust has been provided.
(2) Waste from RMC plant has been dumped near roadside (Photograph No 5).
(3} DG set has not been properly enclosed (Photograph No 6).
(4) No settling chambers have been provided.

Whereas, above-mentioned facts violate the provisions of Water (Prevention and Control of

Pollution Act) 1974 and Air (Prevention and Control of Pollution) Act, 1981
Before proceeding flurther, vou are hereby directed through this letter to submit compliance

status/action taken report w.r.t. afore-mentioned points and show cause within 05 days failing which strict;a.\:ﬁ'an

besides imposing Environmental Compensation shall be taken as per relevant provisions of law. & 4

Encl; photographs el
Regional Officer

HPSPCB RO Paonta Sahib

Copy to:
[. The Member Secretary, HPSPCB, Him Parivesh, Phase-111, New Shimla for information please.

2. The Deputy Commissioner Sirmaur cum Chairman of the committee constituted as per Hon’ble NGT orders. i
O.A No.360/2018 in the matter of District Environment Plan for information please.

3. The Adl, District Magistrate Sirmour at Nahan for information please.
Repional Officer

HPSPCB, RO, Paonta Sahib
ol¢
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H.P. STATE POLLUTION CONTROL BOARD rr’ B

REGIONAL OFFICE PAONTA SAHIB i 01704-225870

- b

HIMUDA Complex, Plot no. 1-3, Shubhkhera & https:/hppcb.nic.in/ ot
Teh: Paonta Sahib, Distt: Sirmaur, Pin-173025 i@ pcbropaonta1@gmail.com ”'Hil,(.“
No. PCB/RO Paonta/ HEF Infra Private Ltd./2023-3524-27 Dated- 23.03.2024
From: The Regional Officer
To

M/s HES Infra Private Ltd.

Achoti Padayat Link Road, Vill. Shillai,

Tehsil Shillai, Distt. Sirmaur, H.P.- 173027
Subject: Show Cause Notice under Water (Prevention and Control of Pollution Act) 1974, Air

(Prevention and Control of Pollution) Act, 1981.

Whereas the entire stretch of the NH-707 has been inspected in detail by the Joint
Committee of officers constituted on OA no- 127/2024 titled as Nathu Ram Vs Ministry of Road Transport
and Highways & Ors in the Hon’ble NGT on 12t March 2024 and 21st March 2024. The Joint Committee
comprising of Addl District Magistrate Sirmour, official from Central Pollution Control Board, the
MoEF&CC, the HP Forest Department and the State PCB have carried out a detailed inspection of the
NH 707 and the various RMCs, HMPs, WMM Plants & Stone Crushers installed by you.

And the following facts have been observed by the committee —

1. You have acquired a common consent for Stone Crusher, Hot Mix plant, RMC Plant and
WMM plant at Khasra No 125/6361/1 Mauza Mohal Shillai.

2. Whereas you have installed 03 Stone Crushers at the said site instead of only one
consented by the State Board.

3. Whereas the 03 no of stone crushers at the said site have not covered the Jaws and
conveyors as per the guidelines for Stone crushers notified by the State Govt.

4. Whereas you have installed RMC plant about 01-1.5 KM away from the said site, i.e away
from the consented site.

5. Whereas you have installed 01 HMP at the above location, however an additional HMP has
been installed on NH near Shillai and no consent has been acquired by you for the same.

6. Whereas no ladder, platform and port hole has been provided by you for carrying out
stack monitoring in the Hot Mix Plants.

Whereas a Show Cause Notice was issued to you on dated 14.03.2024 vide letter 3441-44 no but
no reply has been received till date.

And the facts stated above tantamount to clear violation of the provisions of the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and Environmental
(Protection) Act, 1986 and constituting a cognizable offence.

Now, therefore in accordance with the provisions of aforementioned Acts, it is proposed to initiate penal
action against you in accordance with the provisions of —
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1. Section 41, 43 & 44 of the Water (Prevention and Control of Pollution) Act, 1974 attracting
with fine(s) up to Rupees Ten Thousand and imprisonment up to seven years or both
and/or.

2. Section 37 and 39 of the Air (Prevention and Control of Pollution) Act, 1981 attracting with
fine(s) up to Rupees Ten Thousand and imprisonment up to six years or both;

3. Imposing of Environmental Compensation as per the orders of Hon’ble NGT @ INR 5000/-
per day per site for the violation period as per the orders of the Hon’ble NGT under the
Polluter Pays Principle.

However, before proceeding further, you are given a last and final opportunity and are again hereby
directed to make a detailed submission in the matter within 05 days.

You are also hereby directed to submit compliance report w.r.t. afore-mentioned points and show cause
within 05 days failing which strict action beside imposing Environmental Compensation as proposed
above as per Hon’ble NGT orders shall be initiated/imposed against you without any further notice.

Treat It as Most Urgent

A

Atul Parmar

Regional Officer cum

Environmental Engineer

HPPCB Regional Office Paonta Sahib

== Mission LiFE

Copy to:
1. The Member Secretary, HPSPCB, Him Parivesh, Phase-Ill, New Shimla-09 for information and
further necessary action please.

2. The Deputy Commissioner Sirmour cum Chairman of the committees constituted in OA No.
360/2018 for the implementation of Distt. Environment Plan for favor of kind information please.

3. The Additional District Magistrate Sirmour cum Chairman of the committee constituted in O.A.
No. 603/2019 titled as Rajiv Verma V/s State of HP & Ors. regarding illegal dumping of
muck/debris for favor of kind information please.

--Sd--

Atul Parmar

Regional Officer cum

Environmental Engineer

HPPCB Regional Office Paonta Sahib
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g n
Infra Pvt. Ltd.
Letter No: HES/NH-707/PKG-III /2024/1028 Dated: 28-03-2024

To

The Regional Officer,

H.P.STATE POLLUTION CONTROL BOARD,
Regional Office, Plot No.1,2&3 HIMUDA Colony,
Shubhkhera, Paonta Sahib, Sirmaur, H.P.

Email : pcbropaontal @gmail.com

Sub:Rehabilitation and up gradation to 2-lane Configuration of Ashyari-Shri Kyari Section (km 50.000 to
km 75.000) of NH-707 in the state of Himachal Pradesh under Green National Highways Corridor project
(GNHCP) with the loan assistance of World Bank on EPC mode.

Reply to your show cause notice reference mentioned below.

Ref: 1. HPSPCB/RO(Pt)/M/s HES Infra Private Limited/2023-3441-44

2.. HPSPCB/RO(Pt)/M/s HES Infra Private Limited/2023-3524-27

Dear Sir,
With respect to the above cited references, we would like to bring the following points to your kind notice :

(1) Our mobile crusher is under Break down for the last three months, in view of urgency of the work we
have installed another crusher as an alternative. As of today only one crusher running at our site.

(2) conveyor belt covered.

3) water sprinkling is installed on the crusher.

4) Green sheet and G I sheet installed for wind breaking.

(%) Now only one crusher is running and we have the consent letter for one crusher from the State Board.
(6) There is pollution control equipment at the hot mix plant. It was break down for some time but now
it has been repaired and very well in operation.

(7)  Water sprinkling system is installed on the WMM plant.

(8) We have applied for permission separately for the Khasra number of the RMC plant and Khasra
number of the stone crusher.

) It’s to inform you that the second hot mix plant is not of our company, but of someone else has
established it well before our work was started.

(10)  The Hot mix plant has platform, ladder and port hole for stack monitoring.

In view of the above facts we request your good self not to impose any penalty and also request you to
advise us for any further actions to be taken regarding subject work.
Yours faithfully

For HES Infra Pvt Ltd

Authorised Signatory

CIN # U45400AP2007PTC054641
# 1-89/A/13, Plot No.13, ShilpiEnclave ,Gafoor Nagar,Madhapur,Hyderabad-500081.Tel.: (040) - 29569633
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Water Act/Air Act

Himachal Pradesh State Pollution

Control Board
Him Parivesh, Phase-1II, New Shimla-171009

OFFICE ORDER

Whereas, according to the report received from the Regional
Officer, H.P. State Pollution Control Board, Regional Office, Paonta
Sahib, Distt. Sirmour, HP, vide letter no. PCB/RO Paonta/R.G. Buildwell
Engineers Ltd./2024-353-55 dated 09/05/2024 and no. PCB/RO Paonta/
R.G. Buildwell Engineers Ltd./2024-010-012 dated 01/04/2024 it has
been informed that components provided by M/s R.G. Buildwell
Engineers Ltd., Village Kaffota, Tehsil Kamrau, Distt. Sirmour, HP are
operating without prior consent of the State Board and without
requisite Pollution Control Devices.

Whereas, as per the report of Regional Officer, following
observations have been made during the inspection of NH-707 stretch
carried out hy the State Board Officer on 08/05/2024 w.r.t components
provided by M/s R.G. Buildwell Engineers Ltd., Vill. Kaffota, Tehsil
Kamrau, Distt, Sirmour (1) the stone crusher at the said site is not
provided with covered Jaws and conveyors as per the guidelines for
stone crushers notified by the State Govt. & despite notices issued from
the Regional Office (2) An additional Hot mix Plant (HMP) has been
installed near Kamrau which is operational and run without PCDs, using
banned Light Diesel Oil (LDO) as fuel and no consent has been acquired
by the unit for the same.(3Show Cause Notices to the unit has been
issued from theis office vide letter no. 3428-31 dated 14/03/2024 and
letter no. 3528-31 dated 23/03/2024, reply submitted by the unit vide
letter dated 26/03/2024 was found unsatisfactory(4) No reply has been
received from the unit till date.

Whereas in view of above stated facts, the Regional Officer,
HPPCB, Regional Office Paonta Sahib has recommended to initiate
action against the unit w.r.t closure of operation of the stone crusher
and hot mix plant under section 33-A of Water (Prevention & Control of
Pollution) Act, 1974 and Section 31-A of Air (Prevention & Control of
Pollution) Act, 1981

Annexure-6

4382024
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In consideration of the facts stated above H.P. State Pollution Control
Board, in exercise of power conferred under section 33-A of the
Water (Pollution & Control of Pollution) Act, 1974 and 31-A of Air
(Pollution & Control of Pollution) Act, 1981, the proponent is directed
to stop the operation of the plant immediately at Village Kaffota,
Tehsil Kamrau, Distt. Sirmour, HP and not to operate or carry out
production even on DG set and report compliance immediately.

In exercise of powers conferred under aforesaid provisions, the
Regional Officer, HPSPCB Paonta Sahib in particular is also hereby
directed to seal/prohibit the aforesaid screening plant in association
with local Administration and Police authorities & ensure that the
plant does not operate.

The non-compliance of the above directions shall constitute a
cognizable offence attracting fine up-to Rupees ten thousand and
imprisonment up-to seven years under sections 37,38 & 39 of the Air
Act, 1981 and under sections 41, 43 and 44 of Water Act,1974 which
can also be initiated.

Strict compliance from all concerned is solicited to avoid legal liability
on their part.

sd./-
Member Secretary
HP State Pollution Control Board

Endst. No. HPPCB/ RO Paonta(RG Buildwell) /Sirmour/24- “Zfo 2~ ox
Dated:-

Copy forwarded to the following for information,
compliance/action and report:-

1. The Sub-Divisional Magistrate, Kafota, District Sirmour, H.P. He is
requested to seal the plant at Village Shillai, Tehsil Shillai, District
Sirmour,HP till the consent is granted by the HP State Pollution
Control Board.

2. The Assistant Executive Engineer, HPPWD, Sub Division Kaffota,
District- Sirmour to ensure suspension of the operation of the plant.

3. The SHO, Police Station Shillai, District Sirmour, H.P. He is requested
to associate with Regional Officer, HPSPCB, Sirmour, District Sirmour,
H.P. to seal the illegal operating unit.

4. The System Manager (IT), HPSPCB, Shimla.

5. M/s R.G. Buildwell Engineers Ltd., vill. Kaffota, Tehsil Kamrau, Distt.
Sirmour

ﬁ. The E.nmrnnmemm Engineer, HIPSPCRB, Regional Office Paonta Sahib,
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District- Sirmour, HP. Signed by

. Case File
Anil Joshi

Date: 04-07-2024 11:14:30_
Member Secretary
HP State Pollution Control Board

Ph. No, 0177-2673766
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Water Act/Air Act

Himachal Pradesh State Pollution

Control Board
Him Parivesh, Phase-III, New Shimla-171009

Whereas, according to the reportl received from the Regional
Officer, H.P. State Pollution Control Board, Regional Office, Paonta
Sahib, Distt. Sirmour, HP, vide letter no. PCB/RO Paonta/HES Infra Pvt.
Ltd./ 356-59 dated 09/05/2024 and no. PCB/RO Paonta/ HES Infra Pvt.
Ltd/.2024-013-015 dated 01/04/2024 it has been informed that
components provided by M/s HES Infra Pvt, Ltd., Village Shillai, Tehsil
Shillai, District Sirmour,HP are operating without prior consent of the
State Board and without requisite Pollution Control Devices.

Whereas, as per the report of Regional Officer, following
observations have been made during the inspection of NH-707 stretch
carried out by the Joint Committee constituted by Hon’ble NGT in O.A
no. 127 of 2024 on 21.03.2024 (1) unit has installed 03 stone crushers
at the said site instead of only one consented by the State Board. (2)
The 03 no. of stone crushers at the said site were operational without
valid consent, have not covered the Jaws and conveyors as per the
guidelines for stone crushers notified by the State Govt. (3) RMC plant
is installed about 01-1.5 Km away from the said site i.e. away from the
consented site. (4) Hot Mix Plants was operational without valid
consent and adequate APCDs, using hanned Light diesel Oil (LDO) as
fuel. No ladder, platform and porthole has been provided by the unit for
carrying out the stack monitoring in the same. (6) Show Cause Notlices
have been issued by the Regional Office vide letter no. 3441-44 dated
14/03/2024 and letter no. 3524-27 dated 23/03/2024 (7) Reply
submitted on dated 01/04/2024 by the unit is unsatisfactory.

Whereas in view of above stated facts, the Regional Officer,
HPPCB, Regional Office Paonta Sahib has recommended to initiate
action against the unit w.rt closure of operation of Lhe stone crusher
and hot mix plant under section 33-A of Water (Prevention & Control of
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Pollution) Act, 1974 and Section 31-A of Air (Prevention & Control of
Pollution) Act, 1981

Whereas the facls stated above tantamount to the violation of the
provisions of those contained in sections 24 & 25 of the Water
(Prevention and Control of Pollution) Act, 1974 and sections 21 & 22 of
the Air (Prevention and Control of Pollution) Act, 1981 conslituting a
cognizable offence punishable under section 41, 43 and 44 of Water
Act, 1974 and 37, 38 & 39 of the Air (Prevention and Control of
Pollution) Act, 1981.

In consideration of the facts stated above H.P. State Pollution Control
Board, in exercise of power conferred under section 33-A of the
Walter (Pollution & Control of Pollution) Act, 1974 and 31-A of Air
(Pollution & Control of Pollution) Act, 1981, the proponent is directed
to stop the operation of the plant immediately at Village Shillai,
Tehsil Shillai, District Sirmour, HP and not to operate or carry out
production even on DG set and report compliance immediately.

In exercise of powers conferred under aforesaid provisions, the
Regional Officer, HPSPCB Paonta Sahib in particular is also hereby
directed to seal/prohibit the aforesaid screening plant in association
with local Administration and Police authorities & ensure that the
plant does not operale.

The non-compliance of the above directions shall constitute a
cognizable offence attracting fine up-to Rupees ten thousand and
imprisonment up-to seven years under sections 37,38 & 39 of the Air
Act, 1981 and under sections 41, 43 and 44 of Water Act,1974 which
can also be initiated.

Strict compliance from all concerned is solicited to avoid legal liability
on their part.

Sd./-
Member Secretary
HP State Pollution Control Board

Endst. No. HPPCB/ RO Paonta(HES) /Paonta Sahib/24- "5 (5 -—ﬂ%

Dated:-4 [ v0 "L -2

Copy forwarded to the following for information,
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compliance/action and report:-

1. The Sub-Divisional Magistrate, Shillai, District Sirmour, H.P. He is
requested to seal the plant at Village Shillai, Tehsil Shillai, District
Sirmour, HP till the consent is granted by the HP State Pollution
Control Board.

2. The Executive Engineer, HPPWD, Division Shillai, District- Sirmour to
ensure suspension of the operation of the plant.

3. The SHO, Police Station Shillai, District Sirmour, H.P. He is requested
to associate with Regional Officer, HPSPCB, Sirmour, District Sirmour,
H.T. to seal the illegal operating unit.

4. The System Manager (IT), HPSPCB, Shimla.

5. M/s HES Infra Pvt. Ltd., Village Shillai, Tehsil Shillai, District
Sirmour,HP .

6. The Environmental Engineer, HPSPCB, Regional Office Paonta Sahib,

istrict- Sirmour, HP,
/gase File. Signed by
Anil Joshi
Metenldd-Kaé bt ads

HP State Pollution Control Board
Ph. No, 0177-2673766

e 3440a,2024
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REGIONAL OFFICE PAONTA SAHIB 01704-225870
HIMUDA Complex, Plot No. 1-3, Shubhkhera hitps:¥hppeb. nie in/

Teh. Paonta Sahib, Distt Sirm aur, H.P-173025
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E@i pchro paontali@email com

In compliance to HPECB Head Office order

/Sirmour/24—3603-08, dated: 04.07.2024 regard
Village Kaffota,

unit  je. tht Cusher plant  ha

Sh.  Kaf

SEALING REPORT

Endst. No. HPPCB/ RO Paonta(RG Buildwell)
ing sealing of M/s R.G. Buildwell Engineers Ltd,,
mour, HP for non-compliance of Environmental Laws, the

s  been under the Chairmanship  of

Tehsil Kamrau, Distt. Sir

sealed

¥,
date 06.07.2024 at_][! 30 AM

ech %MM#E_ and in the presence of following officials on
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H.P. STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE PAONTA SAHIB 01704-225870

HIMUDA Complex, Plot No. 1-3, Shubhkhera httos:Mhppeb.nic.in/

Teh. Paonta Sahib, Distt Sirmaur, H.P-173025 gﬁ pebropaonta | @email.com
SEALING REPORT

In compliance to HPPCB Head Office order Endst. No. HPPCB/ RO Paonta(RG Buildwell)
/Sirmour/24—3603-08, dated: 04.07.2024 regarding sealing of M/s R.G. Buildwell Engineers Ltd.,
Village Kaffota, Tehsil Kamrau, Distt. Sirmour, HP for non-compliance of Environmental Laws, the
unit  ie. Jdot T‘TM@T& has been sealed under the Chairmanship  of

« Ko 3D Ko-Mlata and in the presence of following officials on
date 06.07.2024 at 421§ CAM W

Sr. No. Name & Designation Department Contact Signature
Number
U | A Powar. . o HPPLR andouqzz] L

He Dhrarmender S TV P€ Regoan 321997985 Malng—
& Chave) £15f, PP los ben | Fpastosast ol
dimor 1l Dby (pm> | L Buifdeed] Eny- | 4 2180Gotes] @;ﬁ,

§ | Movean Gorged T | poog sk L ORRIN | rearforf
Jitvndes Simg ,TEE| HPSH B, foon JeSoid 85 14970401 7{.'#9,

<%0 v
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2 08wy ja@ig n df'egegﬁ(wmfnhséf'ﬂj AL
P06 i of sl M Owreor bk ferden 4 drim. ot it
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H.P. STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE PAONTA SAHIB 01704-225870

HIMUDA Complex, Plot No. 1-3, Shubhkhera hitps:#hppeb.nic.in/

Teh. Paonta Szhib, Distt Sirmaur, H.P-173025 @ ntal ail.com
SEALING REPORT

In compliance to HPPCB Head Office order Endst. No. HPPCB,/ RO Paonta(HES) /Sirmour/24—3609-
14, dated: 04.07.2024 regarding sealing of M/s'M/s HES Infra Pvt. Ltd,, Village Shillai, Tehsil Shillai,

District Sirmour, HP for non-compliance of Environmental Laws, the unit ie.

.&jbnﬂ_&mhh fﬁn'TPH\I has been sealed under the Chairmaﬁship of

_8h Soyendes r‘?dlm ont .:Qhum and in the presence of following officials on
date 08.07.2024 at_g\ (20 fm

Sr.No. |  Name & Designation Department Contact Signature
Number

| | Gulak Sngd A& WA Lot D U o precrcv8) TS
2. |Witaw Sivegh SSMS 1ok oo Slakn Tl | Yy 906562 Y Tne L
§- | Noveen BompliTee  |HP g Prode by [Fo¥0806q | qerinitn?

Y R0y miq | HES N | Teyn s ) &
£ ﬁwsw,ﬁe ﬂfﬂtﬁuf?hm 289 Laskiol ;

]

s O%Tu'ﬂj&idjs o ety Con ﬂm ruihin.
4 ”gm"ﬂi@ﬂ’mﬂm%m!;gﬂ "DSeﬂil\d\aa\?hh"é

— (Y

H /
"a\ SDM Shillai
xg’igi;{Sinnaur, H.P.
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H.P. STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE PAONTA SAHIB 01704-225870

HIMUDA Complex, Plot No. 1-3, Shubhkhera hutps:ppeh.nic,in/
Tekh. Paonta Sahib, Distt Sirmaur, H.P-173025 };@“ al] iL.eao

SEALING REPORT

District Sirmour, HP for non-compliance of Environmental Laws, the unit je,

_‘S-_hﬂ_r‘_&_m; rtia'FPH) has been sealed under the Chainna:lship of

A

“and in the presence of following officials on

.

Sr.No. | Name & Designation Department ' Contact Signature
Number

| Grdal Sl A& 18 0. m-_g-ga*&h P'f({m?}”fﬁ'{ﬁ_;w%
2 | Pw‘hm 5,,;7}.51]51@ %Um%w qy) 8s¢5es2, }L.A.. 571’,
3. l‘lﬂVEEn'gaN:/t;E JEE  |HASRE Fork &bl |9, 18011969 ’Pm@.l}ﬁ‘-‘ﬂ
! 18900 mivg [ erin o [ qapmriles 0]
L /

I 5
J{}‘aﬂﬂlﬁl’ th«ﬂ“jét hf‘PCE(Pm?M‘% P&‘i&ﬁb‘f_.}ai ESTL,F?
L | |
Sealing Details/R |
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RN s e Porel of  @mmon 2g get
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H.P. STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE PAONTA SAHIB 01704-225870

HIMUDA Complex, Plot No. 1-3, Shubhkhera https:Ahppeb.nic. in/

Teh. Paonta Sahib, Distt Sirmaur, H.P-173025 % g, pebropaontal @gmail.com
SEALING REPORT

In compliance to HPPCB Head Office order Endst. No. HPPCB/ RO Fannté[‘HES] /Sirmour/24—3609-
14, dated: 04.07.2024 regarding sealing of M/s M/s HES Infra Pvt, Ltd., Village Shillai, Tehsil Shillai,

District Sirmour, HP for non-compliance of Environmental Laws, the unit ie

Sﬁlﬁlﬂm&mﬂ& EQIEEI:| has been sealed under the Chairmanship of
&_&m@_ﬂmﬂ&m&m and in the presence of following officials on

date 08.07.2024 at_QZ: yy /™M

Sr.No. |  Name & Designation Department | Contact Signature
Number

I | Gulad Sogd pe | I F 10050 S50 2008) | S
2 | Wiraw Grmah 91)5110 Do_uce&lfa:iw-&bh' Ju1 3o LSeE2 PL‘TL""' Sreah
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H.P. STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE PAONTA SAHIB 01704-225870

HIMUDA Complex, Plot No. 1-3, Shubhkhera hitps:i/hppeb.nic,in/

Teh. Pacnta Sahib, Distt Sirmaur, H.P-173025 E@ pehropaontal f@Rgmail.com
SEALING REPORT

In compliance to HPPCB Head Office order Endst. No. HPPCB/ RO Paonta[HES) /Sirmour/24—3609-
14, dated: 04.07.2024 regarding sealing of M/s M/s HES Infra Pvt. Ltd,, Village Shillai, Tehsil Shillai,
District Sirmour, HP for non-compliance of Environmental Laws, the unit ie.

Het  t%w Plomt has been sealed under the Chairmanship of

_S.h'_gsmngl_m T’lnh&r} ! A1 SkallaT and in the presence of following officials on
date 08.07.2024 at ﬁ“,g P

Sr. No. Name & Designation Department Contact Signature
Number

\. | GulabSinh  p.g | HPP 1t DIHes| G p16€ 2808 T |
d P‘:’li"z}m SmﬁfLST]SM GUULLEM%MHWQS&.QL }-.L,.ch.u(;
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\;[JA lai
ct Sirmaur, H.P.
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H.P. STATE POLLUTION CONTROL BOARD

REGIONAL OFFICE PAONTA SAHIB 01704-225870

HIMUDA Complex, Plot No. 1-3, Shubhkhera https:/hppeb.nic.in/

Teh. Paonta Szhib, Distt Sirmaur, H.P-173025 2‘-};@1 ropaontal @email.com
SEALING REPORT

In compliance to HPPCE Head Office order Endst. No, HPPCB/ RO Paonta(HES] /Sirmour/24—3609-
14, dated: 04.07.2024 regarding sealing of M/s M/s HES Infra Pvt, Ltd,, Village Shillai, Tehsil Shillai,

District  Sirmour, non-compliance of Environmental Laws, the unit ie.

}?Eﬁhlﬁf *P‘"'Iti JPLELC@_O has been sealed under the Chairmanship of

Mﬂﬂlﬁﬂ@_ and in the presence of following officials on

date 08.07.2024 at_(y + 28 )

Sr.No. Name & Designation Department Contact Signature
Number
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File No.- FFE-B-F'
¢ No.- FFE-B-F(2)-2/2021 Dated Shimla-171002, the ¢ 0 -02-2021
Order

Diversion of 22.419 ha of forest land in favour of HPPWD

NH Division Nahan, for the Rehabilitation and upgradation of NH
72-B(New No. 707) to 2 lane/2 lane with paved shoulder
cc?nﬁgurminu & strengthening  from  Km  0/0(Paonta)17/220
{‘&?:\lunn). within the jurisdiction of Paonta Forest Division, Distt.
Sirmour, H.P.(online no. FP/HP/Road/44020/2020).

REA WEHR vatavel, @ Qe wiearg aRads wg=em sdm amtes
QENRA EWT A (WRev) fRfEH 1980 A wRi-2 @ sl S rgfy o
SB/HP/06/24/2020/FC/1435  dated 30-09-2020 & Rz, e
fETTe yow SWae vy # af¥fd 22.419 ha @ ffF BT HPPWD, %1 37417
oy Wl Freferfan od off & 9w vem #=a 8-
T 4 N Rfte Rafy soRafifa @it
TRET & 3y amavme R oaw ufE wdiEee ey @ |y SH @ 9 8 T
# i e |
yfgRs alavon
®) e AR @ e 0¥ @ e gwT 4500 80 RF Habban C-3
(a)-5 ha, RF Habban C-3(b)-25 ha, UF Chukhar Dhangyar C-3-2 ha, UF
Chukhar Dhangyar C-3-13 ha of Rajgarh Division and RF Andheri
Gurudwara C-1 — 10 ha of Nahan Forest Division R &g g &
mwaﬁwwmﬁ.wﬁuwmﬁﬂﬁmmﬂmﬁmﬁﬁmﬁraﬁ
THe wieeT 9 99 |
it sifER gemaria o aft ¥ il B wed @ e v e W@
yHa B ATAR 741 trees ¥ fF T8 B°ft @ 98 wow A R @ W
g # Fe |
T, zooawgﬂwmﬁﬁwmﬂﬁzﬁamﬁ%m
@ gafraa fear S|
wvfeE @4 /mﬁﬁﬁ%@wm%m&xﬁ%mﬁam
AT |
This final order is being issued
Hon’ble Supreme Court of India delivered on 15-02-2021 in LA No.
191338 of 2019, 1A No, 55071 , 121109, 130847, 87648 of 2020 in
WP(C) No.-202/1995 titled as T.N.Godavarman Thirumulpad vs. Uol

& Ors.

as per the directions/orders of the

Contd. 2

Annexure-8
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R OF:
mwmaﬁﬁ,ﬁmmﬁmaﬁﬂmmﬁﬂm feo wo/ WATTHI
e & R 870 |
== @ fsll A o @B SEET 9 (wievr) ferfe,1980 &1 Foererd @l Ud
ey, 9 14 ey oREds e @ feanfady wge W& 11-42 /2017-1C
Grag 29—-01-2018 @ AR T W FRas &l |
qafavo @4 U9 Sieary Redd WA gR1 a9 Ud geuiidl B W g fd
fee 8 wa—ua W el amp 8 T

ugd vidl WA 0 N ol @ erags wwmue |98
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Endst. No FFE-B-F(2)-2/2021

Copy 1s forwarded for information and nece
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110
3/-

Dated, Shimla-171001 the, Ao 02-2021
n ssary action to :-
Additional Director General of I

orests, MoEF, Indira Paryavaran Bhawan, Aligan,
Jorbagh Road, New Delhi - 110003,

Asstt. Inspector General (Forests), Ministry of Environment, Forests &CC, Integrated

Regional Office, Shimla, First & Second Floor, C.G.O Complex Longwood. Shimla-
171001 Himachal Pradesh.

The Pr.CCF (HoFF) with the request to ensure compliance of all conditions contained
in the above order,

The Nedal Officer-cum- APCCF(FCA) O/o HPFD HQ Talland Shimla for similar
necessary action,

The Deputy Commissioner, Sirmour at Nahan. Distt.. Sirmaur, Himachal Pradesh.
—DFO Paonta Forest Division, Distt., SirmourH.P.

The Ex-Engineer HPPWD NH Division Nahan, Distt, Sirmour HP

Guard File. /

(R.D.Dhiman )
Addl. Chief Secretary (Forests) to the
Government of Himachal Pradesh.
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File No.- FFE-B-F(2)-2/2021 Dated Shimla-171002, the ¢ -03-202)
Order :

Sub :- Diversion of 28.449 ha of forest land in favour of HPPWD
NH Division Nahan, for the Rehabilitation and upgradation of NH
72-B(707) to 2 lane/2 with paved shoulder configuration &
strengthening from Kms 17/320 (Satun), within the jurisdiction

of Renukaji Forest Division, Distt. Sirmour, H.P. (online no.
FP/HP/Road/43307/2019).

WRE WYHN gAfawor, o9 Q6 wierary gRads g=me e wmien
TETGH BN a9 (wReron) gy 1980 1 URT—2 B aF=Tie Sl Wiepfay o5 Feer
8B/HP/06/23/2020/FC/1436  dated 30-09-2020 & uRvImzasy, wTare,
ferraet wew SuRiad vy # RAYVaT 28.449 ha T Y B HPPWD, @1 577 &
forr Wl Frfefed o o & w wer aRy #-
74 A 9 fAfvs Rufy smftaffa w@h |
R & for smaws WY @ 4w sfreser B WY 9 @ ae &
9 | S |
uftrgza a-frevor \
g afiever # @ W 9w fer gwroseeo 20 RF Bali Koti C6 of
Shillai Beat & Shillair Block 15 ha, RF Milla Magnal C3 of Milla Beat &
Milla Block 9.41 ha of Sillai Range, RF Sataun C1, Satuan Beat & Satua
Block of Kafota Range 13.57 ha and RF Sharli Manpur C1 Jamma Beat
& Karota Block 20 ha w efaqs a¥iewwr fear srom oiel @@ w™g =),
T <9 ot B e S en o ey A we @ik oA
vt R gRmafia g9 4ft # 1St B werd o wgEew @ R o
WK @ 9 598 trees ¥ A& & E¢R g Ue www @q famr & W
e § e |
Nodal Officer-cum-APCCF(FCA) vide letter No. Ft.48-4034/2019 (FCA)
dated 01-03-2021 has informed that stipulation imposed by MoEF&CC,
Gol vide above referred letter at Sr. No. 5 has been complied by them and
requested the State Government to issue formal orders.

UHHRY, 2006 & Yo rquTer Hefdd foren woger @ FuiRa wwor o3 @ Angw
7 gfAfrEe fFar s |

werd a= /99 g § AT O W wew @ Wiy 1fy R weew g
G |

This final order is being issued as per the directions/orders of the
Hon’ble Supreme Court of India delivered on 15-02-2021 in I.A No.

191338 of 2019, IA No. 55071 , 121109, 130847 of 2020 in WP(C)
N0.-202/1995 titled as T.N.Godavarman Thirumulpad vs. Uol & Ors.

Contd./2
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Endst. No FFE-B-F(2)-2/2021
Copy is forwarded for inf

l.

2.
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Dated, Shimla-171001 the,

4 ' ormation and necessary action to :-
ttional Director General of Forests, MoEF, Indira Paryavaran Bhawan, Aliganj,
Jorbagh Road. New Delhi - 110003, -

r.?)’ -03-2021

Asst_t. lnspcct‘or General (Forests), Ministry of Environment, Forests &CC. Integrated
nglonal (_the. Shimla, First & Second Floor, C.(i.0 Complex Longwood, Shimla-
171001 Himachal Pradesh.

The Pr.CCF (HolF) with the request 1o ensure compliance ol all conditions contained
m the above order.

The Nodal Ofticer-cum- APCCF(FCA) O/o HPFD HQ Talland Shimla for similar
necessary action,

The Deputy Commissioner, Sirmour at Nahan, Distt., Sirmaur, Himachal Pradesh.
DFO Renukaji Forest Division, Distt., Sirmour H.P.

The Ex-Engineer HPPWD NH Division Nahan, Distt. Sirmour HP

Joint Secretary (Forests) to the
Government of Himachal Pradesh.
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No. 00K F /202324
H P Forest Department
Dated folpla the 27/03/2024.

From:- R.F.O. Kaffota . To:- D.F.0. Sri Renuka ji-

Subject:- Regarding damage report chalked against construction company NH
707 respect in Forest Range Kaffota. 3

Memao:

Enclosed please find herewith the Detail of damage report chalked against
construction company NH 707 respect in Forest Range Shillai for favour of your kind
information and further necessary action.

Fncl: As above.

y78n
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1 2 4 Annexure-13

No.  SDI/SDO (O ) SH2021- _,‘9(':1'3
Office of the Sub Divisional Magistrate
Shillai. District Sivmaure dLP

Dated the, Shillai, 15 February, 2022

PERMISSION

Whereas M's PRL-DCC Py Lo (IV) has submitied 1he
sehedule o the contralled blasting on dated 15/02/2022, 16/02/2022.
17023027 & 18022022 from 09:00 pm to 11:30 pm. The blasting
permission to the undersigned. I'he permission has already been granted hx,,
the District Magistrate vide its order No. LV DM/Sir (Blasting Permission)
M21-160434 dated 171172021, Now the permission  granted to PRL-DCC
Pyt 1td. (JV) on dated 15/02/2022. 16/02/2022, 17/02/2022 & 18/02/2022
from 09:00 pm to 11:30 pm as per schedule & on the terms & condition

mentioned below .

I No inconvenience be caused in the general public except blasting time
mentioned above.
Road shall not be closed except the period mentioned above.

LTV I |

The Police Personnel shall be deployed both the end and all safery
measure shall be tollowed.

Sub- Division Magistrate
Sub- Division Shillai,
Endest. No. as above Dated; 15/02/2022
Copy is forwarded to:-

I. The District Magistrate, District Sirmaur at Nahan w.rt. above
mentioned orders,

J/.,al'hu Project Director, MORTH & Project Implementation Unit. Paonta
Sahib. Distt, Sirmaur H.P. for information and n/a please.

3 The SHO Shillai. Police Station Shillai, with direction to deploy the
adequate number of Police personnel to control the vehicular and
pedestrian traffic during the course of blasting.

4. The Range Officer. Shillai for information please.

5. The Project Manager PRL-DCC Pyt. Ltd. (JV) at Meenus Sub Tehsil
Ronhat tor information please.

fgn J
I p Sub- Division Magistrate
PIL. Paonta Sahib “ Sub- Division Shilla,
Ministry ol Fead Transoun & 1 ighweys 7
Guewome s oyt 7 il
Shody o it D e

Daa .ﬂﬁ':ﬂmnio}ﬂ
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No. SDK/SDO ( C )/ SHI/2021-22F
Office of the Sub Divisional Magistrate
Shillai, District Sirmaur,H.P
Dated the, Shillai, 19 February, 2022

PERMISSION

Whereas M/s PRL-DCC Pyt Lid. (JV) has submiticd the
schedule ol the controlled blasting on dated 19/02/2022. 20/02/2022.
21/02/2022. 22/02/2022 & 23/02/2022 from 09:00 pm to 11:30 pm. The
blasting permission to the undersigned. The permission has already been
granted by the District Magistrate vide its order No. Li/ DM/Sir (Blasting
Permission) / 2021-166434 dated 17/11/2021. Now the permission granted
o PRL-DCC Pvt. Ltd. (JV) on dated 19/02/2022. 20/02/2022. 21/02/2022,
22/02/2022 & 23/02/2022 from 09:00 pm to 11:30 pm as per schedule & on
the terms & condition mentioned below .

I. No inconvenience be caused in the general public except blasting time
mentioned above.

I

Road shall not be closed except the period mentioned above.
3. The Police Personnel shall be deployed both the end and all safety
measure shall be followed.

- 5‘0{}——-—

Sub- Division Magistrate
Sub- Division Shillai,
Endest. No. as above Dated: 19/02/2022
Copy is forwarded to:-

I. The District Magistrate. District Sirmaur at Nahan w.r.l. above
mentioned orders.

E/Thi: Project Director. MORTH & Project Implementation Unit, Paonta
Sahib. Distt. Sirmaur H.P. for information and n/a please.

3. The SHO Shillai. Police Station Shillai. with direction to deploy the
adequate number of Police personnel to control the vehicular and
pedestrian traffic during the course of blasting.

4. The Range Officer, Shillai for information please.

5. The Project Manager PRL-DCC Pvt. Ltd, (JV) at Meenus Sub Tehsil
Ronhat for information please.

-

wu;:li:im:.rf,' Wiy Sub- Diﬁﬂun Shillai,
( rovei . O IML.J
i d,
pue - 05200 4022
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No.  SDK/SDO ( C ) SU12021- /5 /9
Office of the Sub Divisional Magistrate
Sub Division Shillai, District Sivmaur, 117
Dated. Shillai 28" December, 2021

PERMISSION
Whereas Ms PRE-DCC Pyt Lde (V) has submitted 1o the
¢ schedule of the controlled blasting on dated 28/12/2021 from

undersigned th
10:00 pm 1o 11:50 pm. The blasting permission has already been granted by

the District Magistrate Sirmaur at Nahan vide its Order No. Li/ DM/Sir
(Blasting Permission) / 2021-166434 dated 17/11/2021. Now the permission
granted 1o PRL-DCC Pvi. Ltd. (JV) on dated 28/12/2021 at 10:00 pm 1o
| 1:50 pm as per schedule on the terms & condition mentioned below .

| No inconvenience be caused in the general public excepl blasting time

mentioned above.
Road shall not be closed except the period mentioned above.

3. The Police Personnel shall be deployed both the end and all salety
measure shall be followed. =
- _*;f-';—gﬂé‘ ~r

Sub- Division Magistrate
Sub- Division Shillai,

Endest. No. as above Dated: 28/12/2021

Copy is forwarded to:-
I The District Magistrate, District Sirmaur al Nahan w.r.l. above

mentioned orders.
VThu Project Director, MORTH & Project Implementation Unit,
Paonta Sahib. Distt. Sirmaur H.P. for information and wa

please.

X The SHO. Police Station Shillai, with direction to deploy the
adequate number of Police personnel 1o control the vehicular
and pedestrian traffic during the course ol blasting.

4. The Range Oflicer. Shillai for information please,

5. The Project Manager PRL-DCC Pvt, Lid. (JV) at Meenus Sub
lehsil Ronhat for information please.

- 'F.‘

ot —
Sub- Diviston Magistrate

Sub- I]j,}'fhiun Shillai,
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No. SDK/SDO (C)1&{112021- ya27
Office of the Sub Divisional Magistrate

Sub Division Shillai, Distriet Sirmaur, 1.p
Dated the, Shillai, 30 December, 2021

PERMISSION

Whereas M/s PRL-DCC Pyt Ltd. (JV) has submitted the
schedule of the controlled blasting on dated 31/12/2021 from 10:00 Pm to

11:50 Pm. The blasting permission to the undersigned The permission has
already been granted by the District Magistrate vide its order No. Li/ DM/Sir
(Blasting Permission) ' 2021-1606434 dated 17/11/2021. Now the permission
granted to PRL-DCC Pvt. Ltd. (JV) on dated 31/12/2021 at 10:00Pm to
1 1:50 Pm as per schedule & on the terms & condition mentioned below .
|. No inconvenience be caused in the general public except blasting time
mentioned above,

LEPH R |

Road shall not be closed except the period mentioned above.
The Police Personnel shall be deployed both the end and all safety

measure shall be followed.

Endest. No. as above

-—5—{7{{9““'

Sub- Division Magistraie
Sub- Division Shillai,
Dated: 30/12/2021

Copy is forwarded to:-

13

2

LT =9

The District Magistrate, District Sirmaur at Nahan w.r.L
above mentioned orders.

e Project Director, MORTH & Project Implementation
Unit, Paonta Sahib, Distt. Sirmaur H.P. for information and
n/a please.

. The SHO Shillai, Police Station Shillai, with direction to

deploy the adequate number of Police personnel to control

the vehicular and pedestrian traffic during the course of

blasting,

. The Range Officer, Shillai for information please.

the Project Manager PRL-DCC Pyt. Ltd. (JV) ot Meenus
Sub Tehsil Ronhat for information please.

iy
Sub- Diyis] “Magistrate
Sub- I.B i<ion Shillai,

-

—
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| ABGCI i
As S0 - 2001 - 2018 Certhed Company
FRASTRUCTURES PVT. LTD.
ABtt:ltlihl.lu U45202WB1993PTCOS804T
PSH/ABCI/NH707/TL/2023-2024/1208 Date: 20.02.2024
To,
The Team Leader

L.N Malviya Infra Projects Ltd.
NH-707, Paonta Sahib,

District- Sirmaur,

Himachal Pradesh-173025

§u_b_jecl: -Rehabilitation and up-gradation to 2-lane/2-lane with paved shoulder/4-lane
configuration of Paonia Sahib-Hewna Section (km. 0.000 to km. 25.000) of NH-707 in
the state of Himachal Pradesh under Green National Highways Corridor Project

(GNHCP) with loan assistance of World
Utilization)

Bank on EPC Mode- (Reg. Details of Muck

Dear Sir,

This is 1o informed that the national highway stretch from Paonta Sahib to Hewna is

being upgraded. The projects detail of muck utilization sites as desired are as under; -

Status of Sites of Project Package - | (Paonta Sahib to Hewna)

=
Material
SL. Design Capacity
Name of Village Type of Land Dumped till
N ' “hai
‘ 0. Chainage (m) {Cum) Date (Cum) |
‘ .
: ]
[ 1 | Jwalapur 3+800 Arranged by Contractor 5805 5800
I |
L 2 J Rajban (CCI Colony) 10200 Arranged by Contractor 70000 68000
e o A A
3 | Sataun 16+600 Arranged by Contractor 8500 8350
4 | Sataun - Renuka Ji Road 184500 | Arranged by Contractor 9000 030 |
I— 5 | Sataun Poka Road 19+450 Arranged by Contractor 23000 3500 |
6 | Sataun (Village) 20+200 | Armanged by Contractor | 150000 8700 |
7 | Chilaun 21100 | Amanged by Contractor 170000 105000
8 Near Hewana 23+050 Arranged by Contractor 150000 87000
B i Total 616305 B8 |
Nefe = All permission concern Department attached in Annexure-I
: HP) 173025
- Khasra No.: 282 & 283, Village Kunja, Paonta Sahib. Distt. Sirmour (
THa E-mail : paontasahibabci@gmail.com, W*'m"h“m Kolkata - 700 091
Registered Office : “Knowledge Hub", DN-23, 2nd Floor, Sector-V, Salt Lake City, Ko

Tel.: 033 4004 471718, 4003 4736, Fax : 033 4004 4119, E-mail : kolkata@abciinfra com. www.abeiinfra.com
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The muck generated is being utilised in construction of various project components such as
(Giabion wall, Breast wall. Toe wall, Wearine Coat, Bituminous Base Course, Non-
Bituminous Base Course, Sub Base Course, Shoulder and Sub-Grade ete. Further, the muck
is also being utilised at aforesaid sites to develop, school playground. community resources
etc. with the permission/ consent of concemed landowner/Department. The copy of same is
also attached herewith,

Further these sites have been provided with the protection works. The photos in this regard
are also attached herewith. Apart from the above, slop protection works have been taken up
in Package -1, the photos of which are also attached for kind perusal.

Thanking vou and assuring you of our best services always,

Yours faithfully,
For AH-_EI Infrastructures Pvi. Lid.

PROJECT MAN A S
fs

NH-T707

Paonta Sahib, Sirmour

Himachal Pradesh

Email 1D: -Paonta.sshib@abeiinfra.com

Encl:- Anpexgrel
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Status of Dumping Site of PKG - 1

SI. No. Name of Village Deslgn[:.ll;ainagn Type of Land Dumpl{rgl ﬁs;pa:ity |Material D[lE:T;Fnﬂ;pd Till Date
1 Jwalapur 54800 Arranged by Contractor 5805 5800
2 | Rajba; ;C(::J ﬁulony} | 104200 ___.;ﬂ.;ra ngeﬁ-t-:;:ontra_ctor 70000 -EEDGD \
_3_ -Eataun | ;5#3&0 Hrran;ed b:._r Contractor [ 8500 ~ N 8350
p Tﬁi’:‘;‘" e et 18+500 Arranged by C_ﬂ_n;a_c;t;r " See . *930— I
5 ISataun Poka R;ad 19+450 Arranged by_cm';t-ractar 231‘.’10{) - | 3500 e
3 E_' S.a; (Village) 2u+25ﬂ_- | Arranged by Gn;it-ractar 180()01;! - 58700 e
7 ';:hél;n 21+_m_u_ | Arranged by Contractor ‘I?DEI_GU 105000 ST
? Near Hewana 23+050 b Arranged by Cc:-r;t:ac-tar-b —1 éﬂﬂﬂﬂ s T —BTGGD K
Total 616305 337280

PROJECT MANAGERE

12 E }
Mis ABCI InfessTructures Pyt Ltd.
NH-707, Paonta Sahib, H.P.




L.N. MALVIYA INMOQ’ROJECTS PVT. LTD.

Office: H.Ne. 1222, B Block, Adarsh Colony, Ward No 3, Badopur, Pacnta Sahib
Email: Inmpsnh 7076 gmail com

_E__I:"i Pwin, 1 -'I_REII-I DLIUI0F 10 A7T5T1S

Ref: LNM/MaRTH-PIU/PKG-122020-21/108(A) Date: 28.06.2021
To,

The Praject Manager

Paonta Sahib-Hewna section of NH-707 (Package-1)
M/s ABCI Infrastructures Pvt. Ltd.

Paonta Sahib-173025

Sub.: “Rehabilitation / Upgradation to 2-lane /2-lane with paved shoulders /4-lane configuration of Paonia
Sahib-Hewna Section (km 0.000 to km 25.000) of NH-707 (Package 1) in the state of Himachal Pradesh
under Green National Highways Corridor Project (GNHCP) with the loan assistance of World Bank on
EPC mode.” Reg. Approval of Dumping Sites.

Ref.: PSH/ABCI/NHT707/GL/2021-22/109 dated 26.06.202 |

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at chainage
5+800-& 16+600 for approval. The same has been reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and laver wise compaction during muck
disposal,

Assuring you of best services at all times.

Regards,

TEAM LEADER

,&' M. Inla Projects
orized Signatory
M/s EiNy Malvivd Infra Projects Py Lud.

Copy to: -
The Project Director. MoRT&H PIL Paonta Sahib

1.
2. The C.M.D, M/s L.N. Malviya Infra Projects Pvi. Ltd.
Project Coordinator, M/s 1N, Malviva Infra Projects Pvt. Ltd.

fad

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, liird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zane | Bhopal
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As 150 : 8001 : 2015 Eiﬂlﬂtﬂ:mﬂn,
RASTRUCTURES PVT. LTD. :
%Iu!aH I‘l:.l-iSEDEWB‘ImPTCOEBD-ﬂ 3

Date: 26.06.2021
PSHIABCINH707! GLI2021-22/109

To,

The Divisional Forest Officer,
Paonta Sahib, :

Dist. Sirmur, Himachal Pradesh,

—

ane
Prnjaut:ﬁahahiﬁtatlon and up-gradation to 2-lane/2-lane with paved shoulder/4-
con

figuration of Paonta Sahib-Hewna Section (km. 0.000 to km, 25.000) of NH-707
in the state of Himach

al Pradesh under Green National Highways Corridor Project
(GNHCP) with loan assistance of World Bank on EPC Mode.
2 C

™ Subject:Request for ProvidinglLocation forsurplus soll dumping for stabilization
regarding. ) .

Ref:  1.LOA no. RWINH-12014/01/2¢ 9/HP/Package-I/EAP dated 11.09.2020
2.Contract Agreement dated 17/0312021
D 3.Appointed date: 08.04.2021

4 Morth letter no. MORTH FIU~F.S..‘M1sc.!2{]21~

22/437 Dated 01.06.2021 =
- PSHIABCINHT07/G112021-2022/ 98 dated 21 06 301

Sir, i

iy

With reference

to the above cited subject, we wish 1o
that we have b

inform yo
een awarded the aboye-

mentioned Road Froject,

o4

this Is to please inform your kind self that the road section from km 11+500
Passes through the forest land where the Construction of road involves
substantial surplus earth mainly out of hill Culting that is required to be

u that as you well aware

]
In this regard,

to km 25+000
“('®  generation of

disposed of.

& we voud like to draw

your kind notice that
provision is not there in

g of surplus excavated materials
our Contract Agreement.

In view of the Above,

with you at your good office, to provide
. excavated sojl,

We appreciate that, con

sidering our humble request with you, according
the site visit jointly along with your team for Identification of excavated g
" soil stabilization locations af your Forest Land.

5 "

— ___‘———-——_____
=—"" Site Office.: Khasra No. 282 & 263, Vilago Kunja, Paonta Sahib, Dist, Simour (HP)173025 — ———
E-mall : Paontasahibabcl@gmail.com, www.abelinfra.com
Reglstered Office : “Knowledgs Hub*, DN-23, 2nd Floor, Sector-V, Sall Lake City, Kolkata - 700 099
Tel.: 033 4004 4117118, 4003 4736, Fax : 033 4004 4113, E-mall :
el

kalkata@abclinﬁa.cnm. Www.abclinfra.com

Y you have done
ISposal of ggj| for

| e




-~ Enclosures: Drawing of Breast wall and Location Maps.
~

21331

&0n. 5+800 and km
We have shown the few locations for dumping of soll at kmt'lﬁéig?,.néf Gabion wall to
6+700 during your joint site visit, subject to providing and Constru

: start up the
protect the soil at the dumping locations up to the I‘Eq_u""ad la;elaggﬁir: facilitate the
dumping of any materlals at the above mention locations 3nG een National corridor
Dumping locations as a Green Garden for public use as & r
project.

: iled drawings as
Therefore, we are hereby submitting our proposal along wg? T:cg:itah::ur approval for
discussed at your good office, and we request you that kin 15;‘  stabilization of soil.
disposal of excavated materials at above mentioned locations 10

. Nis is for your kind information and approval please.

Thanking you and assuring you our best services all the times, we remain,
Yours faithfully, *

For ABCI pfras ] as Pvt.|Ltd.
T : ’

(Vijay Kumar Nifs
Project Manage . i
Mh-7TO7 : ‘

Paonta Sahib, Himachal Pradésh

Email 1D:-Paonta.sahib@abciinfra.coms

E

Copy for kind information to-

Regional Officer, Ministry of Road Transport and Highways,Shimla, Himachal Pradesh
Project Director, Ministry of Road Transport and Highways,Paonta Sahib, NH-707
Himachal Pradesh ik
Team Leader, L.N Malviya Infra Project Ltd. Paonta Sahib Himachal Pradesh

Resident engineer, L.N Malviya Infra Project Ltd. Paonta Sahib Himachal Pradesh

ok A e
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Subject:

Sir,

22/109 dated 26.06.2021, on the subject ci

2

2 TBFZ
No/RK/NH /....[10F. .

HP Forest Department.

Dated Paonta Sahib the,. Ggﬁ‘;é‘)glf

The Project Manager,
ABCI Infrastructures Pvt, Ltd.

NH-707,

Voluntary site-stabilization work at cutting or slide prone sites in
Paonta sahib Forest Division regarding.

Please refer to your office letter No, PSH/ABCIYNH707/GL/2021-

ted above.

In this regard, it is intimated that as reported through joint inspection

of Range Forest Officer, Paonta sahib as well as representative of your company following sites has

been selected, which has given as under:-

a), Above work will be done voluntarily

Sr. [Name of Block/ | Name of Farest | (GPS) Caordinates | Proposed treatment of the site ]
No | Beat ; :
"1 | Chhacheti/ Sarah | RF Sarah C-1 N-30° 33'14.349" | 1) Protection work for slope
E-77° 37'50.961" | stabilisation towards h{ll side.
2). Gabion Walls of lengih
approx. 100 meter. N
o= 3). Filling of area with soil.
4). Grass sowing and
development of walking trail,
5). Closure via chain-link
fence & entrance gate.
2. | Gorakhpur/ RF  Gorakhpur | N-30° 29°40” As per site 4 requirement
Gorakhpur C-18 E-77° 38'22” Gabion walls of length as
: required as per site.
3. | Paonta sahib/ RF Jambukhala | N-30° 29'04.18" | Gabion walls of length as
l Gondpur C-1 E-77° 38'17.29" | required as per site,
It is also informed that the following condition must be kept in view while taking up
above work.

by you for the purpose of forest conservation.

b).  No ownership or possession of your company and other agency will be considereqd

during and after completion of work.

c).  The site and work will be subject to jurisdiction of this Forest Division as we]] as

Indian Forest Act as well as Forest Conservation Act.
g
“Kunal Angrish, IFS
Divisional Forest Officer

Pabnta Forest Division,
Paonta Sahib (HP),



Dumping Zone at km
5+800

Paonta
Sahib

Hewna

SEHE20
S5HELOD
54750

Material Dumpead
gty.-5800cum.
Dumping Estimated
Oty.-5805cum.

L i | Jwalapur

L 3.0 L Private Dumping
point at km 5+800

DUMPING 5ITE- CHARAGE 05800 [LH5)

i L
PRO,JECT MANAGER (Pkg. I}
M/s PBCI Infrastructures Pvt. Ltd.
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&y, LN, MAL um:n PROJECTS PVT. LTD.

7%
AT — Sabiecndui s o
|
\ =/ Office: HNo. 1222, B Block, Adn:all Colony, Ward No.3, _gmw Paonta Sahib
\o, BHOPAL & Ematl: Inopsnh 7076 rediffiunil.com
I __'E_:..;“ CIN No. U4S201DL2010PTCATATLS
Ref: LNM/MoRTH-PIL/PKG-/2021-22/111 Date: 28.06,2021

To,
The Project Manager
Pacnta Sahib-Hewna section of NH-707 (Package-l)

M/s ABCI Infrastructures Pvt, Ltd.
Paonta Sahib-173025.

Subject: Rehabilitation/ Up-gradation to 2-lane configuration of Paonta Sahib - Hewna section
(Km 0.000 to Km 25.000) of NH-707 (Package 1) in the State of Himachal Pradesh under Green
Mational Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC made.
Reg, Dumping of surplus cutting sofl at CCI premises.

Dear sir,

With reference to your Letter number PSH/ABCI/NH707/TL/2021-2022/103, regarding
dumping of surplus soil obtained from hill cutting at Cement Corporation of India Ltd (CCl) -
Rajban and letter from DGM of Cement Corporation of India to M/s ABCI Infrastructure Pyt Ltd
(Ref: RCF/RJO/Prod/2021-22), the request for disposal of the surplus hill cutting soil at CCI
premises is permitted with necessary protection work if required and approved by the
Authority's Engineer and the Contractor is directed to proceed with the work.

We are assuring our best services all the time.
Thanking You

Regards,

[
j i -y
MDY *
Lead TEAM LEADER |
Team Leader . infra Projects |
L.N, Malviya irfoa Projestg oL, Ltd.
Paonta 8ot

Copy to:
1. The Project Director, MoRT&H PIU Paonta Sahib- for kind informaticn please.
2, The CMD, L.N. Malviya Infra Projects Pvt. Ltd.- for kind information please.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Dethi-110078

Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot No.1, M.P, Nagar zone | Bhopal




CEMENT CORPORATION OF INDIA LIMITED
m (A GOVERNMENT OF INDIA ENTERPRISE)
RAJBAN CEMENT FACTORY(ISO 9001 : 201 5Certified Company)

Tehsil Paonta Sahib Distt. Sirmour = (HP)-173028
Tel: (01704)266223 / Fax 266270 |
Emall: prodn rjo@cciltd.in CIN-U74899DL1965G0I1004322

RQF-’RJD!P rod/2021-22 Dated :19.6.2021
Ta, .

The Project Manager
ABCI Infrastructure Private limited
Paonta Sahib

Sub: Dumping of overburden /waste material generated during the widening of road by
1ABGI Infrastructure Private limited -reg

Sir,
It is observed that road widening work is going on near the Rajban Cement
factory on Rajban Sataun Road by ABCI Infrastructure Private limited under NHI.
TheMaterial generated is being dumped near kacchidhang. Thismaterial can be useful to
CC! Ltd in future .CCI is having sufficient space for dumping of overburden /waste

material generated during the widening of road. .
It is requested to kindly instruct the concern to dump the waste material in our

factory yard. CCI will handle the dumped material inside the plant.
Your kind consideration and permission in the above matter will be appreciated.

Thanking you.

Yours faithfully,

" g

(N.R.Molana Rao)
DGM(P), CCILTD

Cement Corporation of India Ltd.
m Fra]lhin Cement Factory
Distt. Sirmour (H.R)-173023
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LN. MALVIYA DIMB8. PROJECTS PVT. LTD.

Office: H.No, 12272, B Block, Adarsh Colony, Ward No 3, Badripur, Pronie Sahb
Emall: Inmpznh7075 pmail.com

CITN Mo, U45201DLIVINTTCITATIS

Ref: LNM/MoRTH-PIL/PKG-12020-2 16400 A) Date: 20.05.2022
To,

The Project Manager

Paonta Sahib-Hewna seetion of NH-707 (Package-1)
M/s ABCI Infrastructures Pvt. Ltd.

Paonta Sahib-173025

Sub.: “Rehabilitation [ Upgradation to 2-lane /2-lane with paved shoulders /4-lane configuration of Paonta
Sahib-Hewna Section (km 0.000 to km 25.000) of NH-707 (Package 1) in the state of Himachal Pradesh
under Green National Highways Corridor Project (GNHCP) with the loan assistance of World Bank on

EPC mode.” Reg. Approval of Dumping Sites.

Ref.: PSH/ABCI/NHT07/GL/2022-23/691 dated 19.05.2022

Dear Sin

With reference to above cited subject vide which you have submitted the dumping site location at chainage
18+500 for approval. The same has been reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as.per drawing and laver wise compaction during muck
disposal.

Assuring ym: of best services at all times.

Regards, Vi, —
TEANW LEADER
L.M.MY. Inlra Projecls
Pwl Lid, (NH-7OT),

Authofized Signatory
M/s L.N. Malviya Infra Projects Pvi. Lid.

Copy to: -

1. The Project Director. MoRT&H PIU Paonta Sahib.
2. The C.M.D, M/s LN. Malviya Infra Projects Pvt. Lid.
3. Project Coordinator, M/s LN, Malviva Infra Projects Pyvt. Ltd.

Registered Office: Plot No.28, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, Ilird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal
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.ABCI g G

MS CERT | :
C1 INFRASTRUCTURES PVT. LTD el bl bl S i
CIN _ La5202WB1893PTCO58047
PSH/ABCI/NH707/GL/2022-23/691 Date:19.05.2022
Ta
DFO

Renulaji, Sirmaur
Himachal Pradesh

Project - Rehabilitation & Upgradation of 02-lane/02-lane with paved shoulder/04-lane
configuration of Paonta Sahib-Hewna Section (km.0.000 to km.25.000) of NH-707 in the
state of Himachal Pradesh under Green National Highway Corridor Project (GNHCP) with Lhe
loan assistance of World Bank on EPC Mode.-

Subject: Development of degraded forest area in Sataun village.

. Diasr Manam,

We would hike to inform you that we hdve been awarded the contract for development of
MH-707 fram Paonta Sahib to Hewna.

Az 3 part of gur company CSR initiatives, we want to develop a degraded forest land in - =
Satavre villape A request for development of the same degraded forest area has also been :

recciecd from local panchgyat. (copy attached)

Flease grant us permission to develop this land so that we can complete the activity betare
monLogn penod.

Thanking you and assuring you of our best services at all times,

* Feours tarthiully, 4
LURES PVT. LTD.

Paunia Sabuly, Swmou J

Hinachal Pradesh, 173025
L-rail

T
—

Site Office.: Khasra No. 282 & 283. Village Kunja, Paonla Sahib. Dhall Swmour (H.8) 173025
E-mail : pagnta=ahhabcif@amail.com, www.abciinfra.com
Regpistered Office © "Knowlealge Hat' . DN-23. 2nd Floor, Sector-V Salt Lake Sty B alk ata - 700 Qi)
S (O TR T e E L ETE JC PR ot e h s A004 4118, E=-mail : kot ota padainr moin weaewabieiingta o oo




Copy to: -

1. The Project Director, Ministry of Road Transportation Highways Paonta Sahib, NH-707 Himachal
Pradesh,

2, The Team Leader L.N. Malviya Infra Projects Pvt. Ltd. Paonta Sahib, Himachal Pradesh.




PR,
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. R .-
No./NH 707 varn__| 3 B2 L4
H.P. Forest Department.

Dated Renuka Ji, the 28/5/ 2022~

To Project Manager,

ABCI Infrastructures Pvt. Ltd
Paonrta Sahib, Districe- Sirmour, HP.

Regarding development of degraded forest area under Corporate
Social Responsibility.

Subject:
Sir,

This is in reference to your office letter No. PSH/ABCL/NH707/GL/2022-

23/691 dated 19.05.2022 on.the subject mentioned above.
—
In this context, it is intimated that as requested vide above referred letter ¢

Reserve Forest area named Sataun-C2 which is currently being used for dumping of garbage by
locals and is prone to soil erosion has been identified by Range Officer for development oi
degraded forest area under CSR. You %re advised to submit proposal for development of degradec
forest area as per site specific conditions and also includes following activities.

Completion

Sr. | Name of | Name of | Name | Particulars of Work to be carried
Mo | Range/Block/B | work ‘| of Area | out of work !
eat R
1. | Sataun/Sataun | Develop | RF 1. Removal of garbage from | Two months
/Sataun ment of | Sataun forest area. period
degraded | -C4 2. Construction of retaining
forest walls, wherever required.
area

3. Filling with soil and t-:-g'-

layer of the surface shoul

be covered with 30-50-
meter-deep fertile soil (top
soil).

4, Plantation of native plant
species

5. Slope stabilization by Geo-
Jute techniques.

6. Fencing of developed forest
area with interlink chain
fence.

7. Channelization of seasonal
Nala etc.

Pipe 1of 2
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L.N. MALVIY xm'a PH()JEUI S PVT. LTD.

Office: H.No. 12272, B Block. Adarsh Lutl:-n} Ward Ne.3, Bm'lnpur Pacma Sahib
Email: Inmpsnh7076 gmail.com

TN Mo, U45200 DL TCITATIS

Ref: LNM/MoRTH-PIU/PKG-1/2020-21/103( A} Bate: 1 1.06.2021
Ta,

The Project Manager

Paonta Sahib-Hewna section of NH-T07 (Package-1)
M/s ABCI Infrastructures Pyl Lid.

Paonta Sahib-1730235

Sub.: “Rehabilitation / Upgradation to 2-lane /2-lane with paved shoulders /4-lane configuration of Paonta
Suhib-Hewna Section (km 0.000 to km 25.000) of NH-707 (Package 1) in the state of Himachal Pradesh
under Green National Highways Corridor Project (GNHCP) with the loan assistance of World Bank on

EPC mode.” Reg. Approval of Dumping Sites.
Ref.: PSH/ABCI/NHT707/GL/2021-22/83(A) dated 08.06.2021
Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at chainage
19+450 for approval. The same has been reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction during muck
disposal.

Assuring you of best services at all times,

L '\H\.’ lr Ira Projects
Pyl Ltd. (NH-707),
Paonta Satub
Authorized Signatory

M/s L.N. Malviya Infra Projects Pvt. Ltd.
Copy to: -
The Preject Director, MoRT&H PIU Paonta Sahib.

]
2. The C.M.D, M/s L.N. Malviva Infra Projects Pvt. Ltd.
3. Praject Coordinator, M/s L.N. Malviva Infra Projects Pvt, Ltd.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, lird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal
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PSHABCUNHTO/T L2021 -222/83(A) Date: 08.06.2021

1

The Team Leader,

MIS LN Malviva Infra Projects Pvt Lid
NH-T07, Paonta Sahib,

thimachal Pradesh

Project: -Rehabifitation and up-gradation to 2-lane/2-lane with paved shoulder/4-lane
configuration of Paonta Sahib-Hewna Section (km. 0.000 to km. 25.000) of NH-707 in the

state of Himachal Pradesh under Green National Highways Corridor Project (GNHCP)
. with logn assistance of World Bank on EPC Mode,

Subject: Regarding Dumping Site Approval.

Dear Sir

With reference 10 above subject

cited, we have required approval of Dumping site at
Chainage ~ 19+430

You are requested 1o please accord approval the same.

Thanking you and assuring you of our best services always.

(Y ours
‘For A utlrn:s Pvi. Lad.
_¢
!
o ol
(Aublohs tory)
H-7
Paonta Sahib, Siemour}
Himachal Pradesh
Email 1D: -Paonta.sahibiigabciintra.com
Copy to: -

I. The Project Director, Ministry of Road Transportation Highways Paonta Sahib, NH-707
Himachal Pradesh.

Site Office.. Khasra No.. 282 & 283, Village Kunja, Paonta Sahib Distt Semour (H P} 025

E-mail : paontasahibabodgmail com, www.abciinfra com

Registered Office : "Knowledge Hub®, DN-23, 2nd Fioor, Seclor-V. Salt Lake Cey Moikats - TOROSY

Tel.- 033 4004 4147/18, 4003 4736, Fax : 033 4004 4119 E-muil - kolkata@Gabcuntrs com, www.abelinfra com




OFFICE OF THE PRINCIPAL
GOVT. MODEL SR. SEC. SCHOOL SATAUN

Distt. Sirmour (H.P.) 173029

Dated: 107623
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Office: H.No. 12272, B Block, Adarsh Lulm:.:r Ward No. 3, Badﬂpur Paonia Sahib
Email: Inmpsnh 7076 gmail.com

CIN No. UASI0IDLIOIOPTCITATIS

Refl: LNM/MoRTH-PIU/PKG-1/2020-21/1 T20{A) Date; 05.09.2022
To,

The Project Manager

Paonta Sahib-Hewna section of NH-707 (Package-I)
M/s ABCI Infrastructures Pvt, Lid.

Paonta Sahib-173025

Sob.: “Rehabilitation / Upgradation to 2-lane /2-lane with paved shoulders /4-lane configuration of Paonta
Sahib-Hewna Section (km (.000 to km 25.000) of NH-707 (Package I) in the state of Himachal Pradesh
under Green National Highways Corridor Project (GNHCP) with the loan assistance of World Bank on

EPC mode.” Reg. Approval of Dumping Sites.

Ref.: PSH/ABCI/NHTO7/GL/2021-22/844 dated 30.08.2022

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at chainage
20+4200 for approval. The same has been reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction during muck
disposal.

Assuring you of best services at all times.

TE EADER

L. MN.M. Inlia Projects

Pvl Lid, (NH-70T),
Paonta Sahib

Authorized Signatory
M/s L.N. Malviya Infra Projects Pvt. Litd.

Copy tos -
The Project Director. MoRT&H PIU Paonta Sahib,

The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Ltd.
Project Coordinator, M/s LN, Malviva Infra Projects Pvt. Ltd.

B H .

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal
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ABCI INFRASTRUCTURES PVT. LTD As 150 801 2005 Cartibad Conpan

CiIN_ UasID2WR 1SR IPTI Lkl [

PSH/ABCUNHTOT/TL/2021-2022/844 Drate: 30L0H.2022

I'iy

The Team Leader,

M/S LN Malviya Infea Projects Pyt Lid
NH-707, Paoma Sahib,

Himachal Pradesh

Project: -Rehabilitation and up-gradation to 2-lane/2-lane with paved shoulder/d-lane
configuration of Paonta Sahib-Hewna Section (km. 0,000 to km. 25.000) of NH-707 in the
state of Himachal Pradesh under Green National Highways Corridor Project (GNHCP)
with loan assistance of World Bank on EPC Mode, i
Subject: Regarding Dumping Site Approval.

Dear Sir

With reference to above subject cited, we have required approval of Dumping site at
Chainage — 20+200

You are requested to please accord approval the same.

Thanking you and assuring you of our best services always.

= Yours faithtullyT |
: ARG hufrastructures Pvt. Lid.
o '[“

affth, Sirmour
Himachal Pradesh
Email 1D: -Paonta.sahibi@abciinfra.com

Copy to: -
I. The Project Director. Mimstry of Road Transportation Highwavs Paonta Sahib, NH-707
Himachal Pradesh.

Site Office.: Khasra No.: 282 & 283, Village Kunja, Paonta Sahio, Dt Sirmaour (M P ) 173025
E-mail : paontasatibaboi@amail com, www.abclinfra.com
Registered Office | "Knowledge Hub®, DN-23, 2nd Floor, Sector-Y S_E_IIE Lake City Katkata - 700 091
Tel » (V4 4004 411718, 4003 4736, Fax ; 033 4004 4119, E-mail : kolkataabomira com. www.abclinfra.com
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LL.LN. MALVIYA m PROJECTS PVI_.zl_:er.

e —

OfMice: H No. 12272, B Block, Adarsh Celony, Ward Noe. 3, Badripur, Paonta Sahib
Email: Inmpsnh707E gmail.com

CIN No, U45201DL201OPTCITATIS

Ref: LNM/MoRTH-PIU/PKG-1/2020-21/111 Date: 29.06.2021
Tu,

The Project Manager

Paonta Sahib-Hewna section of NH-707 (Package-I)
M/s ABCI Infrastructures Pvt. Lid.

Paonta Sahib-173025

Sub.: “Rehabilitation / Upgradation to 2-lane /2-lane with paved shoulders /4-lane configuration of Paonta
Sahib-Hewna Section (km 0.000 to km 25.000) of NH-707 (Package 1) in the state of Himachal Pradesh
under Green National Highways Corridor Project (GNHCP) with the loan assistance of World Bank on

EPC mode.” Reg. Approval of Dumping Sites.

Ref.: PSH/ABCI/NHT707/GL/2021-22/110 dated 28.06.2021

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at chainage
214100 & 23+050 for approval. The same has been reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction during muck
disposal.

Assurin; you of best services at all times,
T EADER

L.MN.M. Infra Projects
Pyl Lid. (NH-TOT).
Pacnia Sahib
Authorized Signatory

M/s L.N. Malviya Infra Projects Pyvt. Lid.
Copy to: -
1. The Project Director, MoRT&H PIU Paonta Sahib.

2. The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. Project Coordinator, M/s L.N. Malviya Infra Projects Pvt, Ltd,

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal
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‘f ABCI INFRASTRUCTURES PVT. LTD, dortsmidorsccd bl L ot

f CIN : U45202WB1993PTC058047

PSH/ABCI/NH707/GL/2021-22/110 Date: 28.06.2021

To,

The Divisional Forest Officer,
Renukaji,

Dist. Sirmur, Himachal Pradesh.

Project:Rehabilitation and up-gradation to 2-lane/2-lane with paved shoulder/4-lane

configuration of Paonta Sahib-Hewna Section (km. 0.000 to km. 25.000) of NH-707

in the state of Himachal Pradesh under Green National Highways Corridor Project
. (GNHCP) with loan assistance of World Bank on EF'C_ Mode.

.' Subject:Request for ProvidingLocation forsurplus soil dumping for stabilization
regarding. P

Ref: 1.LOA no. RW/NH-12014/01/2019/HP/Package-I/EAP dated 11.09.2020
2.Contract Agreement dated 17/03/2021 *
3.Appointed date: 08.04.2021 -
4.Morth letter no. MORTH PIU-P.S./Misc./2021-22/437 Dated 01.08.2021 2
5. PSHIABCI/NH7Q7/GL/2021-2022/ 98 dated 21.06.2021 ;

Sir,

With reference to the above cited subject, we wish to inform you that as you well aware

that we have been awarded the above- mentioned Road Project. (i

In this regard, this is to please inform your kind self that the road section from km 1 1+500
) . to km 25+000 passes through the forest land where the Construction of road involves

(! generation of substantial surplus earth mainly out of hill cutting that is required to be
disposed of.

We would like to draw your kind notice that for dumping of surplus excavated materials
provision is not there in our Contract Agreement.

In view of the Above, as per our humble request with your good self and discussion held

with you at your good office, to provide us the soil stabilization locations for surplus
excavated soil. .

We apprgqiate that, considering our humble request with you, accordingly you have done
the site visit jointly along with your team for identification of excavated disposal of soil for
soil stabilization locations at your Forest Land.

i

e
e —

—

Site Office.: Khasra No.: 282 & 283, Village Kunja, Paonta Sahib, Distt, Sirmour (H.P y 173025
E-mail : paontasahibabci@gmail.com, www.abclinfra.com
Registered Office : "Knowledge Hub", DN-23, 2nd Floor, Sector-V, Salt Lake City, Kolkata - 700 291
Tel.: 033 4004 4117/18, 4003 4736, Fax : 033 4004 4119, E-mail : kolkata@abciinfra.com, www.abciinfra.com
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We have shown the few

locati e
km 23+050 0km 23+150 Elurinuns far‘dlumpjng of soil at km 21+100 to km 214200, and
of Gabion wall to prot 9 Your joint site visit, subject tg 5ravrT , an
tart Protect the soil at the durmol IDject 1o providing and Construction
start up the dumping of any materia mping lacation

' S Up to the required level before
the Dumping locationg o ! Greenjsé at the above mention locations and also to facilitate
project. arden for public use as a Green National corridor

Therefore, we o

Scussbr y:ur? h:ggb?ﬁsubmlttmg Our proposal along with the detailed drawings as

disposal of excava’t?ad % Iee, and we request you that kindly accord your approval for
materials at above mentioned locations for stabilization of soil.

This is for your kind information and approval please.

Thanking you and assuring you our best services all the times, we remain,
Yours faithfylly,
For ABCI Infras

Project Manager 2 -
Nh-707

Paonta Sahib, Himachal Pradesh

Email |D:-Paonta.sahib@abciinfra.coms

Enclosures: Drawing of Breast wall and Location Maps.
Copy for kind information to-

1.

Regional Officer, Ministry of Road Transport and Highways,Shimla, Himachal Pradesh
2.

Project Director, Ministry of Road Transport and Highways,Paonta Sahib, NH-707,
Himachal Pradesh

3. Team Leader, L.N Malviya Infra Project Ltd. Paonta Sahib Himachal Pradesh
4. Resident engineer, L.N Malviya Infra Project Ltd. Paonta Sahib Himachal Pradesh



Subject:

Sir,

2

-

(*_'-.aites has been sel

No/FCA Nh/707/Vol./_I550©
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H.P. Forest Department

Dated Sri Renuka ji the Mf‘

The Project Manager,
ABCI Infrastructures Pvt. Ltd.

Nh 707 Paonta Sahib, District Sirmour HP,

Voluntary site -stabilization work at cutting or slide prone sites in
Sataun village Forest Division Regarding.

Please refer to your office letter No. PSH /ABCI/NH707/GL/2021- et

2022/110 dated 28.06.2021 on the subject cited above. R
In this regard, intimidated that as reported through joint inspection 0% -

Range Forest officer, Shillai as well as as representative of your company following

ected, which has given as under:- T EEE o <3

T e

/

1 joint inspection of

._ 5r.
MNo.

Name

block/Beat

Name of
Forest

(GPS)

“Proposed treatment of the site. |
Coordinates | ' : i) 51

. -0 i:i.r':'.i_.f-'fs'.'i'-.'.=

1.

Sataun/

Sataun

RF
Sataun
c-3

-

N-30°33'54"
E-77°38'55"

2.Gabin Walls of lean
;mﬁ'.- .‘ ¥\t Y '_.1.'_:: ey | A o
3, Felling of area withisoil,

1. Protection work for slope|”
stabilisation towards uphill side &s |
mﬂa&dmdaﬁ_ e A

N-30°34'25"

B-77¢°39'117 | stabilis

1. Protection work
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Ref: RGB/NHIN7/PKG-2/AF/2023-2024/ 611
To,

The Team Leader

L.N. Malviyainfra Projects Pvt. Ltd,

H. No. 202/2 Durga Colony

Paonta Sahib HP-173025

Project:

2198

Annexure-15
(colly.)

R.G.BUILDWELL ENGINEERS LTD.

AN 150 9001 : 2008 CERTIFIED COMPANY
MNATIONAL & STATE HIGHWAYS CONSTRUCTION

Date: 21.02.2024

Rehabilitation and Upgradation to 2-lane configuration of Hewna-Ashyari Section (km 25.000 to km

50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Proiect (GNHCP} with the loan assistance of World Bank on FPC mode.

Sir,

This is to informed that the national highway stretch from Hewna-Ashyari is being upgraded. The projects
details of muck utilization sites as desired are as under-

Status of Sites of Project Package-2 [Hewna to Ashiyari)

Sr.No. i Name of Village | ch::::{ml Land Type
= | e | i Mo 8 &
1 Hewna ' 25+450 Aranged by Comtrctor
. [ Hewna 25+690 ‘\l.'l.]l..liin:d L and
= W eX Barwas 27+390 Acquired Land
L Hh:‘!jjl';l'i , 29+400 Amanged by Contractor |
5 _ﬁ[}aﬂyar s T*_ EEI_E_D_ ' ‘:quire-:!- Land o
& kamrau ' 32+930 3 a\;u;-jjj;;{l_ -
7 Baldwa 334950 Armanged by Contracior
e Dugana  36+900 Arranged by Contractor
g9 II Chareu = _:_ _-';}_?1-{]_36 B «\IrJ.II_gL‘d by Eq'll'l-hih.,'ll.!t
_ﬂ ‘_ - CEBLE'LI_ = ! 48+010 B Acgquired Land
11 Chareu (Near school) B 48+800 . = Tqmmi Land
A43+230-
12 Titiyana Armanged by Contractor
— = | Dumping 1
| 434230 .
13 | Titivana Armanged by Contractor
| Dumping 2 o

LN. Maiviya Infra Projects Pvt Ltd, |
Authority Engineers, NH-707 |

Note.- All permission concern Department attached in Annexur®Recsved

. RD.C
O\ oai Nagar

pate A\ s 02—y 2.4 J

Corporate Office :B- 30, R.D.C Raj Nagar, Ghaziabad [ U.P ) - 201002

Email i.d - info@rgbuildwell.com
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R.G.BUILDWELL ENGINEERS LTD.

AN 150 9001 * 2008 CERTIFIED COMPANY
NATIONAL & STATE HIGHWAYS CONSTRUCTION

The murck generated is being utilized in construction of various project campounds such as Gabion Wall Breast
Wall, Toe Wall, Bituminous Base Course, Non-Bituminous Base € ourse, sub base course, Shoulder and Sub Grade
efe.

Further these sites have been provided with the protection works. The photos in this regard are also attached
herewith. Apart from the above, slop protection works have been taken up in Package-ll, the photos of which are
dlso attached for kind perusal.

Thanking you and assuring of our best services at all times.

For R.G Buildwell Engineers Limited
f}E\ﬁ W
)b | £

Project Manager

Enclosed Annexvure 1

CC. 1. Project Director, MoRT&H, PTD

onta Sahib (HP) -173025 for kind information please

Corporate Office :B- 30, RO.C Raj Nagar, Ghaziabad ( U.P) - 201002
Email i.d - info@rgbuildwell.com
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Status of Dumping Site of Package -2

Sr.No. | Name of Village D“'Q“[g:;a'"“g“ Type of Land u”’"p'['éi:?paﬂt" T“'::ﬁ?;‘gﬂ l
1 Hewna 25+450 Arranged by Cnntractnr 88000 11000
2 Hewna 25+890 Acquired Land i 25000 ;5001]
3 - Barwas 2?4-_39{! m:qulred_l.and BOO0O 50000
4 Khajlyar 284400 Arrangad_ h;r_ContraJ | M;l; S F 32£ N
5 Khajlyar 30+180 Acquired L;n.d ' 12{}0{];- 120000 3
_ﬁ _If.amlau 0 32:9;1} ) _chu[; Land 1 ;IJD It gﬂﬂ
7 __B_aldwa_ I 3_3+;;; __ Arranged by Contractor . lau:?:as 110000
8 Dugana 36+900 _ F.\r.ranged by Cun_tractnf_% - 22{10; 168000 )
g Tityana | “3*23;;“ Link | Arranged by Contractor Sido0n 190000
10 1-1h_.rana | 43*232;33” L'"R | Arran.gau'_hy C;;ﬂmr _'JBD;E;D _131'.1;%
1 Chareu 47+030 Arranged by Contractor 1E{_H-m 150_0{)
12 Chareu 43+010 Acquired Land 38210 ag210
| caﬁ;gﬁ“’ 48+800 = ﬂ;ed || Ve o830

Total | 1095379 877040




L.N. MALVIYZB@RA PROJECTS PVT. LTD.

Office: H.No. 1222, B Block, Adarsh Coleny, Ward No 3. Badripur, Paonta Sahib
Email: Inmpsoh707(@ gmml.com

CIN Ne. U4S200DL2000PTC 373715 -

Ref: LNM/MoRTH-PIU/PKG-11/2020-21/2520(A) Date: 04.11.2023

To.
The Project Manager
Hewna - Ashyari section of NH-707 (Package-II)
R.G. Buildwell Engineers Litd.
Kalfota-173029, Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25.000 to Km 50.000) of NH-707 (Package II) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites,

Ref: RGB/NH707/PKG-2/AE/2023-2024/567 dated 03.11.2023
RGB/NH707/PKG-2/AFE/2023-2024/556 dated 10.10.2023

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 25+450 to 25+550& 29+400 for approval. The same has been reviewed by authority
engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring vou of best services at all times.

i Snatory
alviya Infra Projects Pvt. Lid.

Copy to: -

1. The Project Director, MoRT&H PIU Paonta Sahib.
2. The C.M.D. M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator, M/s L.N. Malviya Infra Projects Pvt. Ltd.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Camplex, Plat No.1, M.P. Magar zone | Bhopal
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'f'\ R.G.BUILDWELL ENGINEERS LTD,

AN |50 9001 : 2008 CERTIFIED COMPANY
NATIONAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2023-2024/ 567 Date: 03.11.2023
To,

The Team Leader

L.N. Malviyal nfra Projects Pvt. Ltd.

H. No. 202/2 Durga Colony

Paonta Sahib HP-173025

Project: Rehabilitation and Upgradation to 2-lane configuration of Hewna-Ashyari Section (km 25.000 to km
50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject; Regarding proposal of ground improvement of private land with soil at Km 25.450 to 25.550.

. Sir,

With reference to above cited subject, we would like to inform you that Sri. Guman Singh 5/0 Shobharam,
Jay Singh S/o Nain Singh, Purn Singh S/o Mohar Singh Village - Badwas , Tehsil- Kamrau Dist- Sirmaour Himachal
Pradesh requested to fill up the excavated soil in their ownership land located nearby to the NH-707 at Chainage-
Km 25.450 to 25.550 at RHS. As such we decided to improve the land with excavated material and the same
request is being forwarded for further approval please.

This is for your kind approval please.

Thanking you and assuring of our best services at all times.

. For R.G Buildwell Engineers Limited

Project Manager

Enclosed 1. Copy of Land Agreement.
CC. 1. Project Director, MoRT&H, PIU-Ponta Sahib (HP) -173025 for kind information please.

Corporate Office :B- 30, R.D.C Raj Nagar, Ghaziabad [ U,P ) - 201002
Email I.d — info@rgbuildwell.com
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L.N. MALVIYAZRPE A PROJECTS PVT. LTD.
——— . —_—

Office: HNo. 1222, B Block, Adarsh Colony, Ward No.3, Badripur, Paonta Sahib
Email: lnmpsnh 707 gmail.com

CIN No. U45201DL2010PTC373715
Ref: LNM/MoRTH-PIU/PKG-1172020-21/13(A) Date: 24,04 2021

To,
The Project Manager
Hewna - Ashyari section of NH-707 (Package-IT)
R.G. Buildwell Engincers Ltd.
Kaffota-173029, Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25.000 to Km 50.000) of NH-707 (Package I1) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
maode.” Approval of Dumping Sites.

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 dated 10.04.2021

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 25+690, 27+390, 30+180, 32+930, 48+010 & 48+800 for approval. The same has been
reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring you of best services at all times.

Youfs Faithfully,

TEANM LEADER
L.N.M. Infra Projects
Pvt. Lid. (NH-707),
Paonta Sahib
Authorized Signatory

M/s L.N. Malviya Infra Projects Pvt. Ltd.

Copy to: -

1. The Project Director, MoRT&H PIU Paonta Sahib.
2. The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator, M/s L.N. Malviya Infra Projects Pvt. Lid.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot No.1, M.P. Magar zone | Bhopal
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R.G.BUILDWELL ENGINEERS LTD.

AN 150 9001 : 2008 CERTIFIED COMPANY
NATIONAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 Date: 10.04.2021

To,

The Team Leader

Team Leader Office,

L.N. Malviya Infra Projects Pvt.Ltd.
Adarsh Nagar Colony, Ward No.-3
Badripur, Ponta Sahib

HP-173025

Project: Rehabilitation and Up-gradation to 2-lane configuration of Hewna-Ashyari Section (Km. 25.000 to
Km. 50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject: Intimation of Dumping Zone Provided by Authority as per signed memorandum.

Dear Sir,

With reference to above cited subject, we are apprise about the dumping zone provided by MoRT&H i.e
Authority of the Project at varies locations. The details is given below-

25+690 RHS
274380 RHS
30+180 RHS
32+930 RH5
48+070 RHS
48+800 RHS

e

The copy of memorandum is being attached for reference please,

This is for kind information and record please.

Thanking you and assuring of our best services at all times.

For, R.G, BUILDWELL ENGINEERS LTD.

Rahul Kr, Dey
(Project Manager)

Enclosure: 1. Copy of Memarandum.
CC. 1.Project Director, MoRT&H, PIU Ponta Sahib (HP)-173025 for kind information please,

Corporate Office :B- 30, R.D.C Raj Nagar, Ghaziabad ( U.P ) - 201002
Emaill i.d — info@rgbuildwell.com
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L.N. MALVIY A2RCEQ A PROJECTS PVT. LTD.
N. VT L

——

Office: H.No. 12272, B Block, Adarsh Colony, Ward Ne.3, Badripur, Pacnta Sahib
Email: Inmpsnh707@ gmail com

CIN No. U45201DL2010PTC373715
Ref: LNM/MoRTH-PIU/PKG-11/2020-21/13(A) Date: 24.04.2021

Ta,
The Project Manager
Hewna - Ashyari section of NH-707 (Package-II)
R.G. Buildwell Engineers Ltd.
Kaffota-173029, Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25,000 to Km 50.000) of NH-707 (Package I1) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites.

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 dated 10.04.2021

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 25+690, 27+390, 30+180, 32+930, 48+010 & 48+800 for approval. The same has been
reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring you of best services at all times.

Youfq Faithfully,
TEAM LEADER
L.M.M. Infra Projects
Pvt. Lid. (NH-TOT),
Pacnta Sahib

Authorized Signatory
M/s L.N. Malviya Infra Projects Pvt. Ltd.

Copy to: -

1. The Project Director, MoRT&H PIU Paonta Sahib.
2. The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Lid.
3. The Project Coordinator, M/s L.N. Malviya Infra Projects Pvt. Ltd.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal
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R.G.BUILDWELL ENGINEERS LTD.

AN 150 5001 : 2008 CERTIFIED COMPANY
NATIONAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 Date: 10.04.2021

Tao,

The Team Leader

Team Leader Office,

L.N. Malviya Infra Projects Pvt.Ltd.
Adarsh Nagar Colony, Ward No.-3
Badripur, Ponta Sahib

HP-173025

Project: Rehabilitation and Up-gradation to 2-lane configuration of Hewna-Ashyari Section (Km. 25.000 to
Km. 50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of Werld Bank on EPC mode.

Subject: Intimation of Dumping Zone Provided by Authority as per signed memorandum.

Dear 5ir,

With reference to above cited subject, we are apprise about the dumping zone provided by MoRT&H i.e
Authority of the Project at varies locations. The details is given below-

25+650 RHS
274390 RHS
30+180 RHS
32+930 RHS
48+070 RHS
48+800 RHS

VLN fu L b

The copy of memarandum is being attached for reference please.

This is for kind information and record please.

Thanking you and assuring of our best services at all times,

For, R.G. BUILDWELL ENGINEERS LTD.

Rahul Kr. Dey
(Project Manager)

Enclosure: 1. Copy of Memorandum.
CC. 1.Project Director, MoRT&H, PIU Ponta Sahib (HP)-173025 for kind information please.

Corporate Office :B- 30, R.D.C Raj Nagar, Ghaziabad { U.P ) — 201002
Email i.d - info@rgbuildwell.com
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L.N. MALVIY2RRB3R A PROJECTS PVT. LTD.

Office: H.No. 1222, B Block, Adarsh Colony, Ward No.3, Badripur, Paonta Sahib
Email: Inmpsnh707@ gmail.com

CIN No. V45201 DLIDIOPTCITITIS

Ref: LNM/MoRTH-PIU/PKG-II2020-21/2520(A) Date: 04.11.2023

To,
The Project Manager
Hewna - Ashvari section of NH-707 (Package-11)
R.G. Buildwell Engineers Ltd.
KafTota-173029. Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25.000 to Km 50.000) of NH-707 (Package Il) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites.

Ref: RGHB/NHT707/PKG-2/AE/2023-2024/567 dated 03.11.2023
RGB/NH707/PKG-2/AE/2023-2024/556 dated 10.10.2023

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 25+450 to 25+550 & 29+400 for approval. The same has been reviewed by authority
engincer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring yvou of best services at all times.

Copy to: -

1. The Project Director, MoRT&H PIU Paonta Sahib.
2. The C.MLD. M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator. M/s |..N. Malviya Infra Projects Pvt. 1.td.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plat No.1, M.P. Magar zone | Bhopa!
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R.G.BUILDWELL ENGINEERS LTD.

AN 150 5001 : 2008 CERTIFIED COMPANY
NATIONAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2023-2024/ 556 Date: 10.10.2023
To,

The Team Leader

L.N. Malviyal nfra Projects Pvt. Ltd.

H. No. 202/2 Durga Colony

Paonta Sahib HP-173025

Project: Rehabilitation and Upgradation to 2-lane configuration of Hewna-Ashyari Section {(km 25.000 to km
50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject: Regarding proposal of ground improvement of private land with soil at Km 29.400
Sir,

With reference to above cited subject, we would like to inform you that Sri. Daleep Singh S/a Ram Lal,
Mahendra Singh 5/0 Preetam Singh Village - Choki, Tehsil- Kamrau Dist- Sirmaour Himachal Pradesh requested to
fill up the excavated soil in their ownership land located nearby to the NH-707 at Chainage- Km 29.400 at RHS. As

such we decided to improve the land with excavated material and the same request is being forwarded for further
approval please.

This is for your kind approval please.

Thanking you and assuring of our best services at all times.

For R.G Buildwell Engineers Limited

o

Project Manager

Enclosed 1. Copy of Land Agreement.
CC. 1. Project Director, MoRT&H, PIU-Ponta Sahib (HP) -173025 for kind information please.

Corporate Office :B- 30, R.D.C Raj Nagar, Ghaziabad {U.p)- 201002
Email i.d — info@rgbuildwell.com




Wb RS2 PPYS

.'._' - Ij'l ; . I." 3 el LT B ] ¢ ! ':' ! .-'-'..‘,"f" o
M“mm S o ey il % -‘.‘_
0 I © TR
AW e RIETY A

: > .

- ERY ¥ (VR s
: P i In_ ,?._Hr[_f i -1.1.1'..»;'.3', Ay :
g ] e 1}‘: \A ,l,lv‘r' ¥ .1'([,.‘ N - (- -
A 7, ey /N 1=

Ay LS - ! ! [

L ) R (A o Ne s
by . . ] .

. i

5o, &  'R&50

&%
it GV TN LA NG e .7::;_--.

asl " e e e e 7 oD B A ) g :

b \ ¥ » T 0 (AR
St | ibetassii | il P T ML S SR T ...-_f-'-—-—n.,;
o

@ &9 YA HIMACHAL PRADESH %, g e

e ST

U §FIRATAT IS R 30/09/2023 wr e walt & @ ofer wifge F B w9 AR
%TFTER!T:-
5 W%yﬂmmﬂﬂ%ﬁﬁ?gﬂﬂmﬁgﬁmﬁm%mﬁm
FER R W wh?f‘\f{m 78T )

! ‘P

E f* -
AuS AR Resd sShfeaier 3 through its authorized signaturyahngﬂgmwmaﬂ e
T Bk Ry s A I »

= 7

i)

. % 9 vvw 9w sf @ @k 4.566 B 11403 e T A 2174 aREY 5-19 @y S AEe
mlaﬁ?ﬂﬁmmmﬂhﬁ'ﬂﬁmmimﬁﬂmmﬁﬂﬂmﬁﬁﬁ

FHOT ArfeETT HiOw areT &/
ﬁfémwﬁmmmﬂﬁﬁmﬂmw.ﬁmw At st Rssy
irrﬁﬁ'\[ﬁ'-rrfﬁ.wﬂmﬁFNH?u?ﬂﬂﬁzﬂamﬁlﬂmﬂﬂwﬂﬁﬁ%#mmw

mmmmmgmmmamwammmwmmm
wa‘!:fr“:r. 566 =1 11403 &9 @wawo 1. 2174 @dr 5-19 4l S Agre RS Al aEes e
ﬁlﬂqﬁrnﬁﬁﬁamﬂm:ﬁrmﬂﬁﬂﬂ125.00[]!-?'&1‘%?&!::%'{12?*11?1{?%#

T Regtedt srir & dromn famit e & gt g We oy &Wmmﬁﬁﬁﬁ
mmﬁmmwmrﬂaﬁmn@%‘f - %ﬁ; & A FEE ar A 6
e w5 wftre sl e :

B L




~ ﬁﬂwﬁmﬂlmcmpmmﬂ
5 =
w%ﬂnwaﬁﬂw#hﬂam%mﬁﬁwﬁ@ﬁw&ﬂmw

Mfmmﬂa#mm*mﬁmmaﬂémmtmmmmmmm
A FU 30T 98 B #1F THAH F o 7 w7 26/

ﬂ%‘ﬁ?ﬂ'ﬂ?fhr#ﬂ'l?mh aﬁwmmﬁvwﬂmw wI T ST S 9uE gay &
dHT WIAT 7, 39642161765 SBI FWHieT T WA 7. 5701013229 State Co. Bank FHI3 3 AT &
St At awt & SRS A s 4wt @ e 3

ﬂmmmm#mmmmmrmmﬁmmmmm
mﬁmmmam - EEaRIT

e T

g L
- 1 SO T A S e _g‘
WA A9 FALSF asHE FATS

foren falc & 9 mw&
13 e

2 pwﬁgiﬁmma
Rl a® O FHTE This... ‘@\Q\\A- 7£_\
el S s RRait 7 . g;f—'r”__

72034 E NS

IVET

K72

g

R Ermn oyl

na 4=




2217

N OC—1H WNWIXVIN ONIdWNJ—¢
NOS 0°064L—V3IYVY ONIAANNG—L

JOVTIIA dVAINYHM 1V

OO¢+WN ) zmmunmu OZ_HEDQ




L.N. MALVIYAZZP8 A PROJECTS PVT. LTD.

Office;: H.No. 122/2, B Block, Adarsh Colony, Ward No.3, Badripur, Paonta Sahib
Emall: Inmpsnh707{a gmal.com

! CIN No. U45201DL2010PTC373715
Ref: LNM/MoRTH-PIU/PKG-11/2020-21/13{A) Date: 24.04.2021

To,
The Project Manager
Hewna - Ashyari section of NH-707 (Package-II)
R.G. Buildwell Engineers Ltd.
Kaffota-173029, Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25.000 to Km 50.000) of NH-707 (Package II) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites.

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 dated 10.04.2021

. Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 25+690, 27+390, 30+180, 32+930, 48+010 & 48+800 for approval. The same has been
reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring vou of best services at all times.

TEAM LEADER

L.N.M, Infra Projects
Pyt Lid, (NH-707),
Pacnla Eshib
Authorized Signatory

,. M/s L.N. Malviya Infra Projects Pvt. Ltd.

Copy to: -

1. The Project Director, MoRT&H PIU Paonta Sahib.
2. The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator, M/s L.N. Malviya Infra Projects Pvt. Ltd.

Registered Office; Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal
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R.G.BUILDWELL ENGINEERS LTD.

AN 150 5001 : 2008 CERTIFIED COMPANY
NATIONAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 Date: 10.04.2021

Ta,

The Team Leader

Team Leader Office,

L.N. Malviya Infra Projects Pvt.Ltd.
Adarsh Nagar Colony, Ward No.-3
Badripur, Ponta Sahib

HP-173025

Project: Rehabilitation and Up-gradation to 2-lane configuration of Hewna-Ashyari Section (Km. 25.000 to
Km. 50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject: Intimation of Dumping Zone Provided by Authority as per signed memorandum,

Dear Sir,

With reference to above cited subject, we are apprise about the dumping zone provided by MoRT&H i.e
Authority of the Project at varies locations. The details is given below-

25+690 RHS
27+390 RHS
30+180 RHS
324930 RH5
48+070 RHS
48+800 RHS

Ll

The copy of memorandum is being attached for reference please,

This is for kind information and record please.

Thanking you and assuring of our best services at all times,

For, R.G. BUILDWELL ENGINEERS LTD.

Rahul Kr. Dey
(Project Manager)

Enclosure: 1. Copy of Memorandum,
CC. 1.Project Director, MoRT&H, PIU Ponta Sahib (HP)-173025 for kind information please.

Corporate Office :B-30, R.D.C Raj Nagar, Ghaziabad ( U.P)-201002
Email i.d — Info@rgbuildwell.com




DUMPING FROM CH 30+180 TO 30+540
AT KHAJIYAR
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1-DUMPING AREA - 12910.0 SQM
2-DUMPING MAXIMUM HT - 40 M




L.N. MALVIY AZ@@RA PROJECTS PVT. LTD.

e —

Office; HNo, 122/2, B Block, Adarsh Colony, Ward Mo, 3, Badripur, Paonta Sahib

Email: lnmpsnh707 & gmail.com
CIN No. U45201DL2010FTC3T371S

Ref: LNM/MoRTH-PIU/PKG-11/2020-21/13(A) Date: 24.04.2021

To,
The Project Manager
Hewna - Ashyari section of NH-707 (Package-II)
R.G. Buildwell Engineers Ltd.
Kaffota-173029, Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25.000 to Km 50.000) of NH-707 (Package II) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites.

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 dated 10.04.2021

Dear Sir,

With reference 1o above cited subject vide which you have submitted the dumping site location at
chainage 25+690, 27+390, 30+180, 32+930, 48+010 & 48+800 for approval. The same has been
reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring you of best services at all times.

Youfs Faithfully,

TEAM LEADER
L.N.M. Infra Projecls
Pvt. Ltd. (NH-7OT),
Paonta Sahib
Authorized Signatory

M/s L.N. Malviya Infra Projects Pvt. Ltd.

Copy to: -

1. The Project Director, MoRT&H PIU Paonta Sahib.
2. The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator, M/s L.N. Malviya Infra Projects Pvt. Ltd.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal
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R.G.BUILDWELL ENGINEERS LTD.

AN 150 9001 : 2008 CERTIFIED COMPANY
NATIONAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 Date: 10.04.2021

To,

The Team Leader

Team Leader Office,

L.N. Malviya Infra Projects Pvt.Ltd.
Adarsh Nagar Colony, Ward No.-3
Badripur, Ponta Sahib

HP-173025

Project: Rehabilitation and Up-gradation to 2-lane configuration of Hewna-Ashyari Section (Km. 25.000 to
Km. 50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject: Intimation of Dumping Zone Provided by Authority as per signed memorandum.

Dear Sir,

With reference to above cited subject, we are apprise about the dumping zone provided by MoRT&H i.e
Authority of the Project at varies locations. The details is given below-

25+690 RHS
27+390 RHS
30+180 RHS
324930 RHS
48+070 RHS
42+800 RHS

D

The copy of memorandum is being attached for reference please.

This is for kind information and record please.

Thanking you and assuring of our best services at all times,

For, R.G. BUILDWELL ENGINEERS LTD.

Rahul Kr. Dey
{Project Manager)

Enclosure: 1. Copy of Memarandurm.
CC. 1.Praject Director, MoRT&H, PIU Ponta Sahib (HP)-173025 for kind informaotion please.

Corporate Office :B- 30, R.D.C Raj Nagar, Ghaziabad ( U.P ) - 201002
Email i.d = info@rgbuildwell.com




DUMPING FROM CH 32+930 TO 33+110
AT KAMRAU

DUMPING
COMPLETED

GABION WALLR\\
IN-PROGRESS W\,

1-DUMPING AREA - 4330 SQM
2-DUMPING MAXIMUM HT - 40




o “\,;\ L.N. MALVIY ZBRARA PROJECTS PVT. LTD.

e :mL E'?) OMice: HL.No, 12272, B Block. Adarsh Colony, Ward No.3, Badripur, Paonta Sahib
A 1 ,.-,1,_5'5“ Eneail: lnmpsoh 707/ gmail com
— CIN No. T45200 T 2000PTC373715 -

Ref: LNM/MoRTH-PIU/PKG-11/2020-21/817 Date: 29.01.2022

To,
The Project Manager
Hewna - Ashyari section of NH-707 (Package-II)
R.G. Buildwell Engineers Lid.
Kaffota-173029, Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25.000 to Km 50.000) of NH-707 (Package 11) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites.

Ref: RGB/NH707/PKG-2/AE2021-2022/147 dated 29.01.2022
RGB/NHT707/PKG-2/AE/2021-2022/133 dated 29.12.2021
RGB/NHTO7/PKG-2/AE2021-2022/117 dated 23.11.2021

Dear Sir,

With reference to above cited subject vide which von have submitted the dumping site location at

chainage 43+230, 33+950 to 34000 & 46+950 to 47+050 for approval. The same has been
reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring you of best services at all times.

Yours Faithfully,

o

I“l
TEAM LEADER

L.N.M. Infra Frorects
Team ]_E?L-r n:h'."j}
L.N. Malviya Thfra Projects Pvt. Lid.
Copy to: -

1. The Project Director. MoRT&H PIU Paonia Sahib.
2. The C.M.D. M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator, M/s L.N. Malviya Infra Projects Pvi. Ld.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, liird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhonal
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R.G.BUILDWELL ENGINEERS LTD.

AN ISO 9001 : 2008 CERTIFIED COMPANY
NATIONAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2021-2022/133 Date: 29.12.2021
To,

The Authority Engineer

Team Leader Office,

L.N. Malviya Infra Projects Pvt.Ltd.

Adarsh Nagar Coleny ,Ward No.-3

Badripur ,Ponta Sahib

HP-173025

Project:  Rehabilitation and Upgradation to 2-lane configuration of Hewna-Ashyari Section (km 25.000 to

km 50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridar
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject:  Regarding proposal for ground improvement of private land with soil,
Ref: 1. i.NManRTH-PIU!Pkg-fI!ZGEﬂ-EDEHEﬂD Dated: 29.12.2021
Sir,

With reference to above cited subject, we would |
Village- Baldava Tahsil-Kamrau, District-Sirmour(H
ownership land located nearby to the NH-707 at C

ike to inform you that Sri. Sanjay Kumar S/o- Sri. Dalip Singh
P-173029)requested to fill up the excavated soil in their
hainage-33+950 to 34+000.

This is for your kind information and approval please.

Thanking you and assuring of our best services at all times.

For R.G Buildwell Engineers Limited

Enclosure: 1-

Cawufﬁnd Agreament,

CC. 1.Project Director, MoRT& H +PIU Ponta Sahib (HP)-173025 for kind information please.

Corporate Office :8- 39 +R.D.C Raj Nagar, Ghaziabad ( U.P ) - 201002
Email i.d - info@rgbulldwell.com
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L.N. MALVIY 2@8%RA PROJECTS PVT. LTD.

Office: H.No. 122/2, B Block, Adarsh Colony, Ward No.3, Badripur, Paonta Sahib
Email: Inmpsnh7(7@ gmail com

CIN No. U45201DL2010PTC3T3715
Ref: LNM/MoRTH-PIU/PKG-I1/2022-23/2270(A) Date: 26.05.2023

To,
The Project Manager
Hewna - Ashyari section of NH-707 (Package-11)
R.G. Buildwell Engineers Ltd.
Kaffota-173029, Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25.000 to Km 50.000) of NH-707 (Package 11) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites.

Ref: RGB/NH707/PKG-2/AE/2023-2024/484 dated 25.05.2023

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 36+900 to 37+000 for approval. The same has been reviewed by authority engineer and
found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring you of best services at all times.

Yours Faithfully, - - o .-
5 2
o o
o L. A
| -I'.|‘_ k * *)
\\, ey
Authorized Signatory- - [~/

M/s L.N. Malviya Infra Projects Pvt. Ltd.

Copy to: -

1. The Project Director, MoRT&H PIU Paonta Sahib.
2, The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Lid.
3. The Project Coordinator, M/s L.N, Malviya Infra Projects Pvt. Ltd.

Registered Office; Plot No.29, F/F. Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot No.1, M.P, Nagar zone | Bhopal
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R.G.BUILDWELL ENGINEERS LTD.

AN IS0 9001 : 2008 CERTIFIED COMPANY
MNATIONAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2023-2024/484 Date: 25.05.2023
To,

The Team Leader

L.N. Malviyal nfra Projects Pvt. Ltd,

H. No, 202/2 Durga Colony

Paonta Sahib HP-173025

Project: Rehabilitation and Upgradation to 2-lane configuration of Hewna-Ashyari Section (km 25.000 to km
50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject: Regarding proposal of ground improvement of private land with sail at KM — 36.950 to 37.000

Sir,

With reference to above cited subject, we would like to inform you that Sitaram S/o Jalam Singh, Shanti
Prasad S/e Telu Ram Guman Singh 5/0 Jalam Singh Village- Kando Dugana Tehsil- Kamrau Dist- Sirmaour Himachal
Pradesh 173029 requested to fill up the excavated soil in their ownership land located nearby to the NH-707 at
Chainage- Km 36.950 to 37.000 at RHS. As such we decided to improve the land with excavated material and the
same request is being forwarded for further approval please.

This is for your kind approval please.

Thanking you and assuring of our best services at all times.

For R.G Buildwell Engineers Limited

Project Manager

Enclosed 1. Copy of Land Agreement.
CC. 1. Project Director, MoRT&H, PIU-Ponta Sahib (HP) -173025 for kind information please.

Corporate Office :B- 30, R.D.C Raj Nagar, Ghaziabad ( U.P | — 201002
Email i.d - info@rgbuildwell.com
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L.N. MALVIYAB®BRA PROJECTS PVT. LTD.

Office: H.No. 122/2, B Block, Adarsh Colony, Ward No3, Badripur, Paonia Sahib
Email: Inmpsaph707@ gmail com

CIN No. U45200DL20IPTCITATLS
Ref: LNM/MoRTH-PIUPKG-11/2020-21/817 Diate: 29.01.2022

To,
The Project Manager
Hewna - Ashyari section of NH-707 {Package-11)
R.G. Buildwell Engineers Ltd.
Kaffota-173029, Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25.000 to Km 50.000) of NH-707 (Package 11) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites.

Ref: RGB/NH707/PKG-2/AE/2021-2022/147 dated 29.01.2022
RGB/NH707/PKG-2/AE/2021-2022/133 dated 29.12.2021
RGB/MNHT707/PKG-2/AE2021-2022/117 dated 23.11.2021

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 43+230, 33-+950 to 34-+000 & 46+950 to 47+050 for approval. The same has been
reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring you of best services at all times.

Yours FaithfoRly,

TEAM LEADER
LN M Inlra Proects
Team Leader (//-707),
L.N. MalVifa Tafi Projects Pyt. Ltd.

Copy to: -

1. The Project Director, MoRT&H PIU Paonta Sahib.
2. The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Lid.
3. The Project Coordinator, M/s L.N. Malviya Infra Projects Pvt. Ltd.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal




2257

L
e @ R.G.BUILDWELL ENGINEERS LTD.
-}- — AN IS0 9001 ; 2008 CERTIFIED COMPANY

MATIOMAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/20 21 209% 117 Date: 23.11.2021
To,

The Team Leader

L.N. Malviyal nfra Projects Pvt. Ltd.
H. No. 202/2 Durga Colony

Paonta Sahib HP-173025

Project: Rehabilitation and Upgradation to 2-lane configuration of Hewna-Ashyari Section (km 25.000 to km
50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject: Regarding proposal of ground improvement of private land with soil at Titiyana Dumping-01.

Ref. 1. EPC Letter No- RGE/NH707 /PKG-2/AEf2021-2022/102, dated: 03.10.2021
Sir,

With reference to above cited subject, we would like to inform you that Sri. Suresh Kumar 5/o Baldev
Singh Village- Shilla tehsil- Kamrau Dist- Sirmaour Himachal Pradesh 173029 requested to fill up the excavated soil

in their ownership land located nearby to the NH-707 at Location- Titiyana Dumping at RHS. As such we decided
to improve the land with excavated material and the same request is being forwarded for further approval please.

This is for your kind approval please,

Thanking you and assuring of our best services at all times.

For R.G Buildwell Engineers Limited

- . l:. A
Project Manager ="
Enclosed 1. Copy of Land Agreement.

CC. 1. Project Director, MoRT&H, PIU-Ponta Sahib (HP) -173025 for kind information please.

Corporate Office :B- 30, R.D.C Ra] Nagar, Ghaziabad { U.P ) — 201002
Email i.d = info@rgbuildwell.com
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) L.N. MALVIYZZRIRA PROJECTS PVT. LTD.

Office: H.No. 1222, B Block, Adarsh Colony, Ward No 3, Badripur, Paonia Sahib
Email: Inmpsnh707(@ gmail.com

CIN No. U45201DL2010PTCITITIS
Refl: LNM/MoRTH-PIU/PKG-11/2022-232018 Date: 19.01.2023

To,
The Project Manager
Hewna - Ashyvari section of NH-707 (Package-IT)
R.G. Buildwell Engineers Ltd.
Kaffota-173029. Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashvari section (Km
25.000 to Km 50.000) of NH-707 (Package 11) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites.

Ref: RGB/NH707/PKG-2/AE/2023-2024/416 dated 17.01.2023

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 43+23k for approval. The same has been reviewed by authority engineer and found in
order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal,

Assuring yvou of best services at all times.

Yours F:;i_ti,_t_i_' ully,

le
N
Authorized Signatory
M/s LN, Malviya Infra Projects Pvt. Ltd.

Copy to: -
1. The Proiect Director. MoRT&H PH | Paonia Sahih.

2. The C.M.D. M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator. M/s L.N. Malviya Infra Projects Pvt. Ltd.

Registered Office; Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, lird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal
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R.G.BUILDWELL ENGINEERS LTD.

AN 150 9001 : 2008 CERTIFIED COMPANY
NATIONAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2023-2024/ 416 Date: 17.01.2023
To,

The Team Leader

L.N. Malviyal nfra Projects Pvt. Ltd,

H. No. 202/2 Durga Colony

Paonta Sahib HP-173025

Project:  Rehabilitation and Upgradation to 2-lane configuration of Hewna-Ashyari Section (km 25.000 to km
50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject: Regarding proposal of ground improvement of private land with soil at Titiyana Dumping-02.
Sir,

With reference to above cited subject, we would like to inform you that Sri. Suresh Kumar 5/o Baldey
Singh Village- Shilla tehsil- Kamrau Dist- Sirmaour Himachal Pradesh 173029 requested to fill up the excavated soil

in their ownership land located nearby to the NH-707 at Location- Titiyana Dumping at RHS. As such we decided to
improve the land with excavated material and the same request is being forwarded for further approval please.

This is for your kind approval please.

Thanking you and assuring of our best services at all times.

For R.G Buildwell Engineers Limited

Project Manager

Enclosed 1. Capy of Land Agreement.
CC. 1. Project Director, MoRT&H, PIU-Ponta Sahib (HP) -173025 for kind information please.

Corporate Office :B- 30, R.D.C Raj Nagar, Ghaziabad { U.P ) - 201002
Email i.d — info@rgbuildwell,com
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DUMPING FROM CH 43+230
AT TATIYANA ROAD

1—DUMPING AREA—11995.0 SQM N

2—DUMPING MAXIMUM HT-30 M




L.N. MALVIY Z8%&A PROJECTS PVT. LTD.

Office: H.No, 12272, B Block, Adarsh Colony, Ward No.3, Badripur, Paonta Sahib
Email: lnmpsah707 (@ gmail.com

CIN No. U45201DL2010PTC373715
Ref: LNM/MoRTH-PIU/PKG-11/2020-21/13(A) Date: 24.04.2021

To,
The Project Manager
Hewna - Ashyari section of NH-707 (Package-II)
R.G. Buildwell Engineers Ltd,
kaffota-173029, Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25.000 to Km 50.000) of NH-707 (Package II) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites.

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 dated 10.04.2021

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 43+230, 33+950 to 34+000 & 46+950 to 47+030 for approval. The same has been
reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring you of best services at all times.

Youfs Faithfully,

TEAN LEADER
L.MN.M. Infra Projects
Pvl. Lid. (NH-707),
Pacnla Ssahib
Authorized Signatory

M/s L.N. Malviya Infra Projects Pvt. Ltd.

Copy to: -

1. The Project Director, MoRT&H PIU Paonta Sahib.
2. The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator, M/s L.N. Malviya Infra Projects Pvt. Ltd.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, lird Floor, City Center, Press Complex, Plot No.1, M.P. MNagar zone | Bhopal




R.G.BUILDWELL ENGINEERS LTD.

AN IS0 9001 : 2008 CERTIFIED COMPANY
NATIONAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2021-2022/147 Date: 29.01.2022

To,

The Authority Engineer

Team Leader Office,

L.N. Malviya Infra Projects Pvt.Ltd,
Adarsh Nagar Colony ,Ward No.-3
Badripur ,Ponta Sahib

HP-173025

Project: Rehabilitation and Upgradation to 2-lane configuration of Hewna-Ashyari Section (km 25.000 to
km 50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject:  Regarding proposal for ground improvement of private land with soil at km-46+950 to 47+050.
Ref: 1. Nil,

Sir,

With reference to above cited subject, we would like to inform you that Sri. Kakuram, Suratram Kriparam,
Mayaram & Kailash Chand S/e- Sri. Dashuram Village- Tatiyana Tahsil-Kamrau, District-Sirmour (HP-173029)

requasted to fill up the excavated soil in their ownership land located nearby to the NH-707 at Chainage-46+950
to 474050 at RHS.

This is far your kind information and approval please.

Thanking you and assuring of our best services at all times.

For R.G Buildwell Engineers Limited

(Rahul Kumar Dey}
Project Manager

Enclosure: 1, Copy of Land Agreement.

CC. 1.Project Director, MoRT&H ,PIL! Ponta Sahib (HP)-173025 for kind information please.
| Walviph Inirs T i

74 A
dewa %l ¢ * Corporate Office :B- 30, R.D.C Raj Nagar, Ghaziabad | U.P ) - 201002
RE I J) DESES Email i.d - info@rgbulldwell.com
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L.N. MALVIY 288RA PROJECTS PVT. LTD.

Office: HNe, 122/2, B Block, Adarsh Colony, Ward No 3, Badripur, Paonta Sahib
Email: Inmpznh707 @ gmail.com

CIN No. U45201DL201OPTCITITIS

Ref: LNM/MoRTH-PIU/PKG-11/2020-21/13(A) Date: 24.04,2021

To,
The Projeet Manager
Hewna - Ashyari section of NH-707 (Package-11)
R.G. Buildwell Engineers Ltd.
Kaffota-173029, Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25.000 to Km 50.000) of MH-707 (Package 11} in the State of Himachal Pradesh under Green

National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites.

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 dated 10.04.2021

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 25+690, 27+390, 30+180, 32+930, 48+010 & 48+800 for approval. The same has been

reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring you of best services at all times.

Youfs Faithfully,

TEAM LEADER
L.N.M. Infra Projecls
Pvt. Lid. (NH-707),
FPaonla Sahib
Authorized Signatory

M/s L.N. Malviya Infra Projects Pvt. Ltd.

Copy to: -

1. The Project Director, MoRT&H PIU Paonta Sahib.
2. The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator, M/s L.N. Malviya Infra Projects Pvt. Ltd.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal
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DUMPING FROM CH 48+010 TO 48+160
AT CHAREU VILLAGE

1-DUMPING AREA - 1620.0 SQM
2-DUMPING MAXIMUM HT - 10
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R.G.BUILDWELL ENGINEERS LTD.

AN 150 9001 : 2008 CERTIFIED COMPANY
MATIONAL & STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 Date: 10.04.2021

To,

The Team Leader

Team Leader Office,

L.N. Malviya Infra Projects Pvt.Ltd.
Adarsh Magar Colony, Ward No.-3
Badripur, Ponta Sahib

HP-173025

Project: Rehabilitation and Up-gradation to 2-lane configuration of Hewna-Ashyari Section (Km. 25.000 to
Km. 50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject: Intimation of Dumping Zone Provided by Authority as per signed memorandum.

Dear Sir,

With reference to above cited subject, we are apprise about the dumping zone provided by MoRT&H i.e
Authority of the Project at varies locations. The details is given below-

1. 25+690RHS
27+390 RH5
30+180 RH5
32+930 RHS
48+070 RHS
48+800 RH3

= IS PR N

The copy of memorandum is being attached for reference please.

This is for kind information and record please.,

Thanking you and assuring of our best services at all times,

For, R.G. BUILDWELL ENGINEERS LTD.

Rahul Kr. Dey
(Project Manager)

Enclosure: 1, Copy of Memorandum.
CC. 1.Project Director, MoRT&H. PIU Ponta Sahib (HP)-173025 for kind information please.

Corporate Office :B- 30, R.D.C Raj Nagar, Ghaziabad ( U.P ) - 201002
Email i.d — info@rgbuildwell.com




MALVIY 22%4&A PROJECTS PVT. LTD.

__.-l-"""

Office: H.No. 1222, B Block, Adorsh Colony, Ward No.3, Badripur, Paonta Sahib
Email: Inmpsoh 707 gmail com

L.N.

CIN No. 1145201DL2010PTC373715

Ref: LNM/MoRTH-PIU/PKG-11/2020-21/13(A) Date: 24.04.2021

To,
The Project Manager
Hewna - Ashyari section of NH-707 (Package-11)
R.G. Buildwell Engineers Ltd.
KafTota-173029, Sirmour, HP

Sub: “Rehabilitation/ Up-gradation to 2-lane configuration of Hewna - Ashyari section (Km
25.000 to Km 50.000) of NH-707 (Package I1) in the State of Himachal Pradesh under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC
mode.” Approval of Dumping Sites.

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 dated 10.04.2021

Dear Sir,

With reference Lo above cited subject vide which you have submitted the dumping site location at
chainage 25+690, 27+390, 30+180, 32+930, 48+010 & 48+800 for approval. The same has been
reviewed by authority engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction
during muck disposal.

Assuring you of best services at all times.

Youfs Faithfully,

TEAM LEADER
L.M.M, Infra Prajects
Pvt. Lid. (NH-707),
Pacnla Sahib
Authorized Signatory

M/s L.N. Malviya Infra Projects Pvt. Ltd.

Copy to: -

1. The Project Director, MoRT&H PIU Paonta Sahib.
2. The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator, M/s L.N. Malviya Infra Projects Pvt. Ltd.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal
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R.G.BUILDWELL ENGINEERS LTD.

AN 150 5001 : 2008 CERTIFIED COMPANY
NATIONAL B STATE HIGHWAYS CONSTRUCTION

Ref: RGB/NH707/PKG-2/AE/2021-2022/04 Date: 10.04.2021

To,

The Team Leader

Team Leader Office,

L.N. Malviya Infra Projects Put.Ltd,
Adarsh Nagar Colony, Ward No.-3
Badripur, Ponta Sahib

HP-173025

Project: Rehabilitation and Up-gradation to 2-lane configuration of Hewna-Ashyari Section (Km. 25.000 to
Km. 50.000) of NH-707 in the State of Himachal Pradesh under Green National Highways Corridor
Project (GNHCP) with the loan assistance of World Bank on EPC mode.

Subject: Intimation of Dumping Zone Provided by Authority as per signed memorandum.

Dear Sir,

With reference to above cited subject, we are apprise about the dumping zone provided by MoRT&H i.e
Authority of the Project at varies locations. The details is given below-

1. 25+690 RHS
27+390 RH5
30+180 RH5
32+930 RHS
48+070 RHS
428+800 RHS

QLN Ja Lo

The copy of memarandum is being attached for reference please.

This is for kind information and record please.

Thanking you and assuring of our best services at all times.

For, R.G. BUILDWELL ENGINEERS LTD.

Rahul Kr. Dey
(Project Manager)

Enclosure: 1. Copy of Memorandum.
CC. 1.Project Director, MoRT&H, PIU Ponta Sahib (HP)-173025 for kind informaotion please.

Corporate Office :B- 30, R.D.C Raj Nagar, Ghaziabad { U.P ) - 201002
Email i.d — info@rgbuildwell.com




DUMPING FROM CH 48+800 TO 49+020 [ Z

AT CHAREU (SCHOOL)

1-DUMPING AREA - 9150.0 SQM
2-DUMPING MAXIMUM HT - 40 M
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Letter No:HES/NH-707/PKG III /2024/986

To.

The Team Leader.

M/S L N Malviya Infra Projects Pvt Ltd

NH-707, Paonta Sahib, I1.P.

Annexure-16
(colly.)

]; HEeES

Infira Pve. Led

Dated: 20.02.2024

Sub: Rehabilitation and up gradation o 2-lane Configuration of Ashyari-Shri Kyari Section (km 50.000 to
km 75.000) of NH-707 in the state of Himachal Pradesh under Green National Highways Corridor
project (GNHCP) with the loan assistance of World Bank on EPC mode Details of Muck Utilisation

- Reg

Dear Sir.

The projects wise details of muck utilisation sites as desired are as under: -

Sk Name of Design Capacity Material
: No. Village Chf[nalgge {m) Type of Land [(I:um:} g:::l;?:.ﬂ;
1 | Gangtoli 52+200 Arranged by Contractor 70000 70000
2 | Gangtoli S_E-L?ﬁf;'l Arranged by Contractor 6486 3522
3 | Gangtoli 54+020 Arranged by Contractor "35{}[] 23500
4 | Gangtoli 554070 Arranged by Contractor 28558 28558
5 | Gangtoli 55+420 Arranged by Contractor 88040 48575
6 | Uttari 57+750 Arranged by Contractor 341740 285650
7 | Pab Manal 59+150 Arranged by Contractor 926677 402745
8§ [Naya 60+080 Acquired Land 137500 128013
9 | Kando Dhar 68+950) Arranged by Contractor 183600 181200
1o [Kl‘.:}aiﬁg]ﬂmiﬂci 69+340 Arranged by Contractor 30530 28400
11 | Nayal 73+470 Arranged by Contractor 36414 36020
12 | Shiri kiyari 73+720 Acquired Land 155000 144305
Total 2028045 1380488

The muck generated is being utilised in construction of various project components such as Gabion wall,
Breast wall. Toe wall, Bituminous Base Course. Non-Bituminous Base Course. Sub Base Course. Shoulder
and Sub-Grade etc.

Further these sites have been provided with the protection works. The plmmb in this rt.gd.rd are alsp attached

herewith. Apart from the above. slop protection works have bee

which are also attached for kind perusal,

Hphotos of

n......aﬁiz:;..mﬁ;,,,.m




o] I(HES

Thanking you and assuring you of our best services at all times.

HES Infra Pvt. Etd.
Authorised Signatory

Copy to:
1. The Project Director. MoRTH, PIL, Paonta Sahib, H.P.




AN LN, MALVIVA 1989 PROJECTS PVT. LTD.

s

= z B
% BHOPAL & Office: H.No, 1222, B Block. Adarsh Colony, Ward No 3, Badripur, Paonta Sahib
"4- ‘d _i_‘__)"‘-‘ Email: lnompsoh 774 gmail com

— CIN No. V45201 DL2010PTCAITATIS

Ref: LNM/MaRTH-PIU/PKG-1TV2021-22/805 Date: 07.02.2()22

To,
The Project Manager
Ashyari — Shri Kvari section of NH-707 (Package-111)
HES Infra Pvt Lid.
Hyderabad - 500034, Telangana

Sub:  *“Rehabilitation/ Up-gradation to 2 - lane Configuration of Ashyari - Shri Kyari Section
(Km.50.000 to Km 75.000) of NH — 707 (Package 111) in the State of Himachal Pradesh Under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC mode.” Reg.
Approval of Dumping Sites

Ref: HES/NH-707/Pkg HHI/2022/A-142, Dated 017.01,2022
HES/NH-707/Pkg 111/2022/A-03, Dated 15.01.2022
HES/NH-707/Pkg 111/2022/A-05, Dated 19.01.2022

. HES/NH-707/Pkg H1/2022/A-17, Dated 07.02.2022

Dear Sir,

With reference o above cited subject vide which you have submitted the dumping site location at
chainage 60+080, 54+020, 52+760 & 52+200 for approval. The same has been reviewed by authority
enginger and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction during
muck disposal.

Yours Faithfully,

TE%M LEADER

L.NM. Infra Projecls

Authiorized Siguatory

M/E IR METVRa Infra Projects Pyt. Lid.

Copy to: -

. 1. The Project Coordinator, M/s L.N. Malviva Infra Projects Pvt. Ltd.

2. The C.M.D, M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator, M/s L.N. Malviva Infra Projects Pvt. Ltd.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, llird Floor, City Center, Press Complex, Plot Mo.1, M.P, Nagar zone | Bhopal
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Infra Pvt. Ltd.

03 e )

Letter No:HES/NH-707/Pkg III /2022/A-17 Dated: 07.02.2022

EHEZ)H

To

The Team Leader,

M/S L N Malviya Infra Projects Pvt Lid
NH-707, Paonta Sahib,

Himachal Pradesh

Sir,

Sub: Rehabilitation and up gradation to 2-lane Configuration of Ashyari-Shri Kyari Section (km 50.000 to km
75.000) of NH-707 in the state of Himachal Pradesh under Green National Highways Corridor project
(GNHCP) with the loan assistance of World Bank on EPC mode - Regarding Dumping Site Approval.

Dear Sir

With reference to above subject cited, we have required approval of Dumping site at at Gangtoli
Chainage - 52+200.

You are requested to please accord approval the same.

Yours faithfully

For HT‘Ynfm'Pﬂ Lid

The Project Director. MoRTH, PIU, Paonta Sahib, H.P.

CIN # U45400AP2007PTC054641
# 1-89/A/13, Plot No.13, ShilpiEnclave ,Gafoor Nagar, Madhapur,Hyderabad-500081.Tel.: (040) - 29569633
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Casnterad 1y used abhreviations

L= Al

i g; J_‘ul-;_']hl-‘i.l

Pr=Principal

“.'Hij. _.'ll._:h'lih[iil..'lil

A= Aunoum

[ = D awadl

prese = Prowessing Chare,

dish dsh = Dishonom

rd = Bevurring Deposil

s Arrenr

] = Balancw

R = [ehit

et/ Return

Dol = Date of Birth

Rod = Wound of

et = Electronie Fund Transter

b Savings Bank

Caapn = Capititlesation
chgdch = Cligrge

Inop = lnaperative

SO = Short Credit

chy = Cheqgue

Clos=Closure

s = lnsurance

Sl/soSORD '-51.'"11]1'1131thlnn.'tinn

ntfin = Inlerest

SVWH l;_':;;l_ﬂ'l‘.'.l].'d'llljllh'!' Wile/TTushand of i

coll = Collection

Py In= Losn

tr irf/xfer = Transfer |

comm = Commission

min = Minimum

TT =Telegraphic Transrer

COR/CORR =Commection

os = Oatstunding

tan = Transachion

CR=Credit

P& T~ Postage & Telogram

Wdl = Withdrawal

csh=Cash

Pos = Pointof sale

SMOD bal = total balance (SB+linked MO ace

- -
i

VELCOME TD.

feowo v wEeHl A% Hiba

Branch
Caontact Mo

Customer Name:

Actount No

Addrass

SHILLA)
01704278545 Nemines Mo:

DALIP-SINGH

564in1mﬁ?’1\/,£l‘~r 1356158

VILL BANDL! PO KANDO SHATMOL

TEH SHILLAJ

SHILLA

26/09/2019

H.P. State Co-operative Bank Ltd.
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S/D/W/H 0 MOHT RAM i & ’ [ ' AR A b
Address: 870 SH MOHT RAM Phone: 270023 o7

o4 VILL-CANGTOLT PO-TTMRAT, it Email:shi. 50569@8shi. ca. m {

. TEH-SHTIIAT Aranch Code:5056¢ | '

- JPhne: e Date of Tssue:16/01/2020 . i
Fmad 1z 16/01/2020 7510088 50569 !
DL0.R. {TF Minor): . TFSC: SRINAOSORGE : A
MOP. : STNGLE mi'r.n__;r?s’-ﬂhmﬁ i .
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~ad = Adjusment
Amt = Amount
Ar = Arrear
bal = Balance
Capn = Capitilization
chg/ch = charge
chg = chegue
Clos = Closure

- Coll = Collection
Comm = Commission
ﬁGHIGDRR . Correction
“CR= Credlct

f yi% el X
mmhg ] 1

>
ﬂSBI

ETATE ANk

dep = Deposil

dish/dsh = Dishonour
DR = Debit :
DOB =Date of Bith
eft = Electronic Fund Transfer
Inop = Inoperative 2
iNs = insurance
intfin = Interest

lonfin = Loan

min = Minimurm

0s = Quistanding
P&T= Postaga & Tasl
Pos = Point of aala

P

ﬁmitrr i oy
O INDHA

Reanch: TIMAT
YRO-TIVmY

Rra s abi, 'Tﬂ‘iﬁ'ﬂ'ﬁ:hi o in

Phone Mo.: 270023
f
ol “m‘.! SETNGH "m‘.- SH TATT R:L?r sy
U'an ol
_ Yumher : ; THS97223R5T
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oy o e 'HWM}.‘E BANE. ACCDImT

TERS

CNTLL=ASHYART PO-TiMBT

TEH-SHTT.LAT DTSTT-SIRMOER H p.

STREONR! ﬁ P

,Nﬁ. R o
\ ARG

Dit = Draft 1

3= Sy e T we W8T 0 [ Generally Usad Abbreviations

Pr = Principal

proc = Processing Charge
rd = Recurring Deposit
mﬂrtn Return

fnd = Round of

| 3b = Savihgs Bank

SC= - Short Credit

RD = Standing Instruction

L-, _mwu = Son/Daughter/Wife/Husband of

or = Transfer

..;_'.' Tr_ Teiegznphw'!’mnﬁfer
Awar= mmdrawal

Code: sh5aY st

' | +MOD bal=total balance [EB-t-imkad Mam aﬁ;)

Huss. His: 10000 m-:rf‘m“nn-“

MICR: 173002106

MOP: STNGLE i o e
Ale (pening D u?g::-u?.ﬂn}z;’
hom: Nas No: e =13
Customer’s PAN: i _.3,
Nate bf Issue: O7/M8/30200 0.
MUPT.TOATE T WS

{Brlnml‘l‘annnnrr:‘

i, i e M., e g
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L= Al

Pr=Principal

l.i~._‘ IIepuasil
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A= Aunoum

[ = D awadl

prese = Prowessing Chare,

dish dsh = Dishonom

rd = Bevurring Deposil

s Arrenr

] = Balancw

R = [ehit

et/ Return

Dol = Date of Birth

R

Found of

Caapn = Capititlesation

et = Electronie Fund Transter

b Savings Bank

Chadch = Cligrge

Inop = lnaperative

SO = Short Credit

chy = Cheqgue

Clos=Closure

s = lnsurance

Sl/soSORD '-51.'"11]1'1131thlnn.'tinn

ntfin = Inlerest

SVWH l;_':;;l_ﬂ'l‘.'.l].'d'llljllh'!' Wile/TTushand of i

coll = Collection

Py In= Losn

tr irf/xfer = Transfer |

comm = Commission

min = Minimum

TT =Telegraphic Transrer

COR/CORR =Commection

os = Oatstunding

tan = Transachion

CR=Credit

P& T~ Postage & Telogram

Wdl = Withdrawal

csh=Cash

Pos = Pointof sale

SMOD bal = total balance (SB+linked MO ace

- -
i

VELCOME TD.

feowo v wEeHl A% Hiba

Branch
Caontact Mo

Customer Name:

Actount No

Addrass

SHILLA
01704278545

DALIP-SINGH

564in1mﬁ?’1\/,£l‘~r 1356158

VILL BANDL! PO KANDO SHATMOL

TEH SHILLAJ

SHILLA

26/09/2019

Nomined No:

H.P. State Co-operative Bank Ltd.
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~ad = Adjusment
Amt = Amount
Ar = Arrear
bal = Balance
Capn = Capitilization
chg/ch = charge
chg = chegue
Clos = Closure

- Coll = Collection
Comm = Commission
ﬁGHIGDRR . Correction
“CR= Credlct

f yi% el X
mmhg ] 1

>
ﬂSBI

ETATE ANk

dep = Deposil

dish/dsh = Dishonour
DR = Debit :
DOB =Date of Bith
eft = Electronic Fund Transfer
Inop = Inoperative 2
iNs = insurance
intfin = Interest

lonfin = Loan

min = Minimurm

0s = Quistanding
P&T= Postaga & Tasl
Pos = Point of aala
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Dit = Draft 1

3= Sy e T we W8T 0 [ Generally Usad Abbreviations

Pr = Principal

proc = Processing Charge
rd = Recurring Deposit
mﬂrtn Return

fnd = Round of

| 3b = Savihgs Bank

SC= - Short Credit

RD = Standing Instruction

L-, _mwu = Son/Daughter/Wife/Husband of

or = Transfer

..;_'.' Tr_ Teiegznphw'!’mnﬁfer
Awar= mmdrawal

Code: sh5aY st
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\1 N. MALVIYA IY§§ PROJECTS PVT. LTD.

PAL ¢ g Office: H.No. 1222, B Block, Adursh Colony, Ward No.3, Badripur, Paonta Sahib
Email: Inmpanh707 gmoail com

“~=-;-é" CIN No. U45201D1.2010PTC3IT3TIS
Ref: LNM/MoRTH-PIU/PRG-TIE2021-22/805 Date: 07.02.2022
To,
The Project Manager

Ashvari — Shri Kvari section of NH-707 {Package-H1)
HES Infra Pvt Lid.
Hyderabad - 500034, Telangana

Sub: “Rehabilitation/ Up-gradation to 2 - lane Configuration of Ashyari - Shri Kyari Section
(Km.50.000 to Km 75.000) of NH — 707 (Package 111) in the State of Himachal Pradesh Under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC made.” Reg.
Approval of Dumping Sites

Ref: HES/NH-T07/Pkg 1HI/2022/A-142, Dated 07.01.2022
HES/NH-707/Pkg 111/2022/A-03, Dated 15.01.2022
HES/NH-707/Pke 111/2022/A-05, Dated 19.01.2022

. HES/NH-707/Pkg 1I/2022/A-17, Dated 07.02.2022

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 60+080, 54+020, 52+760 & 52+200 for approval. The same has been reviewed by authority
engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction during
muck disposal.
Yours Faithfully,
- e
TEAM LEADER
LK.M, Infra Prolects

Authorized Signatory
M/AE TN M a Infra Projects Pyt, Ltd,

Copy to: -

. 1. The Project Coordinator. M/s L.N. Malviya Infra Projects Pvt. Lid.
2, The C.M.D, M/s L.N. Malviya Infra Projects Pvi. Lid.
3. The Brojget Coordinator. M/s LN, Malviya Infra Projgets Pvt. Ltd.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office; T-10, Wird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal



1THES

Infra Pvr. Ltd

T

Letter No:HES/NH-707/Pkg III /2022/A-05 Dated: 19.01.2022

To

The Team Leader,

M/S L N Malviya Infra Projects Pvt Ltd
NH-707, Paonta Sahib,

Himachal Pradesh

Sir.

ﬁuh: Rehabilitation and up gradation to 2-lane Configuration of Ashyari-Shri Kyari Section (km 50.000 to km
75.000) of NH-707 in the state of Himachal Pradesh under Green National Highways Corridor project
(GNHCP) with the loan assistance of World Bank on EPC mode — Regarding Dumping Site Approval.

Dear Sir

With reference to above subject cited. we have required approval of Dumping site at at Gangtoli
Chainage - 52+760.

You are requested to please accord approval the same.

. Yours faithfully

The Project Director. MoRTH, PIU, Paonta Sahib, H.P.

CIN # U45400AP2007PTC054641
# 1-89/A/13. Plot Mo.13. ShilpiEnclave ,Gafoor Nagar,Madhapur,H derabad-500081, Tel.: (040) - 29569633
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% LTD:

/,/5"'“”'“’?1.,\\ L.N. MALVIYA D9g3\ PROJECTS PV']

d ™

\"::':, ﬁgmL . Office: H.Ne. 122/2 B Block. Adarsh Colony, Ward No.3, Badripur. Paonta Sahib
&, Lz 532 Email: lnmpsnh 70775 gmail com

CIN No. V45201 DL20I0PTCITITIS

{DH

+,

Ref: LNM/MoRTH-PIU/PKG-TI1/2021-22/805 Date: 07.02.2022

To,
The Project Manager
Ashyari — Shri Kyari section of NH-707 (Package-I11)
HES Infra Pvt Ltd.
Hyderabad - 500034, Telangana

Sub: “Rehabilitation/ Up-gradation to 2 - lane Configuration of Ashyari - Shri Kyari Section
(Km.530.000 to Km 75.000) of NH - 707 (Package 111} in the State of Himachal Pradesh Under Green
National Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC mode.” Reg.
Approval of Dumping Sites

Ref: HES/NH-707/Pkg 111/2022/A-142, Dated 07.01.2022
HES/NH-707/Pkg 111/2022/A-03, Dated 15.01.2022
HES/NH-707/Pkg 111/2022/A-05, Dated 19.01.2022

. HES/NH-707/Pkg 111/2022/A-17, Dated 07.02.2022

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 60-+080, 54+020, 52+760 & 52+200 for approval. The same has been reviewed by authority
engineer and found in order.

Further contractor is instructed to ensure protection as per drawing and layer wise compaction during
muck disposal.

Yours Faithfully,

TEAM LEADER

L.M.M. Infra Projecls

Authorized Signatory

M/ FENMIAIVRva Infra Projects Pyvt. Lid.

Copy to: -

1. The Project Coordinator, M/s L.N. Malviva Infra Projects Pvt. Lid.

2. The C.M.D, M/s L.N. Malviya Infra Projects Pvi. Ltd.
3. The Project Coordinator, M/s L..N. Malviva Infra Projects Pvi. Ltd.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: 7-10, llird Floor, City Center, Prass Complex, Plot No.1, M.P, Nagar zone | Bhopal
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Infra Pvr. Lod.

Letter No:HES/NH-707/Pkg III /2022/A-03 Dated: 15.01.2022

To

The Team Leader,

M/S L N Malviva Infra Projects Pvt Lid
NH-707, Paonta Sahib,

Himachal Pradesh

.Si I

Sub: Rehabilitation and up gradation to 2-lane Configuration of Ashyari-Shri Kyari Section (km 50.000 to km
75.000) of NH-707 in the state of Himachal Pradesh under Green Mational Highways Corridor project
(GNHCP) with the loan assistance of World Bank on EPC mode - Regarding Dumping Site Approval.

Dear Sir

With reference to above subject cited, we have required approval of Dumping site at Gangtoli
Chainage - 54+020 .

You are requested to please accord approval the same.

Yours faithfully

The Project Director. MoRTH, PIU, Paonta Sahib, H.P.

CIN # U45400AP2007PTCO54641

# 1-89/A/13, Plot No.13, ShilpiEnclave ,Gafoor Nagar, Madhapur,Hyderabad-500081.Tel.: - 29569633
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ANy - .
/5 %1 N. MALVIVA Syipph PROJECTS PVT. LTD.
2 "'Ei"mpp,q_ h; Office: H.No. 122/2, B Block. Adarsh Colony, Ward No.3, Badeipur, Paouta Sahib
I & Email: Inmpsah 707 gmail com
o CIN No. CAS20IDLAOPTCITITIS
Rel: LNM/MoRTH-PIU/PKG-ITI2021-22/1617 Date: 27.07.2022
To,
The Project Manager
Ashvari — Shri Kvari section of NH-707 (Package-111)
HES Infra Pvt Ltd.

Hyderabad - 500034. Telangana

Sub: “Rehabilitation/ Up-gradation to 2 - lane Configuration of Ashyari - Shri Kyari Section (Km.50.000
to Km 75.000) of NH — 707 (Package 111} in the State of Himachal Pradesh Under Green National
Highways Corridor Project (GNHCP) with loan assistance of World Bank on EPC mode.” Reg. Approval
of Dumping Sites
Ref: HES/NH-707/Tkg 111/2022/A-63, Dated 07.07.2022

HES/NH-707/Pkg 111/2022/A-289, Dated 27.07.2022

Dear Sir,

With reference to above cited subject vide which you have submitted the dumping site location at
chainage 55+070 & 73+720 for approval. The same has been reviewed by authority engineer and found
in order.
Further contractor is instructed to ensure protection as per drawing and layer wise compaction during
muck disposal,
't'nurs nlthfnlly,
TEAM LE ADER
MM || | -r-.-. <is
5 Pyl Lta (NH-79T),
I-'-‘;_ur.-r 13 !"-'.ﬂh'b
Authorized Signatory
M/s LN, Malviya Infra Projects Pvt, Lid.

Copy to: -

1. The Project Coordinator, M/s L.N. Malviva Infra Projects Pvt. Ltd.

2. The CM.D. M/s L.N. Malviya Infra Projects Pvt. Ltd.
3. The Project Coordinator, M/s LN, Malviva Infra Projects Pvt. Lid.

Registered Office: Plot No.29, F/F, Sector 11, Dwarka, New Delhi-110078
Corporate Office: T-10, Hird Floor, City Center, Press Complex, Plot No.1, M.P. Nagar zone | Bhopal
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Infra Pve, Led

Letter No:HES/NH-707/Pkg III /2022/A-63 Dated: 07.07.2022

To

The Team Leader.

M/S L N Malviya Infra Projects Pvt Ltd
NH-707, Paonta Sahib.

Himachal Pradesh

Sir,

Sub: Rehabilitation and up gradation to 2-lane Configuration of Ashyari-Shri Kyari Section (km 50.000 to km
75.000) of NH-707 in the state of Himachal Pradesh under Green Mational Highways Corridor project
(GNHCP) with the loan assistance of World Bank on EPC mode — Regarding Dumping Site Approval.

Dear Sir

With reference to above subject cited, we have required approval of Dumping site at Gangtoli
Chainage - 55+070.

You are requested to please accord approval the same.

Yours faithfully

For J_;ES Inf3

Authorise

Copy to:

The Project Director. MoRTH, PIU, Paonta Sahib, H.P.

CIN # U45400AP2007PTC034641
# 1-89/A/13, Plot No.13, ShilpiEnclave ,Gafoor Nagar,Madhapur,Hyderabad-500081.Tel.: (040) - 29569633
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e = Acocount fmm Cih = Cashuwll

adi = Adjustrant /maiias tep = Deposhs an

Amit ® Amaurt ol 3y = Dwatripm

Ar = Arrgarf el dishfdsh & Dighanon! s
b = Balancelas D = Deabait e

Lapn = Capitalisatinmndbe=n DOB = Date of Birth/ s mds

Chplch = Charge fa | ufl = Eleclronic Pund Transfonfaswefs o s
Chiy w Chegquesin inap = inoperative=fiaa
CIF = Cusbornar informatiun Filolame goe e I = dnaniranesd <nw
Clog = Chasure e It In e interaall v
Coll = Callactianfz—sm B pan e
. Camm,  Camimission e rmin = Mindmaim e
CORICORK = Corraction/gsw a5 = Outstanding fremnis
CR = Cradit/om PET = Postal Charge o min
. . - : =
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Franch: TIMRT Code:
VPO-TTMBT

w

7 Phone No.: 27023
TFSC: SRINMNS0S6Y
RAM 8/0 SH F‘"ﬁﬁ!ﬁ STNGH.

rmm '-'.mm
i 75086659328
":"H‘iﬁ‘ﬁiﬁ-ﬂw"‘
_Jh SAVINGS HANK ACOOUNT
NATN Jﬁ‘ﬂtﬁ

ame . RATTT

/M/Mfa (T
Tr Hunflﬂ.t oz

Pos = Point of Salel dir st

"S54

Fmai |1 abi. SOS69@Eh1 . oo, in

(R

Pr = Principad'gan
wroc = Frotessing Charge ol v
rd = Aocurring Depasit/ s wm
Fatfetn = Bateiraaw)
Ryt ® Rowand off o
sb = Savings Banks oo e
5C = Shoarl TrediLf ot $dex
SIfSn/S0ORD = Standing Mstructian/med i
S/CUWIH/ s = SoniDusghtec WitaSHusbarmb of) = goilfaiihdy
teltrfider = Trangles/ ver
Lon = Trarme tianfa
Wil = Witk drawald spe

#MOD bal = Totpl batance (5B Hinked MOD afchipn o @4 fvas fu + spefamm)
duw.

Buss. Hra:10:00:00-16:00:00

MTCR: 173002106
. MOP: STNGLE

= Afe Opening Dt: 05/12/2014
Nom Reg Nn: OONDOONINA30S5TOS
Customer's PAN: z
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This +%idavit has been presented before my,
fc- - =station by the deponent person: ty
ey on0-R . ek The conlents of
N same has been read over an explainad
It "he execwiant, which haye admitted

[ -:-anofrﬁath him.

T-:e‘ﬁ ent has ‘bé ilied by
8 ....{:ﬁ. Ma

W .an I

ly known to me hence attested
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Advocate & Notary .
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. GEMERAL PONER I AT ORHEY,

S AMES B, 15/-

2\A i g% 3
e Iqa féj \‘Hf,#fik_ Ja
- f / c
AL THIS PNER OF MCTORNSY, I, Guman Singh Sca of l:te 3h,
airu zged 48 years residen € of village and TalBil 'ﬁhillai, Distt ,
Sirmour, H,P, do hersby appoint Sh, Ranesh Tegi son of lztes 3h,
Jalam Singh ¥egl aged 33 veasrse resijent of village and Tehsil Shilladi,

Digtt, Simoany, H.P: as my General pover of Attomey in my name and
o my behalf Eo do or execuba a1l or any of Lhe acts, deeds or things

hereinatter meioned that i3 £c say:

i, To transact, mallagepe carcy on and do svery usiness matters

and things neceszanmy for or In phy Way comnected with my 1 ands

™ situsted at villzge , mouza znd Tehsil Shillai, Distt, 8lm aur,
HyPy
2. To denang, sue for, recover and receive =nd give discharge for

all moneys, debts, goodss stocks; securities. rants of the land and

cther personsl estate now belonging or herelnafier to balony Lo me.

F4 To institute any sudk pegt-ining to my propertlies and to defend
all suits =nd actions and ccher procealings congerning my properties

or c¢oncerning =nything 4in which I may be 2 party =nd to engage
Sounizals on my behalf For defending or imstituting the sulgs,

15

- Do sebbla, cimpraniae gr Sulmit to arbitr.ticp all acticns,
) L1905 udk s, accouincs; claimg snd 8isputes bstween me and sny cther pacsan
OC DECaons,

om v !:'{:""F-': :"‘.I



B L

01AA 176348

¥iSe, manage snd direct zll my affairs and my proper-

' m:y be interested =nd to do =11 such =cts as
ay deem necessary for the benifit and protection
and my lands and ot her properties.,

&8sicn of all my properties , to sell, mortgage,
Licnzte any of my property to any perso. s.mf
Institution e&c¢, to setle all my land at

41 Shillesd, “istc, Simour, H,P., to

‘grant receipkta.

Perform zll =nd every cther to be dme
huginess and property during my ab’sance

I Were personally presemt to do the
i \

#3 undert ske to confim and ratify all

ey under, the power in that behs=lf

1 30 or rport, to bs dme by virtue of
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